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RAJYA SABHA
Thursday, the 15" December, 2022 /24 Agrahayana, 1944 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Personnel, Public Grievances and Pensions

Il. Reports and Accounts (2020-21 and 2021-22) of Various Corporations, Board,

Institutes, etc. and related papers
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I. A copy each (in English and Hindi) of the following Notifications of the Ministry

of Personnel, Public Grievances and Pensions (Department of Personnel & Training),
under sub-section (2) of Section 3 of the All India Services Act, 1951:-

(1) G.S.R. 618 (E), dated the 5" August, 2022, publishing the Indian
Administrative  Service (Fixation of Cadre Strength) Third Amendment
Regulations, 2022.

(2)G.S.R. 619 (E), dated the 5" August, 2022, publishing the Indian
Administrative Service (Pay) Third Amendment Rules, 2022.

(3) G.S.R. 711 (E), dated the 20" September, 2022, publishing a
Corrigendum to the Notification No. G.S.R. 440 (E), dated the 10" June, 2022.
(4) G.S.R. 712 (E), dated the 20" September, 2022, publishing a
Corrigendum to the Notification No. G.S.R. 441 (E), dated the 10" June, 2022.
(5)  G.S.R. 626 (E), dated the 12" August, 2022, publishing the Indian Police
Service (Fixation of Cadre Strength) Sixth Amendment Regulations, 2022.

(6)  G.S.R. 627 (E), dated the 12" August, 2022, publishing the Indian Police
Service (Pay) Sixth Amendment Rules, 2022.

(7)  G.S.R. 638 (E), dated the 18" August, 2022, publishing the Indian Police
Service (Fixation of Cadre Strength) Seventh Amendment Regulations, 2022.

(8)  G.S.R. 639 (E), dated the 18" August, 2022, publishing the Indian Police
Service (Pay) Seventh Amendment Rules, 2022.

(9)  G.S.R. 742 (E), dated the 29" September, 2022, publishing the Indian
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Police Service (Fixation of Cadre Strength) Eighth Amendment Regulations, 2022.
(10)  G.S.R. 743 (E), dated the 29" September, 2022, publishing the Indian
Police Service (Pay) Eighth Amendment Rules, 2022.

(1) G.S.R. 757 (E), dated the 3™ October, 2022, amending the Notification
No. G.S.R. 862(E), dated the 18" December, 2008, by substituting certain
entries in that Notification.

(12) G.S.R. 758 (E), dated the 3" October, 2022, amending the Notification
No. G.S.R. 863(E), dated the 18" December, 2008, by substituting certain

entries in that Notification.
[Placed in Library. For (1) to (12) SeeNo. L.T. 7782/17/22]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(a) Sixty-eighth Annual Report and Accounts of the National Research
Development Corporation (NRDC), New Delhi, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 7783/17/22]

(B) A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Central Civil Services Cultural and
Sports Board, New Delhi, for the year 2020-21, together with the
Auditor's Report on the Accounts.
(b) Statement by Government accepting the above Report.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7597/17/22]

(i) (a) Annual Report and Accounts of the Homi Bhabha National Institute,
Mumbai, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 7785/17/22]
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Nineteenth Annual Report and Accounts of the Bhartiya Nabhikiya Vidyut
Nigam Limited (Bhavini),Chennai for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. SeeNo. L.T. 7784/17/22]

Annual Report and Accounts of the Maharashtra Association for the
Cultivation of Science (MACS), Agharkar Research Institute, Pune,
Maharashtra, for the year 2021-22, together with the Auditor’s Report on
the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7786/17/22]

Annual Report and Accounts of the Aryabhatta Research Institute of
Observational Sciences (ARIES), Nainital, Uttarakhand for the year
2021-22, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 7787/17/22]

Annual Report and Accounts of the Institute of Advanced Study in
Science and Technology (IASST), Guwahati, Assam for the year 2021-
22, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 7788/17/22]

Annual Report and Accounts of the Sree Chitra Tirunal Institute for
Medical Sciences and Technology (SCTIMST), Thiruvananthapuram,
Kerala, for the year 2021-22, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7789/17/22]

Annual Report and Accounts of the Satyendra Nath Bose National Centre
for Basic Sciences, Kolkata, West Bengal for the year 2021-22, together
with the Auditor's Report on the Accounts.
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Review by Government on the working the above Centre.
[Placed in Library. SeeNo. L.T. 7790/17/22]

Annual Report and Accounts of the Wadia Institute of Himalayan
Geology, (WIHG), Dehradun, Uttarakhand for the vyear 2021-22,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7791/17/22]

Annual Report and Accounts of the National Innovation Foundation
(NIF), Ahmedabad, Gujarat, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 7792/17/22]

Annual Report and Accounts of the Indian National Academy of
Engineer(INAE), New Delhi, for the year 2021-22, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Academy.
[Placed in Library. SeeNo. L.T. 7793/17/22]

Annual Report and Accounts of the Indian Science Congress Association
Kolkata, West Bengal, for the year 2021-22, together with the Auditor's
Report on the Accounts.

Review by Government on the working the above Centre.
[Placed in Library. SeeNo. L.T. 7794/17/22]

Annual Report and Accounts of the Indian Academy of Sciences (IASc),
Bengaluru, Karnataka, for the year 2021-22, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7793/17/22]

Annual Report and Accounts of the Institute of Life Sciences (ILS),
Bhubaneswar, Odisha, for the year 2021-22, together with the Auditor’s
Report on the Accounts.
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Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7796/17/22]

Annual Report and Accounts of the National Institute of Plant Genome
Research (NIPGR), New Delhi, for the year 2021-22, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7797/17/22]

Annual Report and Accounts of the Institute of Bioresources and
Sustainable Development (IBSD), Imphal, Manipur, for the year
2021-22, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7798/17/22]

Annual Report of the Rajiv Gandhi Centre for Biotechnology (RGCB),
Thiruvananthapuram, Kerala, for the year 2021-22.

Annual Accounts of the Rajiv Gandhi Centre for Biotechnology (RGCB),
Thiruvananthapuram, Kerala, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7799/17/22]

Annual Report and Accounts of the Institute for Stem Cell Science and
Regenerative Medicine, (InStem), Bengaluru, Karnataka, for the year
2021-22, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7800/17/22]

Annual Report and Accounts of the Translational Health Science &
Technology Institute (THSTI), Faridabad, Haryana, for the year 2021-22,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7801/17/22]

Annual Report and Accounts of the National Centre for Cell Science
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(NCCS), Pune, Maharashtra, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7802/17/22]

Annual Report and Accounts of the National Institute of Immunology
(NI, New Delhi, for the year 2021-22, together with the Auditor's Report
on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7803/17/22]

Annual Report and Accounts of the National Agri-Food Biotechnology
Institute (NABI), Mohali, Punjab, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7804/17/22]

Annual Report and Accounts of the Center of Innovative and Applied
Bioprocessing (CIAB), Mohali, Punjab, for the year 2021-22, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7805/17/22]

Annual Report and Accounts of the National Brain Research Centre
(NBRC), Manesar, Haryana for the year 2021-22, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7806/17/22]

Annual Report and Accounts of the National Institute of Animal
Biotechnology (NIAB), Hyderabad, Telangana, for the year =~ 2021-22,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7807/17/22]

Annual Report and Accounts of the Centre for DNA Fingerprinting and
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Diagnostics (CDFD), Hyderabad, Telangana, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7808/17/22]

(xxvii) (a) Annual Report and Accounts of the National Institute of Biomedical
Genomics (NIBMG), Kalyani, West Bengal, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 7809/17/22]

I Notifications of the Ministry of Environment, Forest and Climate Change
Il Reports and Accounts of various organisations for various years and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my colleague, Shri Ashwini Kumar Choubey, |
lay on the Table—

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment, Forest and Climate Change, under Section 26 of the Environment
(Protection) Act, 1986:-

(1) G.S.R. 682 (E), dated the 5" September, 2022, publishing the
Environment (Protection) Second Amendment Rules, 2022.
(2) G.S.R. 804 (E), dated the 3™ November, 2022, publishing the

Environment (Protection) Third Amendment Rules, 2022.
[Placed in Library. See No. L.T. 7925/17/22]

(ii) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 4648 (E), dated the 30" September, 2022, under
sub-section (1) of Section 10 of the Environment (Protection) Act, 1986, amending the
Principal Notification No. S.O. 83(E), dated the 16" February, 1987, by inserting certain
entries in that Notification.

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
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Climate Change Notification No. S.0. 4649 (E), dated the 30" September, 2022, under
clause (a) of Section 19 of the Environment (Protection) Act, 1986 amending the
Principal Notification No. S.0. 638(E), dated the 28" February, 2014, by inserting
certain entries in that Notification.

(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 4650 (E), dated the 3" October, 2022, under
Section 23 of the Environment (Protection) Act, 1986, delegating its powers to issue
directions under Section 5 of the said Act to the State Coastal Zone Management
Authorities and Union Territory Coastal Zone Management Authorities, as constituted by
it under sub-sections (1) and (3) of the said Act, within their respective territorial

jurisdictions, subject to the conditions and limitations, as mentioned therein.
[Placed in Library. For (i) to (iv) SeeNo. L.T. 7654/17/22]

(v) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under sub-section (1) and clause
(v) of sub-section (2) of Section 3 of the Environment (Protection) Act, 1986:-

(1)  S.0. 5494 (E), dated the 24" November, 2022, amending the Principal

Notification, the Island Coastal Regulation Zone Notification 2019, S.O. 1242

(E), dated the 8" March, 2019, by inserting/substituting certain entries in that

Notification.

(2) S.0. 5495 (E), dated the 24" November, 2022, amending the Principal

Notification, the Coastal Regulation Zone Notification, 2019, G.S.R. 37 (E),

dated the 18" January, 2019, by inserting/substituting certain entries in that

Notification.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7654/17/22]

Il. (A) A copy each (in English and Hindi) of the following papers, under Section 38S
and 38T of the Wild Life (Protection) Amendment Act, 2006:-
(a) Annual Report and Accounts of the National Tiger Conservation Authority
(NTCA), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Authority.
[Placed in Library. SeeNo. L.T. 7655/17/22]

(B) A copy each (in English and Hindi) of the following papers :—



0,

(i)

(i)

()

(2)

(b)
(©)

(b)
(©)

(b)
(©)

(b)

(c)

(d)
(e)

[ 15 December, 2022 ]

Annual Report and Accounts of the Indian Institute of Forest
Management (IIFM), Bhopal, for the year 2020-21 together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8285/17/22]

Annual Report and Accounts of the Indian Plywood Industries Research
and Training Institute (IPIRTI), Bengaluru, Karnataka for the year 2020~
21, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8286/17/22]

Annual Report and Accounts of G.B. Pant National Institute of Himalayan
Environment (GBPNIHE), Almora, Uttarakhand for the year 2020-21,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7928/17/22]

Annual Report and Accounts of the Salim Ali Centre for
Ornithology and Natural History (SACON), Coimbatore, Tamil Nadu for
the year 2018-19, together with the Auditor's Report on the Accounts.
Annual Report and Accounts of the Salim Ali Centre for
Ornithology and Natural History (SACON), Coimbatore, Tamil Nadu for
the year 2019-20, together with the Auditor's Report on the Accounts.
Annual Report and Accounts of the Salim Ali Centre for
Ornithology and Natural History (SACON), Coimbatore, Tamil Nadu for
the year 2020-21, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned at
(a) to (c) above.

[Placed in Library. See No. L.T. 7927/17/22]
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Reports and Accounts (2020-21 and 2021-22) of various organisations and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
MEGHWAL): Sir, | lay on the Table, a copy each (in English and Hindi) of the following

papers:—
@ @)

(b)
(©)

(i) (2

(i) (a)
(0)

(c)
(©)

(v) (2)

(b)
(c)

Annual Report and Accounts of the Lalit Kala Akademi, New Delhi, for
the year 2020-21, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7930/17/22]

Annual Report and Accounts of the Kalakshetra Foundation, Chennai,
Tamil Nadu, for the year 2021-22, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Foundation.
[Placed in Library. SeeNo. L.T. 7929/17/22]

Annual Report of the Indira Gandhi National Centre for the Arts, New
Delhi, for the year 2019-20.

Annual Accounts of the Indira Gandhi National Centre for the Arts, for the
year 2019-20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7933/17/22]

Annual Report and Accounts of the National School of Drama (NSD),
New Delhi, for the year 2020-21, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above School.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8287/17/22]
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(v) (a) Annual Report and Accounts of the National Council of Science
Museums (NCSM), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. SeeNo. L.T. 7932/17/22]

(vi) (a) Annual Report and Accounts of the Asiatic Society, Kolkata, for the year
2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 7931/17/22]

Notifications of the Ministry of Law and Justice
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A copy each (in English and Hindi) of the following Notifications of the Ministry of
Law and Justice (Department of Justice), under sub-section (3) of Section 24 of the
Supreme Court Judges (Salaries and Conditions of Service) Act, 1958:-
(1) G.S.R. No. 649 (E), dated the 23" August, 2022, publishing the Supreme Court
Judges (Amendment) Rules, 2022.
(2)G.S.R. No. 650 (E), dated the 23" August, 2022, publishing the High Court
Judges (Amendment) Rules, 2022.
(3)G.S.R. No. 661 (E), dated the 26" August, 2022, publishing the Supreme Court

Judges (Amendment) Rules, 2022.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7630/17/22]

Reports and Accounts(2020-21 and 2021-22) of various Cultural Centres and Institutes
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
MEENAKASHI| LEKHI): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:—

(i) (a) Annual Report and Accounts of the Eastern Zonal Cultural Centre
(EZCC), Kolkata, West Bengal for the year 2021-22, together with the
Auditor's Report on the Accounts.

11
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Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L.T. 7957/17/22]

Annual Report and Accounts of the North Zone Cultural Centre (NZCC),
Patiala, Punjab for the year 2020-21, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7958/17/22]

Annual Report and Accounts of the South Central Zone Cultural Centre
(SCZCC), Nagpur, Maharashtra, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7962/17/22]

Annual Report and Accounts of the North East Zone Cultural Centre
(NEZCC), Dimapur, Nagaland, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7958/17/22]

Annual Report and Accounts of the North Central Zone Cultural Centre
(NCZCC), Prayagraj, Uttar Pradesh for the year 2020-21, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7960/17/22]

Annual Report and Accounts of the South Central Zone Cultural Centre
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(SCZCC), Nagpur, Maharashtra, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L.T. 7962/17/22]

Annual Report and Accounts of the Ramakrishna Mission Institute of
Culture, Kolkata, for the year 2020-21, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 7961/17/22]

Annual Report of the Central Institute of Buddhist Studies (CIBS), Leh,
UT of Ladakh for the year 2020-21.
Annual Accounts of the Central Institute of Buddhist Studies (CIBS),
Leh, UT of Ladakh, for the year 2020-21, and the Audit Report thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 8288/17/22]

Annual Report and Accounts of the Central Institute of Himalayan Culture
Studies (CIHCS), Dahung, Arunachal Pradesh, for the year 2020-21,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7959/17/22]

I.Reports (2021-22) of the Employees’ Provident Fund Organisation, New Delhi and
ESIC, New Delhi
Il. Accounts (2020-21) of the Employees’ Provident Fund Organisation, New Delhi and

related papers

2 3R ISR 931 ¥ 1o |3l (20 ¥R dell) : 9819y, § fA=falRad o= 9w

TCo UR G :-
I. (i) A copy (in English and Hindi) of the Sixty-ninth Annual Report of the

13
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Employees’ Provident Fund Organisation, New Delhi, for the year 2021-22, under sub-

section (2) of Section 74 of the Employees” Provident Funds Scheme Act, 1952.
[Placed in Library. See No. L.T. 7965/17/22]

(i) A copy (in English and Hindi) of the Annual Report of the Employees’ State
Insurance Corporation (ESIC), New Delhi, for the year 2021-22, under Section 36 of the

Employees” State Insurance Act, 1948
[Placed in Library. SeeNo. L.T. 7965/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Consolidated Annual Accounts of the Employees’ Provident Fund
Organisation, New Delhi, for the year 2020-21 and the Audit Report
thereon, under sub-section (2) of Section 74 of the Employees’
Provident Funds Scheme Act, 1952.

(b) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7966/17/22]

Reports and Accounts (2021-22) of various Corporations and Companies and related
papers

TRied #3195 T3 (3 3151 Wg) : "BISy, ¥ Ul 1ffE, 2013 B ERT 394
BT ST RT (1) (&) & i Frferad u=t o go-ven ufr (st ot few<t #)

JCol UR NE § -

(i) (a) Fifty-seventh Annual Report and Accounts of the India Tourism
Development Corporation Limited (ITDC), New Delhi, for the year 2021~
22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7971/17/22]

(i) (a) Thirty-ninth Annual Report and Accounts of the Utkal Ashok Hotel
Corporation Limited (UAHCL), Puri, Odisha, for the year 2021-22,
together with  the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.



(b)

(i) (a)

(v) (a)

ONCY

V) ()

(b)
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Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 7972/17/22]

Thirty- sixth Annual Report and Accounts of the Pondicherry Ashok Hotel
Corporation Limited (PAHCL), Pondicherry, for the year 2021-22,
together with  the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 7975/17/22]

Twenty-fourth Annual Report and Accounts of the Punjab Ashok
Hotel Company Limited, Chandigarh, for the year 2021-22, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 7973/17/22]

Thirty-ninth Annual Report and Accounts of the Ranchi Ashok Bihar Hotel
Corporation Limited, Patna, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 7974/17/22]

Twenty-first Annual Report and Accounts of the Kumarakruppa Frontier
Hotels Private Limited, New Delhi, for the year 2021-22, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 7976/17/22]

Reports and Accounts (2020-21) of FTII, Pune and SRFTI, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(DR. L. MURUGAN): Sir, | lay on the Table, a copy each (in English and Hindi) of the

15
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following papers:—

(i) (a) Annual Report and Accounts of the Film and Television Institute of India
(FTII), Pune, for the year 2020-21, together with the Auditor’s Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7778/17/22]

(i) (a) Annual Report and Accounts of the Satyajit Ray Film and Television
Institute (SRFTI), Kolkata for the year 2020-21, together with the
Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 7777/17/22]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | lay on the Table, a copy (in
English and Hindi) of the Thirty-first Report of the Department-related Parliamentary
Standing Committee on Defence on ‘Assessment of Welfare Measures available to
War Widows/Families in Armed Forces’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

DR. WANWEIROY KHARLUKHI (Meghalaya): Sir, | lay on the Table, a copy (in
English and Hindi) of the Seventeenth Report of the Department-related
Parliamentary Standing Committee on External Affairs (Seventeenth Lok Sabha) on
action taken by Government on the Observations/Recommendations contained in its
Thirteenth Report on ‘Covid-19 Pandemic: Global Response, India’s Contributions
and the Way Forward’.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

il FyerereT AR (STR USYN) : HEIed, | "FhdTd arsd & QR Uiees] Uac
gHcHl & fARre dAg¥  |raSI e &3 B I BRIl & dc TTSHl b GRET AR
GRefT' vy IR UgIforg iR UTapicres 99 wdell il |l (2022-23) & oREd
e (FFEdl Al |HT) H Jidfae RIEIREN IR IRGR §RT & 18 BRATs & A9
H Arered gfide &1 g Ui (3ish an fawl #) 9w yed W Edr gl

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

S1. guiy] Bradt (SR ucwn) : Aeiqy, § A Seitd ol dedl ddary i
& FrferRad faaRull &f Ua-Ua gfel (37 am fa=<l #) |97 Uedl U= Il
(i)  Action-taken by the Government on the recommendations/ observations
contained in Chapter—I of the Twenty-eighth Report (Seventeenth Lok Sabha)
of the Committee on action taken by the Government on the

recommendations/observations contained in its Seventeenth Report
(Seventeenth Lok Sabha) on ‘Action Plan for achievement of 175 GW
Renewable energy Target’;

(i)  Action-taken by the Government on the recommendations/ observations
contained in Chapter—I of the Twenty-ninth Report (Seventeenth Lok Sabha)
of the Committee on action taken by the Government on the
recommendations/observations  contained in its Eighteenth  Report
(Seventeenth Lok Sabha) on ‘Development of Coal Blocks allocated to Power
Sector Companies’; and

(i) Action-taken by the Government on the recommendations/ observations
contained in Chapter—I of the Thirtieth Report (Seventeenth Lok Sabha) of the
Committee on action taken by the Government on the
recommendations/observations  contained in its Nineteenth Report
(Seventeenth Lok Sabha) on ‘Delay in Execution/Completion of Power
Projects by Power Sector Companies’.
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in theThirtieth Report of the
Depatment-related Parliamentary Standing Committee on Labour, Textiles and Skill
Development

31 3R ISR FATT H I F3A1 (37 IFaR el : J818d, H 59 3R SR
HATAT DI ST AN (2022-23) & Ader H fA9T Aefera 579, a4 IR Hlerdt faswma
Heefl FHar R QT & dd fide | siafdse RwIRen & sraaad o
R & Haeg H U ahed |AHT el R Y&l &

REGARDING SEVERAL NOTICES RECEIVED UNDER RULE 267 AND OTHER
ISSUES

MR. DEPUTY CHAIRMAN: Hon. Members, | have received seven notices under Rule
267 from Shri Raghav Chadha, Shri Pramod Tiwari, Shri Akhilesh Prasad Singh, Dr.
L. Hanumanthaiah, Shrimati Priyanka Chaturvedi, Shrimati Jebi Mather Hisham and
Shri Syed Nasir Hussain on subjects related to concern over Government’s attempt
to interfere in appointment in higher judiciaries; misuse of CBIl, ED and other
Government agencies; situation arising out of farmers’ strike; and subversion of
democratic system and threatening of electoral process. You may recall that the hon.
Chairman on 8™ December, 2022, while considering the notices received under Rule
267 observed that notice submitted under the said Rule has to refer to the relevant
rule that is required to be suspended. In none of the notices received today, there is
any reflection as to which rule is sought to be suspended. Further, these notices are
under the consideration of the hon. Chairman. Therefore, | would request the hon.
Members to kindly cooperate and allow the House to proceed with the listed
Business. Thank you. ....(Interruptions)..

SHRI PRAMOD TIWARI (Rajasthan): Sir, ...(Interruptions)..
SHRIMATI PRIYANKA CHATURVEDI (Maharashtra) : Sir, ...(Interruptions)..

MR. DEPUTY CHAIRMAN: | have made the situation clear. ...(Interuptions)..
Please. ...(Interruptions)..
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SHRI DEREK O’BRIEN (West Bengal): Sir, | have a point of order.

MR. DEPUTY CHAIRMAN: Yes. ... (Interruptions )... JAIG SiT, H STqeh] JeTSHTT

SHRI DEREK O’BRIEN: Sir, | have a point of order on these Rule 267 notices which
seven Members have submitted. The hon. Chairman had requested last time that any
Member submitting a notice under Rule 267 should refer to the rule to be suspended.
Sir, | have two points to make for your consideration. Number one, | have a list here
of the last three Rule 267 notices accepted by the hon. Chairman. The three are,
demonetisation on the 16" of November, 2016; —in the last six years, there has been
none -- the farmers’ suicide in April, 2015, that is the second last one; and the third
last one is attack on secular fabric of our country, 18™ of December, 2014.The
precedence of these last three Rule 267 notices is that none of them needed to link it
with a rule, none of them. | have two points only. They were supposed to say why
these three are important issues. These three were taken up. My second point is,
since the hon. Chairman has been asking, | have also done some study and | want to
share it with the House, what the rule is, the common rule for accepting any Rule 267
notice is Rule 29. Sir, kindly look at Rule 29, which is about the List of Business.
The Rule clearly states that. What all these Members are asking the Chairman to do is
to apply Rule 29, which gives him the prerogative to change this List of Business. In
other words, drop the Zero Hour and bring up these subjects. So, what is the issue,
Sir? Please clarify and let us know. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. SHTE ST, 3119 91feTq]

#t wIg foardt: E=, # ol 91 I@e & oIy w99 Ul W 267 9@ <<l g
...(&4aY™)... Can | read, Sir?

MR. DEPUTY CHAIRMAN: Yes.

Nt yHe fER: "@is Ao, 99Ul @ 9gafd 9 I8 U BR b fh
.G ). ..

IERYT, 99 3R STAaR] gRae #3i; TT 3 3R SRR F3 (3ft U= a1eq) :
FHTAT BT FART 4 ...(TALH)...
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27t vee forEmr : § PEl e RE1E? W, WA ARG 8! ...(FIgH). ..

SNt SUUTIF : Wi, 3179 i |

ot v farY : "Bls Ie, YT B AEAfd |, I8 IR B IHIT1 B 399 o
NISg FHT $ FHE FElldg b1 I Gaferd fhedl uig o) el s &1 o g
frafea o= fear 9e &ik af 98 uvara Wigd 81 5irar ® O Jdfta fraq 59 9w g
& feTq Fretfed o fe=m e

=] I8 AR & I8 99 39 Al § AR 781 811 Si8l A1 & faRiy sreamy
& 371 el e & e & forg usel 81 g faRkre Suey fear mar el g8l
I8 o1 el Bl

TR, {7 S Aifed e 7, 39 vy w) § 71 s # Rt g8 @y o
T FHTART ST ! AT B gY a1 AT Bl g1 3Ta: 37751 Had &b FHel.... I,
SHH 3T Tres Hecaqul 21 31d: IS Fa+ &b HHeT Gdldg PRI oAl d Hdb Al
e & 9 bR R I § T Bl S|

St STauTafa : yEe faar i, g=rarg] .. (agm™). .

SHRI PRAMOD TIWARI: Sir, let me finish. | am finishing. # I8 &1 ®8 &1 § & Sl
3R AidIamTg o1 Ayt 81 R8T & ..(aE™). .

MR. DEPUTY CHAIRMAN: No; no; you have made your point. TG ST, 3T+ 379+
a1 R &1 21 ..(FaUT).... Ordept et Sft, 319 3791 a1 qifefel ...(aem™). .

SHRIYMATI PRIYANKA CHATURVEDI: Sir, all | would like to submit is, my humble
submission on this issue is, Rule 267 directs us to request the Chairman that there is
a matter of urgent importance which needs to be brought to the notice and discussed
on the floor of the House. Like | have been continuously saying, we are a Council of
States, we represent our States, and there are issues that concern. Now, whether
the one quoted by Derekji, Rule No. 29, or whether | look at Rule 37, it is at the
discretion of the Chairman. Sir, none of the Rule suggests that we need to quote
another rule and under which this discussion can happen. So, if the new rules are
being made, Sir, every Member of Parliament should be made aware of it. Sir, we
need to have this discussion. Records are showing that; Unstarred Questions are
showing that; and we are not making stories or cooking up stories like our hon.
Leader of the House said the other day. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Thank you.

SHRIMATI PRIYANKA CHATURVEDI: These are proven things. We need to discuss
this, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... Please.
...(Interruptions ).. No. No. ... (Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Deputy Chairman, the
hon. Member of Parliament who has made this allegation, and | think it is a matter of
privilege that she has cast aspersions that somebody is cooking up stories. The fact
of the matter is, the hon. Member, had, in the House, alleged a certain number of
political actions, which was entirely wrong, erroneous and without any basis
whatsoever. He has outside the House cast aspersions on me. He has made
comments on a social media platform taking recourse to something that another hon.
Member of Parliament had received as a reply, which are not related at all. That reply
was on total actions. This was about political actions. | would urge the Chair to kindly
examine the record and hold the relevant Members responsible for their erroneous
statements. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please. ...(Interruptions)...
No, no. ...(Interruptions)... TOTHT ST, WSl JAMUH H qIAAd T BRI ...(FAET)...
No; I am not allowing. ... (Interruptions)... THIG fraY S, 3TUDT 37U 1l BE Bl
b1 fedT ST e &1 ...(FAL)... IE el &1 2l ..(AFeM)... b1 Sff, 39 §3
STgUl .. (FEAUH)... WA YU gied S, $ad el 9 Rbls W
SO ... (TIES)....

£ YU 1T : AT STFHIINT IS, TG DI YT H ST Bl SR Bell
g f5 I oo From ot ga & Sfcid IaT, Afe 519 W SIS Fdl ST Il 2,
SR 91 AIRHA A1 BT Sl fSHISI BIdT 8, 98 el 258 & i fe=fio foran
ST ©, ST Sl Waerd 2 forar 7, S9H forar & f a8 ®isad 21 59 989 § I8
IR 81 TS B T 267 BT e foosy ave 9 foar sirom, a1 o Aifew $9 fe™iiv= &
T § AU ST IB €, 7 S O Bl 7 HIF IR QT SR &, VA H d Aifes 319+ 3y &
B g 8, 9 A 81 781 2, Al {31 ey 3y, Yy e QU G &1 B 4 H1
P AHd &7 ...(FILT)...
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SN STHUTIRY : ISt AT TS0, ..(FGE)... FIRR Sff, THe faar) St ard
b &1 @HL...(FFEM)... A FERIU], AR S ST Sff, FAIG forar Sft
3R fIRieT Tgdal St 7 SUI-3U+l a1 W™el 267 WR YW § U IR HdA IGH
AU fFerR &R 918l g1 "Any Member may with the consent of the Chairman
"... With the consent of the Chairman'". HTF=1T ¥ 3T i, 39 S WY 19
FICH 9ATY [ A9 IR 3 Aol W (RSB &1 bl 7, I Sfhricell S9 awh AT
JIRHT BT H=AT V8T I H fraraR (ot o6 39 39S IR AR SIRAT BT HRIC
TEl 2, AT 39 SIS W 989 7Te) &l 9! ©l #+ 8 Al foerer fovan g1 i
HEGRATT, § I AT AT b AT TIRAT 7 3741 8 fSaqwaR Bl 59 &l & aN 4
RIT HETI MY ST & b A1 TIRAT 7 ST W) ie e HET & that will be relevant for

us. ...(Interruptions)... | have clarified ... ... (Interruptions)... What he has told,

again, | am repeating. ...(/nterrupt/ons)... You may recall that hon. Chairman on gt
December, 2022, while considering the notices received under Rule 267 has observed
that the notice submitted under the said Rule has to refer to relevant Rule/Rules that
is required to be suspended. ...(Interruptions)... In none of the notices received
today by these Members, there is any reference as to which rule is sought to be
suspended. ...(Interruptions)... It is clear... ... (Interruptions)... N fdee HHR <4
.(FFLT)... S 3ol foRe e &, H I IR &1 SIS It's the Zero Hour. fdera ST,
JMY 319+ fITT 9= qled| ...(FLT)... It is Zero Hour. ...(Interruptions )...

#l fdora AR a9 (BQRY): W), [ER A ...(aqagm)...

2l Suafc: 21 ey $AR Ul, @S, A9 gl . (FFEH)... TS, 319 el
(TAYF)... T GG, g SR 3R 8, HUAT AT Gag Bl diet
SITYI Sl Heoide foees 2, H 99 WX &1 SSlloid § Hebdll §l...(RIae)... Please take
your seats. ...(Interruptions)... Shri Sandosh Kumar P. ...(Interruptions)... A
HERATT, # SIRT R & folQ 3 G4 &1 A9 g1 Y87 §l...(EHT)... 379 3791
STIE TR 93 3R ESH Bl Tl S ...(ALH)... ST TR 9gd Feayul g 3R s9H
3T |ED] Sl T HIbT [T 21 Please take your seats. ... (Interruptions)... [da@
Trﬁ, 3T 379+ AT IR e ? ..(AdYT)... Please speak; you may speak on your
subject -- 'Need to reopen border-haat on Tripura-Bangladesh border'.

...(Interruptions ...

2N foe AR 29 : AR, U8l f[98R & IR & G AT ..(Tagm ). .

2 ITHTIT : S 33 foRe s &, § 9 UR 1 R V&l §l...(AGEM)...
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# fdera AR 99 : 95 IS =T H AN (FAHUH)...
21} ST : S 33 folRes &, § 9 UR 91 R V&l §l...(HGeM)...

PROF. MANOJ KUMAR JHA (Bihar):  Sir, | have a point of order.
...(Interruptions)...

ot SUUTY : 39 TSN d Wige 3iH 3iTexX Hel F IoT Ahd & L..(aaadm ). .
Please take your seats. ...(/m‘errupz‘/ons)... EIERIK] AR, 3MY g d1d NIEGE
fop ST el forve s €, B9 U 81 989 81 Il §, ST J-T 31U 31198 & b 3rg=ii-
3{UI T8 93| I SIRI 3ifaR Hewqul vy € 3R gad 94l &l didl frern 8, o
HUAT MY BISE el QIOTQI ..(FALH)... 31 [Ie9 $HAR I4...(FFLM)...You may

speak only on the subject. ...(Interruptions)...

i foeT $AR 39 : W), § 319+ fI9g &b IR H I, olfh 3777 U gk f[I8R & IR
H T SITQL...(Fagm ). .

2 STAHTIRT : 1Y AT B BRI Al H Sl &lol fore s &, S R 81 989 &l Febell
B1..(FGUM)... T+ D1 DRIATE! 15 e b foly Wi o1 St 81

The House then adjourned at eighteen minutes past eleven of the clock.

The House reassembled after thirty -three minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR.  DEPUTY  CHAIRMAN: Zero  Hour ...(Interruptions)...  Please
...(Interruptions)... AT g <9 Sil, 3MMYHI 59 AT R WIS HeH 2
o (ATHTH)... Gﬂ.\_ﬂ, 39 Eﬂ‘%l(’l Your subject is, 'Need to reopen border-haat on
Tripura-Bangladesh border." ... (Interruptions)...

21 fIgd AR <9 : TR, TP IR [98R & IR | A Q] ..(GEH)...
21 SUAUTIRT : ISl, ST $9g A &, MY 99 W Y| ...(FGeH).. A1 G819

PHR il ..(AYT)... Your subject is, 'Need to reinstate concession to senior
citizens in Railways.' ...(Interruptions)... Please speak on the subject.

...(Interruptions )... TATST, 379+ @W W IS| ...(FGYH)... SIRI 3R Tl S| A
Rl & v §1 wiiot, § 319 G4 A 377U el g b 37 U HTq R 96 14|
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..(FAYT)... il SIRT 3ffaR o= SITUI ..(FGEH)... Wiiel, | 31T 941 3 318
ST & b 31T SfRT 3R DI Tl S| ...(FEEH)... SR 3R H AT GGl &
HEIYUl $9GS ol ...(GUM)...AISl, BT Dl Tl <l ...(FIUM)... AT AT FY
3MUE & fh STIRT 3ffaR Bl T S| ...(@AYM)... F& b HRIATe! 4: 15 fe & forg
IR &Y S B ...(aET). .

The House then adjourned at thirty -five minutes past eleven of the clock.
The House reassembled at fifty minutes past eleven of the clock,
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.]
MATTERS RAISED WITH PERMISSION

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Zero Hour. Shri Biplab
Kumar Deb. ...(Interruptions)...

S1. YT AEA ST AT (SR YY) : STFHIEIE off, IR # &Y geT ¥l &,
(TAIH).. IFP U 98] Bl GRHR TR Bl ..(Faem)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA)i Hon. Members, Zero Hour
is your right. ...(Interruptions)... Let hon. Member raise his issue.
...(Interruptions )...

2 fga $UR <9 A SugHERd Heiqy, § U9 3MUE dRAl Aedl §,
(FIYH)... AT ST BT A1 § (b [(ER H .(FIHH).. 5 ARE I 40 AN AR
T g B ..(au™). 39 W 4t 891 IRV ..(FaE).. I8 T STar & A 37T
IR ..(FAY).. AT ST ABied, N8R H 40 9Nl & #id & 73 8l
(IUT).. 399 fITT Bl Hx BT H 7 B A1T..(FAL™).. I8 fIsT = 31
QI ..(FGHH).. IRTFES] B U AT VAT B 81 TAT? ..(FLTH)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Deb, your subject is
different. 3MIHT ST Feolae © - 'Need to reopen border-haat on Tripura-Bangladesh
border. ...(Interruptions)... Y ATYHT Feolde Bl ..(FEL)..  Your subject is
different.
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A f4ga AR <9 : AT IuquTeder 9816, H AT fa=Td) Bl g1 ..(TaHr). I8
ferear ==t o forg foran <l ..(@raem)..d T olv 81 ..(FagH)..  IREES] & 91 Al
Ul Y Bl TAT? (FAUF).. 3T IFB IR H Flel B A TG DI
(AYT)..

IUFHTEIE (3Tt YIA2aR Pifera ) : 37T Feolae R Iy | .(TILT)..

31 f9ga $IR Q9 : AFY SUFHTEIE FEIGd, § U de A1 @l g o S
W I 7, § SIPBT SRR SSTEH, Afh S Ugel I Sl Fdeeie favy © fh
fSeR ¥ 40 oM @ |19 8 T T ..(FAYM)..3S9 fAvg B 899 H S b
0. (™). 39 W) g9l dxa U .(FAY™)..3MY U dR HIbl < Sl
(TIY).. H SHD I18 37U [T9T DI I M| ..(FIHTH)..

st Worm R (TS o &, Qo) Suwwerd S, 989 | WY g
(FAIM).. 39 R I RIS ..(IETH)..

SUHHTEIE (3ft YEAaR Fiferdl ) : SHDI U USR8l .(FELH).. A0 ey
Te faar 8, SHfely ugel 319 URISR & AgH 9 38T ..(ae™). 34 fhagrd
3ITIhT ST $3Y &, 3T I9 TR Y| .(TILT)..

2 faga $UR 9 : A SUGHTEel Heled, 8RR e H 40 <N 6T Siexicll
TR U | & Bl B 317 (L) .39 TPHR B AHR e 2 ..(Fa9H)..39
IRE 9..(FAHH).. TR AN DI S Fell TG .. (TILTH)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Have you finished?

...(/nterrupt/ons)... Are you going to raise your Zero Hour issue? 3R 31T 311 =Y
T8I IS &, Al H TR A1 GG Dl JAT | ..(GEH)..

2t faga AR Q& A SuqHTeRd Heiey, H 3Tay facl o) e g o 5 w{e
ART BT I B8 2..(FGUM).. ST IR H 81 H 9l BRI P (Y U IR AFART
UG B . (FIHTH)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, next Zero
Hour is on a very important subject. Let us take it up. It is regarding need to
reinstate concession to senior citizens in Railways. Shri Sandosh Kumar P.
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Need to reinstate concession to senior citizens in Railways

SHRI SANDOSH KUMAR P (Kerala): Sir, there is an urgent and critical need to
reinstate the concession to senior citizens in Indian Railways. ...(/nterru,oz‘/ons)...
Sir, it will be beneficial to 138 million senior citizens in the country.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No point of order here.
...(Interruptions)... No point of order in Zero Hour. ...(Interruptions)... 34 IS
SITSUI ..(FGLT).. 31T AT ¥l 96 SISV ..(FFY™).. Hon. Member is raising his
Zero Hour issue. ...(Interruptions)... Please sit down. ...(Interruptions)... Please
sit down. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar) : Sir, please listen to me. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is a very important
issue which is being raised by Mr. Sandosh Kumar P. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, with your permission, | wish to say that in this
House, the State issues of law and order are not allowed. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Jha, please do not
disturb. ...(Interruptions)... He is raising an issue. ...(Interruptions ...

PROF. MANOJ KUMAR JHA: Sir, you allowed him. ...(Interruptions)... Sir, you
allowed him. ... (Interruptions)...

SHRI SANDOSH KUMAR P: Sir, there is an urgent and critical need to reinstate the
concession to senior citizens in Indian Railways. ...(Interruptions)... Sir, it will be
beneficial to 138 million senior citizens of this country. ...(/nterrupt/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, it is a very
important issue concerning senior citizens. ...(Interruptions)... Please be seated
and let him speak.

SHRI SANDOSH KUMAR P: Sir, withdrawal of these concessions, which were given
to the senior citizens... ... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please use the mike.
...(Interruptions )...

SHRI SANDOSH KUMAR P: Now, the pandemic-related restrictions are over.
...(Interruptions )... We need to restore concessions given to the senior citizens.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, please

remain silent. Let him raise his issue. ...(Interruptions)... We can discuss it later.
...(Interruptions )... This is an important issue. ...(Interruptions)... Please go to
your seats. ...(Interruptions)...

SHRI SANDOSH KUMAR P: This calculation is absolutely ...(Interruptions)... So, |
urge upon the Government to restore ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, please
take your seats. ...(Interruptions)... Go to your seats. ...(Interruptions)...

SHRI SANDOSH KUMAR P: Sir, | would like to urge upon the Government
...(Interruptions )...

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Sandosh
Kumar. ...(/nterrupt/ons)... The next issue is 'Need to highlight start-up revolution
generating employment for the youth of the country'; Shrimati Sangeeta Yadav.
...(Interruptions)... Shrimati Sangeeta Yadav, are you raising your issue?
...(Interruptions )... Please go to your seats. ...(Interruptions)... You speak when
your name is called. ...(Interruptions )... Please go to your seats.
...(Interruptions)... You can speak from your seat only. ...(Interruptions)... No,
no; this is not done. ...(/nterrupt/ons)... Go to your seats. Everyone is in his seat
there. ...(Interruptions)... Why are you in the Well? Go to your seats. Whatever
you want to speak, you can speak from your seat. ...(Interruptions)... Please go to
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your seats. | am not going to listen to you until and unless you go to your seats and
speak properly. ...(Interruptions)... The House stands adjourned till 12.00 noon.

The House then adjourned at fifty -eight minutes past eleven of the clock

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. DEPUTY CHAIRMAN: Question Hour. Question No.91.
Working days of the courts

*91. SHRI RAJEEV SHUKLA: Will the Minister of LAW AND JUSTICE be pleased to
state:-

(a) the details of the average number of days for which High Courts and the Supreme
Court were functional during the last three years;

(b) whether it is a fact that the Supreme Court functions less than 200 days on an
average in a year;

(c) the details of total pending cases in High Courts and the Supreme Court; and

(d) whether fixing a minimum number of compulsory working days for courts will be
useful to reduce the burden of pending cases?

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): (a) to (d) A statement
is laid on the Table of the House.

Statement

(a) and (b) The number of working days and vacations of the courts are prescribed
as per rules framed by the respective courts. The Supreme Court of India, in exercise
of the powers conferred on it under Article 145 of the Constitution of India, makes
rules for regulating the Court’s practice and procedures which includes its sittings and
vacations, etc. Accordingly, the Supreme Court has framed the ‘Supreme Court
Rules, 2013” which was notified on 27.05.2014. Order Il of Part | of the Supreme Court
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Rules, 2013 provide for sittings of the Supreme Court, length of summer vacation and
the number of holidays of the Court and also the Benches of the Hon’ble Judges
during summer vacation and winter holidays. The Supreme Court Rules, 2013, inter-
alia, provided that the period of summer vacation shall not exceed seven weeks and
the length of the summer vacation and the number of holidays for the court and the
offices of the court shall be such as may be fixed by the Chief Justice and notified in
the official Gazette so as not to exceed one hundred and three days, excluding
Sundays not falling in the vacation and during court holidays. As per the information
provided by the Supreme Court of India, during the last three years, the average
number of court working days of Supreme Court was 224 (2019), 217 (2020) and 202
(2021).

Similarly, the High Courts in exercise of the powers conferred on it
under Article 225 of the Constitution of India frames rules for regulating its practice &
procedures including its sittings and vacations. According to the available
information, all High Courts in the country normally have on an average 210 working
days in a year.

(c) According to information obtained from the website of Supreme Court of India, as
on 01.12.2022, the number of cases pending were 69,598. The number of cases
pending as on 01.12.2022 in the High Courts were 59,56,251.

(d) The Central Government has no role in fixing the minimum number of compulsory
working days for courts. However, the Government is fully committed to the
independence of judiciary and constantly endeavours to provide a conducive
environment for judges to discharge their judicial functions smoothly.

Disposal of pending cases in courts is within the domain of the judiciary. No
time frame has been prescribed for disposal of various kinds of cases by the
respective courts. Government has no direct role in disposal of cases in courts.
Timely disposal of cases in courts depends on several factors which, inter-alia,
include availability of adequate number of judges and judicial officers, supporting
court staff and physical infrastructure, complexity of facts involved, nature of
evidence, co-operation of stake holders viz. bar, investigation agencies, witnesses
and litigants and proper application of rules and procedures. There are several factors
which may lead to delay in disposal of cases. These, inter-alia, include vacancies of
judges, frequent adjournments and lack of adequate arrangement to monitor, track
and bunch cases for hearing. The Central Government is fully committed to speedy
disposal of cases in accordance with Article 21 of the Constitution and reducing
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pendency. The Government has taken several initiatives to provide an ecosystem for
faster disposal of cases by the judiciary.

National Mission for Justice Delivery and Legal Reforms was set up in August,
2011 with the twin objectives of increasing access by reducing delays and arrears in
the system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a co-
ordinated approach for phased liquidation of arrears and pendency in judicial
administration, which, inter-alia, involves better infrastructure for courts including
computerization, increase in strength of subordinate judiciary, policy and legislative
measures in the areas prone to excessive litigation, re-engineering of court procedure
for quick disposal of cases and emphasis on human resource development.

The major steps taken during the last eight years under various initiatives are
as follows:
i) Improving infrastructure for Judicial Officers of District and Subordinate

Courts: A Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for the Judiciary has been in operation since 1993-94. Under the Scheme, so
far, Rs. 9291.79 has been released. The Centrally Sponsored Scheme (CSS) for
Development of Infrastructure for Judiciary has been extended till 2025-26 at a total
cost of Rs. 9,000 crores, out of which the central share will be Rs. 5,307 crores. The
scheme covers construction of court halls, residential unit, lawyers halls, toilet
complexes and digital computer rooms. There are 21,159 court halls and 18,557
residential units made available under the scheme so far.

(ii) Leveraging Information and Communication Technology (ICT) for improved

justice delivery: Under the e-Courts Mission Mode Project under implementation

throughout the country, information and communication technology outreach has
been extended to the district and subordinate courts with WAN connectivity having
been provided to 99.3% of court complexes. Apart from this, a new and user-friendly
version of Case Information Software has been developed and deployed at all the
computerized district and subordinate courts. All stakeholders, including judicial
officers, now have access to plethora of information w.r.t judicial
proceedings/decisions on the National Judicial Data Grid (NJDG). A series of IT
enabled services such as eCourts web portal, Judicial Service Centres (JSC), eCourt
Mobile App, SMS push and pull services have facilitated easy access to all sorts of
information such as case registration, cause list, case status, daily orders & final
judgments to the litigants and advocates.
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Video conferencing facility has been enabled between 3,240 court complexes
and 1,272 corresponding jails. Virtual hearings have been effectively adopted during
COVID-19 pandemic and as of now 21 virtual courts have been set up in 17
States/UTs as on 03.03.2022, these courts have handled more than 1.69 crore cases.

(iii) Filling up of vacant positions in Supreme Court, High Courts and District and
Subordinate Courts: From 01.05.2014 to 05.12.2022, 46 Judges were appointed in
Supreme Court. 853 new judges were appointed and 621 additional judges were

made permanent in the High Courts. Sanctioned strength of Judges of High
Courts has been increased from 906 in May, 2014 to 1108 currently. sanctioned
and working strength of judicial officers in district and subordinate courts has
increased as follow:
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As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
12.12.2022 25,011 19,192

However, filling up of vacancies in subordinate judiciary falls within the domain
of the State Governments and high courts concerned.

(iv) Emphasis on Alternate Dispute Resolution (ADR): The Commercial Courts Act,
2015 (as amended on 20" August, 2018) stipulates mandatory Pre-institution
Mediation and Settlement (PIMS) of commercial disputes. The Arbitration and
Conciliation (Amendment) Act, 2015 aims act expediting the speedy resolution of
disputes by prescribing timelines.

(v) Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance

Commission endorsed the proposal of the Government to strengthen the judicial
system in states which included, inter-alia, establishing Fast Track Courts for cases
of heinous crimes; cases involving senior citizens, women, children etc., and urged
the State Governments to use the additional fiscal space provided in the form of
enhanced tax devolution form 32% to 42% to meet such requirements. As on
31.10.2022, 838 Fast Track Courts are functional for heinous crimes, crimes against
women, and children etc. Further, the central government has approved a scheme for
setting up 1023 Fast Track Special Courts (FTSCs) across the country for the
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expeditious disposal of pending cases of Rape under IPC and crimes under POCSO
Act. As on date, 28 States/UTs have joined the scheme.

(vi) In addition, to reduce pendency and unclogging of the courts, the Government
has recently amended various laws like the Negotiable Instruments (Amendment)
Act, 2018, the Commercial Courts (Amendment) Act, 2018, the Specific Relief
(Amendment) Act, 2018, the Arbitration and Conciliation (Amendment) Act, 2019
and the Criminal Laws (Amendment) Act, 2018.

21 IToNa YT : SYFHURT HBIGd, AR FITe & STA1d | Td-HE F $el 8 fb I S
Bigal 8, 37! T SR H1 AMBR HIC & U1 81 GH BIC 37T Gl T B il
g, BTS BIC AT BSI TF IR oIdl 8, A SICH 11 aTe, I+ Bl 961 & AT €]
S, Pl (Sl R TRBR BT I8 S1d1d 2| 50 FHI BHARI Dol H Sfl dsdT 3% H o,
IE 4.90 BIIS &l fafeiicd Yo = €, W € 3R 39 Hiel &1 fewuiord T8l &
T Bl $9d fory eRaR frae! Reified s SRRt wadt 8 f Taie
JErgeHed fFerax T8l Bl 8, THM ddh¥iisl Wlell TSl &l ITa-He dhadl © fh Sl
BIATTIH [HECH 2, 98 39 v8 &I B F1BY, S TTOTGRT BT YRTET TqIsTel 2T,
FTH | AN & 1 Fel-SJel R SToist T elderd 81l I8 SISl Wl 98d Saa ]
Tl V81 81 ST dIRAT A1ed 1 W 99 5 Bl SoT ATl Sl RIS 5ol 8,
T I ferg At A IFTheH UATSH fhg 1Y B I8 Sil USHl 31T sl &, SHDI
G B & oY Ga ol BIC & SToiol, il RERR &1 b &, d H&d & (& it has

become an opaque system.

it STAHTRT : 319 YT AAHS T Yoy

SHRI RAJEEV SHUKLA: Sir, | want to know from the hon. Minister what road map or
plan he has got to resolve this crisis.

7t fopea RIS : (ST ToRdT &R, AT Ga, ’[511d Sfl 7 Sl 9aTel Yol &, I8
Ueh TRIR AT B 3R $9 UR & Bl AR YR <20 bl 41 &A1 B DI aeghell ol
T W1 I8 9an Y a1 BIchl 2 foh 89R Q97 H 39 It clcd UsH! 3iTh His 5 PIS
& 3ies Pl P aTell 81 STd S H TH 5 BRIS bS] UTSH 8, Al 3T T Al &
e ST AT UR ST fhaT=I1 JHTE ST BT SHD B BRI &| SHBT Sl ol BIRIT
2, SN g1 I+ @TgcHe 3 SToisl & R § f57eh fohar fob Sroist &) W
AT AR gs, STH Sl USHT &, TN §9 a<h o2 A H Sl ISl 5, 98 &l 2015
H Jlp FHT 3R IS FHT o AT R FIFHT F e SRS TdrgcHe
HHIS BT [det UTRA fhar 11 8 A1Y-|1e, g1-1A8Ts ISl 7 Wi SHG! gl &
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off| THRT < AAYT & Foral 8 3R < B! WA= AN & UTT 81 AN Bl W= o
<3 eI & SR ARG & GeTfde zefdl g1 rofig St 7 St Farel fhar, § de-de
IGH ST 1T Bl SIS DR I8 IATT AT § [ ARPR DI AR A YRI ATehed 1R G
IS & T8 89 Ul Bl HH BT & folU s HeH ISV & 8F1 RId- HeH
IBTY &, STD! IAT H AR STATd 9§ oidl 81 ST, AT 3T § IAHT 578 T Rl
T I HEAT ATEd] g [ 59 ath dHb¥] DI W & oy TRHR $ U 9gd A
JTBPR Bl BIATIH ST AT IF BRP T&T ATl &, ISP AT IRBR &b U Dls
3IpR el 2 {6 Sl & sr@rgcHe & foly 89 Y 9™ ¢¢1 89 8IS DI & dIh
SRS 3R U BIC & A% TIReH B f1ofl TR IR I IR-IR Fed € IR forlad
AR IR WY A BET 2 T STorsT &1 Sl IhdIS &, S9! WA & oY qR= A Hol
SITY| <TH YT a<h 319 U SToTsT & A1 o, N9 98 ddifore] 81 iR 841N 397 B
ffderar &1 S@d gy, 94t STIfadl, 99T Al 3R @ dR R Afgetiadl & T 41 394
SIS B AT AT 31 &I & 1 Bei-T-hel SHN A Bl Sl WG] & 3T
S DI ST DI S AIGT 8, S T dDH 8H B T8l B 9138 ol § I8 4 BIc &
IR ¥ 984 SATaT fewul) Afery T81 -1 A8l §, wifd BHl-Hdl I8 o Fhdl &
5 Prcd &1 N IfTHR AU Y 8, 71 IR &Y HR &l 2l dfhd 3R 31y
HTILT B UTILTE &, Il ST IUTscHT BT T ©, TIOR8, S9 IR IREBR BT 8
PR 2T 3R B! TH DI & A1 FHRI e 9 Il 21 1993 & 91 I8 Id
ST 81 TTRAT1 H ITST Sil bl g1 g1 A8l § b YS! 3T HHST Dl WH BRI b
T B9 STRR Uil IR & qRT 99 § I8 8, olfh AUISSHTH Dl by, d I
TH s AT G el HXl, I T SToTsl Bl dhUTST BT $3Y 3IR AUIgTHSH Bl
AqTel ST B I3 {31 I8 Had gy BT Tal o Vel 7, <fdh1 98 91d |l & fh g9
I DI I 3F WS DI ST WA G TS off, I qAAD AN U AT e
CRIk]

R, H o He g1 9Tl of YE1 €, difh Ig 95 ecayul favd g1 g+
RerRd 9MheH & IR H 9l 929 BT 21 SToisl & dAhIR 3R Jd-dIgT & N 4
BRI WRBR A §l 3dl-319) 89N AR 7 Fuiy forar & 6 g dIc & 4w
SIREH 3R G PIC Bl Siolsl od RERR 811, A 3996 oy o Jifhed
...(aH)...

it fva RIS - 577 forg <t affthed 3T w17 91, S9! &9 TRics o 2
SR, 31T I8l U= HAT 93 Y &, MY AT HI #3312, offhT RERIR 819 & 918 AT BRA
$arg /Al b1 Bls difhe 71 frerd g, Rt giferaric | UM fyefddl 81 SToisl &
forT dor & srarrar g9 &R IfFfthey +ft tRIcs vt 81 A wifes o9 Rerr &

ST €, A1 S9& 918 S90] Th SR H g1 eI, which is equivalent to the level of
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junior court attendant, Udh 3B ﬁlﬁ"ﬂ, which is equivalent to the level of chauffeur in
the Supreme Court 3R Th Afhe Ry IRR<e A, which is equivalent to the
level of a branch officer of the Supreme Court. &9 9% SIed & %I'Q 3y gd YTaeT=
fepg &1 RIS A HIE SToIsT & oY, &9 Sl Iffhed AU €, S9a! T SHEd
T 3R UH THx AT SIeT| 596 -1 S A9dh! RraaiReT O ya™ &
ST, Ffh JUTH B AR BT5 BIcH & STols] ds dARfcd Hed Bl Sidl B 2
GiH B & % SIReH Bl RERR &M & 918 B: 61 & oY TgY-7 BT Uh
IHHISIME MR Ui AT T, VWSS & Fodip, RIAIREY <4 &1 Yraen= g8+ 36T Bl
G DI & RIS SIoTS Bl I ATl b b 1Y, I19S & Fellep iRl a1 i
YTaET IGT 2

7t TTotg g : FEISY, AT HAT S A S S1d1e {31 2, S9A I8 ol © b U
ORE U SBIT 954 TSI HEgH [T © b SIolsT & AUIgcHE Bl bR Id $O
DHIARTIH = 397 U I o B, ARBR &1 IFH Hel dls Id Te 8l o I1S T,
STg AR WRBR A1, ISP d1g 579 AIE] Sl Bl WRBR 375, Ol ¥ F&T « G-
TSGR URT fham 11 H qo1 arsdl § b a1 37 SHD! Rarsg dRIG 87 Itis a

very straight and direct question. Are you planning to revive that Bill to create NJAC

so that this problem can be resolved ?

2 SUATI : Aeh G, SATIHT T &1 1T, 319 <f -1 e T8l gfoy

N} ITSTHa PHT < SR, AT S B8 2 & (b RIS STorst Bl a1 Gragmd <, O a1
319 ITH B B 1l o 2 &, Ald U $B HH 81 IT e 3177 3771 fith gfaemd
BT TA R © - $RR, R, T, Hb |

oY STFUTUFY : 3MTTHBT U2 BT 7|

7t foeva RISTS - R, v1oiia St 7 R 3 9gd 81 Aecayul gfewmd IwiiHes] weas
UBT 2| ST81 ddh YAoIG™] &I FaTd 2, 4 Ugel &1 a1 faT [ <21 1 A 3R e B!
A B T @ o1 71 G BIC DI BI8d-THR DiRcqTd 99 1 Sl IsdH
TS BT, ISP I1 | 37151 $ e DI IS I TSl §, B RIS SToTsT 3R
I PINCSYTA 59 & GG 7 Wl AT wY A g Hel (6 39 q99 9 51 vy
T3, IHH UTIeRAITHT A AT IR fhy Y Uae I RS HRAT 981 To! ATl Sl
I UG | U, I8 W1 59 I Bl BT & 3R B T SToist R RIS SToist 7 1
BT B 3R I F B3 -9 SRITH, A, USaldhcd 3R Bs SIS qall &
Rl 7 W 59 91 Bl BT & [ GIH I BRI 99 7 59 o2 & A1 & 1Y
31V §Y e 07T 1 Sl T15eh SIS 3T &, a8 el el [T 81 A Y H&1 3{1
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3R W& Bl JIMGRI 1T W) SRIE &, QoY § Had bl SR & T gl
...(TGLT)...

7Y IToTta S[T : § ST =T ¢ 1% 3119 A1 e & o T8 AT@ 872

MR. DEPUTY CHAIRMAN: Thank you. ...(/nz‘errupz‘/ons)... Please, no.
..(Interruptions )... Shri Tiruchi Siva. ..(Interruptions).. No, no. ..(Interruptions)..
You have asked your question. ...(Interruptions)... JTY- FaTdl I8 oIl &, A1 571
fere=i fRran S, a1y qifer|

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sir, since there is no reservation policy in
place in appointment of judges, there is a strong feeling that the SC/ST/OBC and
women category are not getting their due representation in the appointment of
judges. | would like to know the breakup details of the number of judges in
SC/ST/OBC and women quota in High Courts and the Supreme Court. And would
the Minister consider changing the nomenclature of Madras High Court as Tamil Nadu
High Court?

211 e RIS : a=, Ga! ot & o SRR § Rerder 781 &, i Wt o gor
Ut 2, T 89 99 €1 9 ‘hiee BH § dls Reld9 Asl 8IdT ©, oifeh Ue
) St g STfcral, gl 3R SATdl B & H TEd §U hiaie B SRd g1 9
THR SFSRIAYT Bl oIy Sl RGN U= BH BIs DIc $ dB ST DI o 8,
ITH B g MUE b1 & {6 519 M9 |18 Yo, 1 U AT4] 6 €979 § T SU, ST
e a3 & AT 1 FiTd 3TTST b o ST H GUH DIC 4 WUeYcs ¢Iged & U ol
ST §U 8 - SIREH 41, Sl ANl ¥ A &, 3119 b YHHTH STl Dl ASYcS F15d
BI RUSIT B BT Hlhl AT B 3R ST BAR U USYes HRTH b &l SIS ol
AT H I8 81 Bl g (& 32 (¥ ST | B ofF1 A2y, § §9b IR H 81 dict
e E, 9% A 9ew A Y81 7, A1 § 3961 Sa[ < I8 g1 Rejded 98 g1 &
JraS(e I B9 ATE 6T & 6 Blciforas HIfRkrer & fob aq Sfcrdl o fadl 7
wY A SRR # Rs=e e e =y

it STk : 31 Feller R JI]]|

SHRI TIRUCHI SIVA: Sir, there was a very simple question about naming of it as
Tamil Nadu High Court. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. Please take your seat, Mr.
Vaiko. ...(Interruptions)...

21 Geid AR AT : SUAHMIRT FBId, AT A3 S 7 BifelSsl & IR 3 IR
T 51 I=BIF 91T 6 BTS DIT F QR U AT H 155 BlfeTeol Bl &, GHH BIC 4
141 BIfISS BIc € 3R I8l 3o+t a1 dw § i i €, R R # oo
PlcTors] DI BISHY [l TN SR § Ul Ih3 &l UaeT a1 g1 § A
HAT ST ¥ ST =T8T § b TR 3R fdey dheig I WeH B i 8% b de
115 31 120 BiSTT oI B, I LA 1 3T SIT81 IR AN B, IHD! AT B & IR H
RIT MY AP SRS 3Th SfSAT A 1T HRA?

fafdy iR = "=rera ¥ ¥ w93 (M. v, g 9899 | SuuIia aeied, 9
el AT I BT ST SRS U & b FUH BIC AR 8IS BIc DI BigAl Bl bR
FIT AR HAT ST I AR 6 A1 91 B, 39 IR H g el g B
3feTeldl & Sl B fa¥ &, WIRA &1 Hdied ATATAT WA b HIALTT b A0S 145
& dEd SY USd RhAl BT TN B §Y T & AR AR FlAersii Bl
faferafig &= & forv o g97ar 7, OTs SHa! S8k 3R a3 anfe |9 omfae
|

Sl UBR ¥ BT BIc HIRA & AL & AJes 225 & dad daxd Ahdl bl
& oY I 991 &1 3TQTerdl Bl Bg! BH bR AT FHATK DR H bes TRDR Bl Dl
qfHT TE1 2, R I8 U] & &5 J Heerd 21 offdh S fh Hst ol TS
R AN T4l Blhl §, G DI, BTS DIH 31X IR Dicd # U HeT of de
ST U1 RIS B9 ST Y& 2, 39 IR 91d dY- & Bls 8o T8l ©, Hifh Sl Ja%
JPHIE B, T T AT I 49 f&H1 Bt Bl 8, A1 Ul IR Areli | H <9 871 o7
S piedl (¥R faPe) 8, U Ta A1 qY 48 3 g5 § ofR < A1e 49 &7 g8 €
G 918 fdex TheH W1 ©, Blell &l Bel W 5-6 T @ 2, SdTdell 31 gl Wl 5-6
& 1 & AT 31 e Blferes Wl € Ud Yevs 3R v Bl AY U BIC B
HRIfCTT 81 BT 81 3 UBR B 91 B ST Thal 81 8H A, GRDR B, Terd
B AR G HIM 2T B fob IS ¥ 81 3R Al Bl @R = firer ||

it faes &. T : R, W1 U U8 & fh g 9@ X2 & foh USHl &l Uit &, STorsf dl
J@TSTHE Bl Yl UlecH B AR 5P foTU dl U o fede et i, | am sure,
gTferamie | g But, the question, that is, before you hon. Law Minister is that
whether vacations should be permitted or not in the courts. 3?1’4}[ AT U J=ATd gl It
is something which might the Judiciary accept also that you should have continuing
courts. Courts should never close. But, you can give holidays to Judges and which
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can be spread across the year in terms of their own convenience. Instead of closing
the court, give them that...

1 SUFHTTRT : AT fades . T=AT1 Sfl, I8 31U Yei1d 2| 37 Farel gfoy|

it faae &. 9= : 9N, T AT T8 %\r f can the Government come forward with
such a suggestion with the court? ... (Interruptions)...

SHRI KIREN RIJIJU: Sir, hon. Member, Shri Vivek Tankha himself is a very senior
lawyer. He understands how Judiciary functions and how much Government can
intervene. However, his suggestion is well-taken and, definitely, there is a feeling
amongst the people of India that the long vacation which the courts obtain is not
very convenient for the justice- seekers. Definitely, as a Law Minister, it is also my
bounden obligation and duty to convey the message of this House or the sense of this
House to the Judiciary. We will, definitely, ensure that even if there are vacations, the
functioning of the court should not be stopped. Although there is a Vacation Bench
but that bench is very, very limited one. That is why, | feel that the court can think
about giving a space which will lead to functioning of the court in a limited manner
during the vacation period also.

MR. DEPUTY CHAIRMAN: Now, Q. No. 92, Hon. Shri P. Wilson. Please.
...(Interruptions)... Please. ...(Interruptions)...

Nuclear energy partnerships
*92. SHRI P. WILSON: Will the PRIME MINISTER be pleased to state:

(a) the number of new research centres and development sectors for research and
learning about innovative use of atomic energy that have been established across the
country including the State of Tamil Nadu;

(b) the details of funds that have been disbursed and allocated for the purpose;
(C) the number of nuclear energy partnerships which have been created with
global establishments across the country including Tamil Nadu; and

(d) If so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) to (d) A statement is placed on the Table of the
House.

Statement

(a) Setting up of Incubation Centres (ICs) in all R&D Institutions of Department of
Atomic Energy (DAE) is one of the initiatives for DAE under AtmaNirbhar
BharatAbhiyan (ANB). Accordingly, 5 Incubation Centres have been set up at R&D
Institutions namely Bhabha Atomic Research Centre (BARC), Mumbai, Indira Gandhi
Centre for Atomic Research (IGCAR), Kalpakkam, Raja Ramanna Centre for
Advanced Technology (RRCAT), Indore, Variable Energy Cyclotron Centre (VECC),
Kolkata and Institute for Plasma Research (IPR), Ahmedabad under the umbrella of
Atal Innovation Mission (AIM) of NITI Aayog.

(b) As for BARC, Incubation Centre under AIM has been approved by NITI Aayog on
22" August, 2022 and funds of Rs. 3.4 Crores have been received from NITI Aayog
by BARC. As far as ICs of other 4 R&D Institutions are concerned, process to get
them approved under AIM of NITI Aayog has been initiated.

(c) and (d) The Government of India has entered into Inter-Government Agreements
(IGAs) with the Russian Federation for setting up Kudankulam Nuclear Power
Projects comprising of 6 units of 1000 MW each. Two units KKNPP 1&2 (2x1000
MW) are in operation and construction for four units KKNPP 3&4 (2X1000 MW and
KKNPP 5&6 (2X1000 MW) is under way .

SHRI P. WILSON: Mr. Deputy Chairman, Sir, | have the privilege to put my question
in the presence of the hon. Prime Minister. My first supplementary question is, please
tell this august House whether the Ministry has taken any steps to prevent cyber
attacks from taking place in Kalpakkam Nuclear Power Plant, Kudankulam Nuclear
Power Station and other nuclear power plants as cyber attacks have reported to have
been taken place in the past in the nuclear power plants.

DR. JITENDRA SINGH: Mr. Deputy Chairman, Sir, | appreciate the hon. Member,
Shri P. Wilson's interest in the subject and his concern for his home State of Tamil
Nadu and the atomic plants that we have over there. Certainly, there was one such
report last year, following which we have put in place a mechanism, whereby,
different levels of screening is done and monitoring is done. | can assure, through
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you, to the august House as well that the nuclear plants are well-protected from all
kinds of intrusions including the cyber attacks and Tamil Nadu, being one of the
important hubs of India's premier nuclear plants, is always a matter of great priority
for all of us.

SHRI P. WILSON: Sir, please inform this august House as to what safety measures
have been taken by the Ministry to reduce the possibility of radiation-releasing nuclear
accidents, the problem of radioactive water disposal including safe stocking of spent
fuel and the possibility of contributing to nuclear weapon proliferation.

DR. JITENDRA SINGH: Mr. Deputy Chairman, Sir, this concern has been raised from
time to time at different forums including in this House. But, so far, we have not come
across any such incident where on account of radioactivity, any kind of damage might
have accrued. | would rather solicit the support of the hon. Members, especially, Shri
Wilson that some of our plants get delayed and stalled because of certain
apprehensions in the public, wherein, the need is to create some kind of awareness.
In fact, in the context of Tamil Nadu itself, we have the Indian Neutrino Institute
coming up in district Theni in Tamil Nadu. There also, it has got delayed because of
certain anticipations and certain protests. But, so far, our plants are very well
protected. We have different shields, and the waste material is also done and
disposed of in a particular mechanism following certain SoPs. It is first placed near the
reactor for a few months, then away from the reactor, which is known as 'away from
reactor storage' for about five years, nearly, 30 metres deep into the surface of the
earth and then also reutilized, and never once has there been any issue. In addition,
not only from radiation, but from Tsunami incidents also, our plants are very well
protected. For our western plants, the nearest Tsunami zone is Karachi. For the
southern plants, including Tamil Nadu, the nearest is Indonesia. So we have
protected them from all kinds of such collateral damages.

DR. M. THAMBIDURAI: Sir, the hon. Minister has already said that there are so many
research centres that are going to be established to quell out the agony of the people
and also the concerns of the people. He has said that certain incubation centres are
established only in atomic energy units...

MR. DEPUTY CHAIRMAN: Please put your question.
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DR. M. THAMBIDURAI: Sir, | want to know from the hon. Minister whether they are
going to set up these kinds of research centres in IlIT-like institutions which can
contribute for the quelling of these kinds of problems.

DR. JITENDRA SINGH: Mr. Deputy Chairman, Sir, this gives me an opportunity to
share with this august House that it was at the behest of hon. Prime Minister that in
2016, a unigue initiative was taken in the form of Atal Innovation Mission and, thereby,
a series of Atal Innovation Centres have been set up across the country, not only in
lITs but also in other institutions. Now coming directly, in the context of the question
that we have today related to the Department of Atomic Energy, here itself, we have
five such incubation centres. One of which is, of course, in Mumbai, the BARC, the
Bhabha Atomic Research Centre and the projection is that it will turn out over 75
start-ups in the next five years. We have the Raja Ramanna Centre in Indore where
we have set up one of these incubation centres-- we thus have five--where we are
planning to turn out 22 start-ups in the next five years with three trade transfer
agreements; Institute for Plasma Research in Gandhinagar, Gujarat, with 32 start-ups
projected; Variable Energy Cyclotron Centre in Kolkata with 37 start-ups and seven
transfer agreements and Indira Gandhi Centre for Atomic Research in Kalpakkam,
Tamil Nadu. As far as the BARC is concerned, certain allocations have already been
done. So, we are in the process of setting up because this Atal Innovation Centres is
a unique concept. They will function as interface between research and commercial
applications, which was the hon. Prime Minister's vision, to create a synergy between
research academia and industry in order to provide avenues of livelihood, avenues of
entrepreneurs, avenues of start-ups.

41 SFTARIE ArGsarel : IUHIUTT F8lad, H 3TUh HIEH | AT F3] ol 9 I8
BT ATEdT § & 9 TR0 & Jfaerak U™ H 89 el & Ugd & gd ARIH 4
T dTel URATY] A e b YR 8112 IR GR&T Bl €fte A A1 AT St STarg
&I <1 =ME, 1 DIg g1 Tl 8

31, foraws fag: Stavfa w81y, 98 99 2 6 fawg W 8 yRa 4 aiRew &
Jaifdre Reld HIgE & 3R R 96T I I8 A SKIATA 81 WY, dl we are a
storehouse of Thorium. SEDT FAUH TART Y T8T IR &l 21 Y81 21 BART "B’
IH® Ueh RUaeR I T81 &, Sl IR '8 A 359 &, I8 R84 AR 81 98
IITH-233 BT YN HRAT &, ST ATRIHT A 81 U1 fobar 1 &1 34 foen § ugel 9
B IR SR 8 3R 1 ol & fob B9 o9 farem | iR -¢fR qreb! <2l @l g1 § BIh!
3N 9 b B
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SHRIMATI PRIYANKA CHATURVEDI: Sir, my question to the hon. Minister, through
you, is this. In the last Winter Session, the hon. Minister had stated that the
construction of the first Prototype Fast Breeder Reactor would be completed by
October, 2022. What is the status of the FBR at Kalpakkam Nuclear Complex in Tamil
Nadu?

DR. JITENDRA SINGH: Hon. Deputy Chairman, Sir, | am glad that the hon. Member
has followed up this issue. Kalpakkam is one of the oldest reactors. We have four
units and it is totally indigenous. The reactor that you have mentioned is nearly
complete. So, | think we are making a headway. In fact, with the permission of the
Chair, if I might add over here, that is, only in the last about eight-and-a-half years,
many of the units have been made functional. For example, one of the premier
installations was Kudankulam and it started way back in 2002 but it was only after
2014, after twelve years that the first unit was made functional in December, 2014
followed by the second unit the next year and the work has started on the third and
the fourth units. And, we planned to go up to six units by next five years or so. So,
most of these functional activities have happened in the last eight-and-a-half years
and the integrated project that you referred to is almost complete.

MR. DEPUTY CHAIRMAN: Now, Q. No. 93.
Exposure of children to air pollution

*93. SHRI R. GIRIRAJAN: Wil the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether children are more vulnerable to air pollution as exposure to polluted air
with higher concentration of pollutants damages brain development and leads to
cognitive and motor impairments; and

(b) if so, the details of the precautionary measures taken/being taken by
Government keeping in view the fact that around 6 lakh children die prematurely
every year because of polluted air and the details thereof?

THE MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) and (b) A Statement is laid on the Table of the House.
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Statement

(a) There are several studies conducted by different organizations, using different
methodologies, on the impact of air pollution which is one of the many factors
affecting respiratory ailments and associated diseases. Health is impacted by a
number of factors which include food habits, occupational habits, socio-economic
status, medical history, immunity, heredity, etc., of the individuals apart from the
environment.

(b)  The Government has taken several steps to address air pollution. These, inter
alia, include:

¢ Notification of Ambient Air Quality Standards;

e Introduction of National Clean Air Programme (NCAP);

e Revision of emission standards for industrial sectors from time to time;

e  Setting up of monitoring network for assessment of ambient air quality;

e Introduction of cleaner/alternate fuels like gaseous fuel (CNG, LPG etc.);

e FEthanol blending;

e Launching of National Air Quality Index;

e | eapfrogging from BS-IV to BS-VI fuel standards;

e Notification of Construction and Demolition Waste Management Rules;

e Banning of burning of biomass; Streamlining the issuance of Pollution Under
Control Certificate;

e Issuance of directions under Section 18(1)(b) of Air (Prevention and Control of
Pollution) Act, 1981 and under Section 5 of Environment (Protection) Act, 1986
for controlling air pollution;

e |Installation of on-line continuous (24X7) monitoring devices by major
industries;

e Notification of Graded Response Action Plan for Delhi and NCR;

e Constitution of Commission on Air Quality Management in NCR and Adjoining
Areas (CAQM) etc.

SHRI R. GIRIRAJAN: Sir, air pollution of severe nature is the root cause for the death
of six lakh children world-wide. The dangerous pollutants like ozone, particulate
matter, sulphur dioxide, nitrogen dioxide, carbon monoxide and lead cause several
problems for children's health. Prenatal exposure to polluted air causes neuro-
developmental disorders in children.
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MR. DEPUTY CHAIRMAN: Please be brief in your question.

SHRI R. GIRIRAJAN: Exposure to Polycyclic Aromatic Hydrocarbons was associated
with symptoms of anxiety and depression and reduced |IQ among children. My
question to the hon. Minister is: Has the Union Government taken any protective
measures to control air pollution of different nature to ensure children's health in India
and, if so, the details of the steps taken?

MR. DEPUTY CHAIRMAN: Thank you, Mr. Girirajan, you have put your question.

2 YO IATed : A SUFHTIT IS, I1g TGUUT Dl b+l b U g WRHR &
SRT S Fell< QIR UIUTH' <A1l S R8T 8, foTeh Siaid 131 28Rl &1 grd fhan
TRIT B ST8T I $Ah BIRIBH Bl I B, ST UIR F1feTe] Bl g9 WG & fo1g
TRI H HART ST IR Ye YUTTefl o 3w} e o fadRid &=A1, IRGR & S
IATEE €, fIRy ©U | ol & H91Ed, o Giuoll, TodTsi 3R drodsit &l SareT
MATfRd BT, ST IS Bl UeAred BT M 81 8FF IR Flfeie! Bl
§1Y R@ & T iy wu 4, feelt d divg-1v A divg-VI & R sl ag fhd
g1 B9 g &b BN & oY Mgeareg Farell 81 Sl FHiv SR 81 8, S99 gdl &
HUN Bl fha ghR A FRIT fhar <Y, s9¢ fov Mesarsd el s 81 39 99
fRI=T & 3faid, 2022 H S "9 Feils TR W' Il §, 3R S99 oW, df Ul
AR qUI H I P THT 95 R H UIYH10 GfEPHole | BT S 118 Tl &A1 2R A
U ¥ UfRUel] &l e & foIv foh die 1 38% TR F@iferc] &l SaTa] 3187
Al B, IREPR o BT Yag W1 T 2 3R 39 9y =1 2R, 92y U 4, @,
TITRTS], IRTOTHT, qRIGTETS, fhRISTETS, SMRT, 98 UQel § qard, fedred qael
H TS 3R Gax TR Bl 39 IRARar & d8d qRehd A fram /@1 2

oY ST : I |30 \‘r‘ﬁ, gIdIg| Your second supplementary, Mr. Girirajan.

SHRI R. GIRIRAJAN: Sir, | would like to know from the hon. Minister about the funds
allocated for the National Clean Air Programme (NCAP) and National Green Mission
and other programmes under the umbrella of the National Action Plan on Climate
Change since 2019 State-wise. Why are just two cities, Trichy and Thuthookudi
alone, included from Tamil Nadu under NCAP and why other City Corporations in
Tamil Nadu are neglected under NCAP ?

MR. DEPUTY CHAIRMAN: Thank you.
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SHRI R. GIRIRAJAN: On priority basis, Chennai should be included first because...

MR. DEPUTY CHAIRMAN: Please be brief in your question.

SHRI R. GIRIRAJAN: Chennai should be included on priority.

# YU ATed: AT IUFHYNT 81, S BRIHH b AT 131 SR DI I
TGyl I R & Y A1 11 51 H9 9aran b 2017 Y oI H 2024 Tb S
28R ! a1y TUTERTT H 25 3 30 TeIRId HHI A1 BT o1&y 7 foham T 81 57 131 el
DI SAMTY A1 T &, Rl 3D arg GV TG WG 8| O~ bl a1 IgTT
3TT6T § 3R 32T 81 ¥e1 A1y, g9 foly 3mg i 7 wRy

Y e g9l : YU ST, H AR J3 St 9 9 S e § {6 WRer A S
$HaH [SHIEMISHIRN & [T IBTY &, T ST YR YIege & BRI MR B4 arad
Tdi DI HET H 3R D! Hidl H B HHI 378 2?7 3R IFH BHI 308 &, Al SHDI
ScI AT R?

#il MU= ATEd : IR, $9 YBR BT Sl STl &, I8 SIIHD ST 8 3R oy ARBRI H
$®] AR AR &Y ST Bl .. (I )... I§ ST R UTH SUT a) o

SHRI JOSE K. MANI: Sir, the data provided by the Ministry to my Question on 9™
February stated that the combined expenditure for environment protection, in the last
five years, was Rs.3,102.38 crore, out of which a meagre amount of Rs.41.13 crore
was spent on pollution abatement. So, my question is: When the countries around
the world are focussing their attention on blue and cleaner future, has the
Government drawn out a clear action plan to reduce environment pollution and to
achieve a clean and sustainable India?

£ YU ATEd : WX, IRA ARBR b §RT <A Fellis IR AU Bl Il STl 2|
fe<ig @ 2021-22 T 131 BRI Bl 6,897 HRIS B 3T fbY T &1 57 ISTT
&b ST, Y &1l A ATy Al AT fhg 77 81 H 39 qd b SR H 1 B
gifhd U o, I 99 Bl Bl 59 38R0 H 59 BRIHH & dad FdTfold [haT STl 2

1l STAHUTIR : =G| A1 el AT Sl

21 el AIAHDT AT : SUFHTIRT HEled, § AR 4301 St A g S drga
T [ 91 I8 sdidd © [P 59 a9, 99 2022 ¥ Aol # 'R @il §Sa' &
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qdTfaed Rt gap Bl a7 v a1, ] I8 &1 el § heTRTSS [6har 1a1 2872
fereett #, AR BT IS § fUoe oo Arell A 8 Tl Wpoll bl 58 & fal § ygyol
Pl IoTE W Iv8 BT TSl 81 T fSoell & folt g ORBR 1 Bls (a9 o1 99T
g, Rra®! 7ee 9 g9 39 fRafa & e 9d?

# YU ATGd : AT SUAHIRT HBIG Y, A AR 7 984 3ree] U2 Ysl 5l §
STD! FAAT AT b S URTeH ST &1 A9 8, ITH ARBR &b TIMEI & HROT
el ¥ &I a1 H 32 URIeId & B4 1S &1 el au, AT 2021 H $96 78,550
SRISTH gY 9, foId qarael 9 a 53,900 SRS B &1 SUGT Add I 21
YRA WRPHR & I B Bl Sl &, [Gd i g9 '<eel YR dalferc!
AR SAIREY &1 fmi e 81 fieell &1 S a1y uguvr 2, 98 el T8
feth IMTEURT P &1 b BRI 21 THAD! TAIIRIR Wt 781 7191 912, afcs Tarers
@I YBAH Bl & T XD | DI @iphd & ol 59 YIRS & 3idid, g9
TRl ST BT S favg ®, S fha™l &1 d1ol 85 dd A1 <9 &1 M fhan
9 forv eRITN WK fa9iy wu & ge7s &1 a1+ = fob sRamon & 9=reh & Stor= |
40 FfTeIA W STGT D1 HHI g B

STEl deb 5 IRBR gRT feeell & U SoTU U Hwedl &1 oy 8, a1 § ar
T8I § [ faoell § Ul Gad Ugel ATl b HIRUT BIAT AT aY 2014 H, 59 A §ARY
HRBR 3ATg B, $¥C1 YU BTgd AR dE UaRIU 8Tgd Dl WRBR o YT B Bl
T fHaT B, 31T 9181 I S U &ldhed 31 9, J 319 fawell & 9188 I O
I 81 GERT, Sl ®ldhel YIege BIdl 2T, IHD! 89 dI0H-1V I IgF-VI H IR 1T &
=T, S Ssfgae dieye BIdT o1, IS Adh & foly 9+ faeel # 100 T
ool B AT & 3R ool & MUy S UARAISIR & gofl ©, d81 ¥l 379 8o
GOt & faIsT BT ST 30 | 40 UfIeTd ST 9erT 1 facell & SIu S $¢-95
& AN o, S8 W FHRT 3BT A8 fhar R sc-9gl &l ofg g9 for-wi
SIS & HUR ADR Y B feell § SISTel &b Sl SR o, I YN UR 841 4¥
TP I UES] S| /Y Ugel SId g9 el |rdl AR 31 off, d9 Toum
ST 73 AARICIST SisTdl IR 33 off, el 89 Red dRdb 3 WR of A Bl
arEl gRTUYY &1 R & weH H ST8f &9 galfagd a1+l & T &l 9ema1 § I8
g, a8l Uguul =01 & JHE @ fariar B aR T2 Bl 39S A1el-E - S
10T BT H U018 JET B, IHP [l W 89 S HAIoRic & oy BT &R T B
f&eel # &9 Ugur H U =Sl 9! 2 T gol # Sl a1 STad &, 89 99 gof
deR] ST Dl b I8 8| arA~1eh Sfl f&eell &b gyl & gR § &g I8 o, Al H gl
A % 39 IR hadt Ua &1 fa 1 R8T 2, 191 BHRT a8 3781 ¥E1 81 89
SN = U BHIL &b GRT 'USS NHUIH YR W BIR Soal' o] (6T 2, I8 31
ST e dfed 8IF o 2 1 S 81 TaRjans 1 WX SATGT ERIE 81 Sl §

N~ \WaN

3ffcrHfEdhell a8 Wi 37U UaRrd H 31 STl 81 31 oIl & b TSR & -1
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& T A1 T €, 9 39H [RT G8AN PR 8 © 3R WBR & gRT §91¢ ¢ 59
STICreiieT ST T 3R TS B faaal] o TGy I § 9w B &

SN ST : FITIT TR 94, AT SdTex ARBR S|

Guidelines on public service programmes

*94. SHRI JAWHAR SIRCAR: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the reasons for issuance of guidelines by Government to the National
Communications Authority (NCA) and General Entertainment Channels to broadcast
any of the 8 ‘public service' programmes for at least 30 minutes a day;

(b) whether these have to be fresh public service programmes or time could be set
off against any ongoing or other programmes that have elements of the 8 themes;
and;

(c)  whether programmes like Ramayana or Mahabharat will fit in these guidelines?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH
THAKUR): (a)to (c) A statement is laid on the Table of the House.

Statement

(a) The previous policy guidelines for Uplinking and Downlinking of satellite TV
channels which came into effect on 05.11.2011 were more than 10 years old. Hence, in
order to address the challenges due to fast evolving broadcasting technology,
changes in market scenarios/broadcasting sectors as well as to create a conducive
environment for Ease of Doing Business and to reduce compliance burden, this
Ministry revised the policy guidelines on 09.11.2022. The obligation of public service
broadcasting was introduced as per TRAI recommendation, with the objective to
spread greater awareness on the themes of national importance and of social
relevance in public interest.

(b) and (¢) A company/LLP having permission under these guidelines for uplinking
a channel and its downlinking in India (other than foreign channels only downlinked in
India) may undertake public service broadcasting for a minimum period of 30 minutes
in a day on themes of national importance and of social relevance, including the
following, namely —
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(i) education and spread of literacy;

(i) agriculture and rural development;

(iii)) health and family welfare;

(iv) science and technology;

(v) welfare of women;

(vi) welfare of the weaker sections of the society;

(vii) protection of environment and of cultural heritage; and

(viii) national integration

The above list is not exhaustive and other themes which are of national importance
and of social relevance may also qualify for being accounted under Obligation for
Public Service Broadcasting.

SHRI JAWHAR SIRCAR: Sir, the first question that | would like to ask is this. The
Public Service Broadcasting is now being mandated on all TV channels of India.
Public Service Broadcasting was the mandate of Prasar Bharati. Now, has Prasar
Bharati failed? This is my first part of the question. The second part of the question
is: Why is this mandate? Why are you monitoring? Why is punishment being
imposed for a good cause like Public Service Broadcasting ?

1t SR R o1 : Weled, H e A SR H &1 $IYS @] Fredl gl G dl
Ig {6 YRT WRBR 7 Uil 1 iR SeAffhT & 5 75 TMgsded 99131 8, d
8ol QI STT-3e sSled i, 31 Sh! Udh &l MgSdrsT g1 T 81 IR
TRHR 7 391 M TS fI5197 3iR $97 31 Hrard« IR IR SR &1 21 3R 1
X, 1 I8l fhddt Wt ST a Sfolhe Bl B & foru RIS ot Tt off, 319 Ppadl
M-S B BT TSl &, MUD] STHBRI 81 2+ 21 Ale SaTalist! Bl SUAT
BT & foIU ff 95 gAY Bl 1A AT B 316 g9 WRITthd TISHATST & 3ie
RIS Sl Y6 DR Gl 2, 314 98 9gd HH GHY H 81 Sl gl 89 AFels gied
T PR (&A1 2, T 3MMUP! SHIR & FahR T8l Pble s, g8l IR ARI Flagm
firer ST ABISY, UBS haddl HHEIST BT RIS Ao off, 319 Tayerdist &l Y
T B 13T 1 Ugel ST81 JAMYD] Uh-Tdb ATl b 18 Y37l o (o1 ST g8l 2T, 37
A 5 AT B THI-HH] TT DR &1 7, 1P YT AT 8T

TR, AT GG Ugol P& YR HRT & W53l 3B &, Al S5 §RT IE HE]
o ufectds STe®HRT Bel 81 AT, HF | HH I ST §g o 24T T8l ST B

SR g1 H I8 HET ATl § b IMMRIRGR WRBR 1 YA BTl Ease of
Doing Business and Ease of Doing Compliance, -1 S A Bl SESESIEESCIN %, ?RTCF?[
Igd oW fole 81 89 YIRdes] &l SiaRI 81 $Yd &, 89 SHdHT Yaldhed & g,
arfes ST, e Wl ST9-S19 I 37U+ ek UgdT Hab| 98l H 3R VDR o Sl
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HEl o oy ¥ fimie & forg S &k IgfRd & el ! 9a18y, o1 991 o ar &
Tge W IR & S, T U 980 AR W IR IR IR I8 ¢S Bl TS Sy
§ 2, 390! ufedtd ol & foIg &1 =12y, S TaRdest &l Bl 37K e & I
SHBT UAIh fhdT ST 8 3R STHfd &I a9 &b oI Hal ST & df 937 39
a1t a1 il Bl fob PR A ARy I8 Ped b 59 ARPR - I8 Ha¥ ISR 8
e 319 AN STedRed 30 HAeH & foy Si2d & Yl &l AT 11 9gd AR
SrehRey T Bed Y 81 S IR a1 Uh-Udh € &1 W™ 8IdT 81 89+ 31U+ IR
HET 7T I Bl 2, AT AU &1, TASISIT &1 T 1] YTsde o4 &i, TP
A1 Tg 3res! AT g3 & 3iR Sfed H oy forg 1y 8|

SHRI JAWHAR SIRCAR: Sir, | did not say that Prasar Bharati had failed. | had asked
the hon. Minister whether he finds Prasar Bharati lacking? | had asked three
questions and none of the replies have been given.

MR. DEPUTY CHAIRMAN: Please put your second question.

SHRI JAWHAR SIRCAR: Sir, my second question is: Why did you issue it? Now, you
are telling me what has been done. | had asked whether Ramayana and Mahabharata
would fit in Public Service Broadcasting and whether this Public Service Broadcasting
can be adjusted or fresh programmes need to be done. None of these have been
replied to.

SHRI ANURAG SINGH THAKUR: Sir, this list is not limited; other issues of national
importance and social relevance can be added to that. It is very open and clear.
And, we are not restricting TV channels to limit themselves to these 7-8 themes. They

can look at other issues of national importance and social relevance. STH Pal cblé

§feer 8T 81 We have left it open. S99 Bls §1¢ 3 gl & IS A PO loied] DRl
gl 399 U Blg Al Tl © fh 3MId! BRAT 81 7, MR <9 & f3d § 8, a1 30 fAeie
& fog fE@ry] ygel ¥t 98d AN Y QY S &, S9H 9 AId-3116 9d1g Y &,
qTehT AT G AT 81 31 VAT T 2 b $apT a1 W fohar 1Y, I 64
g1 EA ST & fed & fawar Se1q 21 a1 g gY Ui €1 S9am & fod & fawai &
forT <1 HEA? T8 IR MR IR HERT ®F 91 781 ®F Ts1 Ife Brs WY fawg
I ST BT BT, ST I Bl T ©, I 98 WHAIRY &

it STt : it T e R
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i TR RIe=T : IUHHIRT JEIey, | M A1ewH | HA Sl | ST 918 g (6
G 3R JHART HATSAI &b A Tb1er a9 2, [T 31 Iiap1all 1 gerer
BT § ST 3TSTohdl, Foara AR IS UBNST 81 39 ufammeit & v, wghy ik

IHBT BT 1950-60 & G2H BI IR &1 Il ¥8] 8l IH WeHPd, JNIHd AR T3
N & TP T & ol RIT HIS T B BT 82

1t 3R g oTgp: SuwwIuly #eley, H 39 G & wU H ol gl

SHRI M. MOHAMED ABDULLA: Hon. Deputy Chairman, Sir, | thank you for giving
me this opportunity to ask my supplementary on Question No. 94. | would like to
know whether priority for regional language programmes will be given in the 30
minutes per day public service broadcasting. And, will it fit in these guidelines ?

SHRI ANURAG SINGH THAKUR?: Sir, except sports channels, we have asked other
channels to do the programme for thirty minutes per day as per their convenience.
There is no time slot for them. There is no language bar for them. It is left to them
and the list is not limited. They can add other issues of social relevance in the
regional languages as well. The Government of India, time and again, is in
consultation with various channels. Tzﬂ% J TR YR & S5l d-ed ﬁ, a8 R 91
RISTTel Svdorst H 3Tl T-3TelT UIITHRT & fE@mT SITdT 21 ufeeld SisdhRex & 3erdl
ST gThT I B, IR d NoTd oivdol § &1 ©, a1 S oV Ig Sfad g &
STl vl H 21 A1 fAFe & Ui & fe@mi) 9 i & ot 91 w99 foar 9ad
g1 I8 STedl Tal 8 fh v Wikifee o # €1 fegr 21

21t IgquTafer : &7 rEg TgI ARG SR, HUAT S I [d DI It b
3R fhdl 4R 1 Ugel HidT (e bl &, 1 IR &b U g1 WA HlepT BT & b
TP 81 U] & A9 Al dl IR-IR TP 81 ATl U= HIBT < TIR P §e 3R FHT 317
TSI 8, ST ST IIRA AT8d ° el 8 b 3 919 997 < 8k I8t 39 ufshan
BT Tl 81T 8, NI d&d 31ah! HidhT fArerdr 2

it e TAFT : SYAIART ARG, 31T Y& Y STeRe I8 & AR Rl & Hgd Bl
A 21 HY 59 I & ISX....(FILTH). .

it STFHTII: T ST, AT AT HTe Yf3y|

1l IO TFT : B T QY b IfER =Sl 319 g H qlel Bl Off &1 81 W FATe
IS IR &1 39 <91 H (bR A9 M 5 g9 & 915 I0d 11 991 db U YD1
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T8 HRIDR HAFRTD TGHUT el DI YA DR 81 3T ATEGH F A1 311 S A
AT AT 8 o T ARPR Dl TISHT AThR I WS hTS; a9 3R Thd & RIcolih
PTs HRATs I I8! 82 Il P B 8, T RIT BN V8! 8, I IR § I Bl IaTu|

i} SR R4 319X : SUFHMNT #EIey, Y3I U8 o7l & b 39 W dik oR a9
M ded & fb 3T N TR IR UfhAT 81 Ugell, 3R 3MUd! U B Rrerad © fh
ST I9Tel 59 dXE BT YT BT B, IUI & WX R STH] (IR0 SR S 918 Sff
TAIRIUYE &, S9¢ WX IR 81T IfT 981 8IaT B, d9 98 scx-feurcicd &9l &
I JATTT 31T Th WS hTS; 989 6 IR | Sl Bl a¥® I Ul hls RIerad 81 IS
gl 3R 3MId I fdt a9t & ufd U= 1S Rrpraa 2, @1 § =g & Ay
HIg 1 MITad R WR forgar <1 MMl & TR Sl i dRdTg B8Rl - 399 i
feur Ry 7, S99 U8l oROT § &1 I9@T (NaRUT 81 ST 3R 3R 81 gIaT 3R
TR aROT R Y o7 &, o 98 fSurcHe wal i 81 Y& arall 81 &9 31a%y ol
fop U Rrapradl R R BRATS B ST bl 87 9%, 398 o1 R Rives 8, o

7ol b WX UN G Ugof f=raet Sirar 2|

S SIS : R TR 95. ST, IR 93Tl

National Maritime Heritage Festival status for Bali Jatra of Cuttack, Odisha
*95. DR. SASMIT PATRA: Will the Minister of CULTURE be pleased to state:

(a) whether Government is considering providing National Maritime Heritage
Festival status for Bali Jatra of Cuttack in the State of Odisha;

(b)  whether Government has received letter from the State Government of Odisha
in this regard; and

(c) if so, the details of the status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI MEENAKSHI
LEKHI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) No, Sir. There is no such scheme for giving status to any festival as National
Maritime Heritage Festival.

(b) Yes, Sir.
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(c) A formal letter dated 12.11.2019 from the Hon’ble Chief Minister of Odisha
(Annexure-l) was received in the Ministry of Culture with the suggestion to consider
the socio cultural importance of ‘Bali Jatra’ festival of Cuttack, Odisha and to accord
it the status of a ‘National Maritime Heritage Festival’. The matter was examined in
this Ministry and a formal reply was sent to the Hon’ble Chief Minister of Odisha from
the then Hon’ble Culture Minister on 24.12.2019 (Annexure-ll) stating that the issue of
granting the status of National Festival to any festival did not fall under the purview of
the Ministry of Culture. However, taking into consideration the socio cultural
importance of Bali Jatra Festival in Odisha, the Government has been providing
cultural support through its Eastern Zonal Cultural Centre (EZCC), Kolkata. Further,
under Azadi Ka Amrit Mahotsav a three-day National Dhara event ‘Samudramanthan’
had been organized at the Odisha Maritime Museum at Cuttack to focus on the
State’s glorious seafaring history, coinciding with the inauguration of the historic Bali
Jatra. The event included panel and roundtable discussions on the country’s maritime
history locations, traditions, ship building, navigation, trade and cultural exchange,
maritime security and international law. Brief details of the event are at (Annexure-lll).

ANNEXURE-I

NAVEEN PATNAIK LOKA SEVA BHAWAN
CHIEF MINISTER, ODISHA BHUBANESWAR

D.O. No. UM.31/2019-127/CM
12.11.2019

Dear Shri Patel Ji,

Bali Yatra (also known as Boitabandana) is an ancient festival held in the city
of Cuttack in Odisha to commemorate the glorious tradition of Seafaring activities of
Odia mariners (Sadhavas). It marks the days when ancient Sadhavas (Odia Sailors)
would set sail to distant lands of Bali, as well as Java, Sumatra and Borneo for trade
and cultural expansion. They sailed in large vessels called Boitas. This rich legacy is
observed through the celebration of Bali Yatra. The festival begins in the month of
November on the full-moon day of Kartika (Purnima) and continues for seven to ten
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days. It is celebrated annually as a large open fair and is considered to be one of the
most celebrated festivals of Odisha.

The maritime heritage and overseas trade related achievements of ancient
India are evident in Indus Seals. On Eastern seaboard it was Odia Mariners
(Sadhavas) who have been the torchbearers of the Indian maritime prowess since
ancient times. The footprints of this enterprise are evident in the South Eastern
regions particularly in Bali, Java and Sumatra. People of Indian origin in general are
known as ‘Klings” in the South Eastern countries and this could be indicating of the
old association with Kalinga in terms of trade and cultural exchanges. The recalled
public memories of this age old maritime trade-centric traditions have taken the form
of “Bali Yatra™ (The journey to Bali) an annual festival in Odisha.

The tell-take markers of cultural interactions between eastern parts of India,
particularly of ancient Kalinga can easily be observed in the customs and traditions of
Bali, particularly in language, cuisine, dress, dance forms, rituals etc. In that sense,
the “Bali Yatra™ of Cuttack and the identical cultural traits in Bali reminds us of this
legacy.

As India looks to the East to revive the age-old contacts with South East Asia
aiming at mutual economic growth of India and the countries in that region, | would be
appropriate and timely that Bali Yatra which celebrates the enterprising spirit of the
ancient India is recognized at the National Level so that the daring initiatives of our
seafaring ancestors are duly recollected and acknowledged.

The Bali Yatra is an integral part of the cultural ethos of Odisha. It is deeply
embedded in the collective consciousness of the Odia people. Bali Yatra is the
signature festival of Cuttack, the Millennium City. Hence, | would suggest you to
kindly consider the social cultural importance of “Bali Yatra” festival and accord it the
status of a ‘National Maritime Heritage Festival’. And, | am sure that would be a
befitting tribute to our heritage and on inspiration for our future.

With regards,
Yours sincerely,

Sd/-
(NAVEEN PATNAIK)
SHRI PRAHLAD SINGH PATEL,
Minister of Tourism & Culture,
Government of India
New Delhi- 110001.
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ANNEXURE-II
HEPIC Ud qIe RIS H3] (FH UHR)
Ugale N8 ucd HRA GPR, T3 el
Prahlad Singh Patel Minister of State for Culture & Tourism

(Ic)

Government of India, New Delhi

D.O. No. 28-1/2019-ZCC

Hon’ble Shri Chief Minister Ji
Regards,

Please refer to your D.O. letter No. UM-/127-2019/31CM dated 12 November,
2019 wherein you have suggested that ‘Bali Yatra Utsav’ which is held in Odisha be
accorded the status of a National Festival.

The mandate of Ministry of Culture is to protect, preserve and promote various
forms of folk art and culture throughout the country. In so far as the issue relating to
accord the status of a National Festival to Bali Yatra Utsav is concerned, | would like
to inform you that declaring a Festival as a National Festival does not come under the
purview of Ministry of Culture.

Regards,

Sd/-
(Prahlad Singh Patel)
24/12
Shri Naveen Patnaik,
Hon’ble Chief Minister,
Government of Odisha,
Secretariat, Secretariat Marg,
Bhubaneswar - 751001
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ANNEXURE-III

Samudramanthan - a Dhara Event inaugurated in Odisha

A three-day National Dhara event ‘Samudramanthan’ organised under the
aegis of ‘Azadi ka Amrit Mahotsav’ in Odisha to focus on the State’s glorious
seafaring history and create the Vision Document on Maritime Traditions - 2047 was
kicked off in Bhubeneswar on 8" November, 2022.

Coinciding with the inauguration of the historic Bali Jatra at nearby Cuttack,
the event was organized by the Indian Knowledge System Division of Ministry of
Education in association with the Ministry of Culture and SOA. The event included
panel and roundtable discussions on the country’s maritime history locations,
traditions, ship building, navigation, trade and cultural exchange, maritime security
and international law held at the Odisha Maritime Museum at Cuttack.

During the inaugural programme, the speakers highlighted India’s ancient
maritime exploits saying it was the only country after which an ocean had been
named. India wielded enormous influence in South East Asia through its trade, culture
and geo-politics during the time and that efforts were on to revive the ancient
“stitched ship technology’ practised by Indians to build ships centuries ago.

‘Samudramanthan’ is a part of the Dhara series of events which focus on
India’s past history and achievements while endeavouring to connect the same with
the present and prepare an action plan for the next 25 years. The Dhara events held
so far include India’s contribution to the field of mathematics, India’s calendar
system, Astrophysics and Astronomy, Ayurveda and Martial Arts. The program on
maritime tradition was planned in Odisha because of the state’s glorious tradition in
the field.

ST. AR U ¢ A1 SUIHTIRT H81ed, dTell ST NS & ded o8 § 8l
g, Sl fh YRT & TR SfasrT iR fagiver anfeen § AR, ST 89N Ared
o, Ao o, ST SSMRRT, qrefl, AT, ST S A, 39 SS9 Bl a1 et
gl 39 A H A g WAl ot A ueArd Sff 7 ga RaaRe wolt off fos Saa!
T3 ARersH R Biead & dRk IR ey oIy Sul 9 91599 & 8] U8l
Afterie) o8 ® fo a1 920 Sft 3 &1 © {6 sde IR & Af) o deak &
HIZ W ITD] By IR T8l o, dl FT ST 36 HoaR g9 A8 & Sl qretl ST
S IR 2ReS hieaed 8, S Jey § J9d ARersd gl fore & forw ars
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qTIgS I BT, T {6 T & A1 # Baol STelt SIT=1 &f 781, dfcd <91 & U
fowg 8l gand 8, R fop 59 forve & wnfirer fovar ime?

SN ATeN Al : AT STl Heled, § 31Ud A1 ¥ S{RTd HRR Bl
T =TE § T 37l 8TeT | 8 TawIR, 2022 Pl &1 'HATSIG] BT T A" b T8
IR WRHR 7 AR 3% TS & fSurcHe & A1, Sl fb Sisee et
RIecH 3ifh SfeaT &, SHd (AT & el THaAY & H1edd 9§99 Scqd Dl AT
ATl I§ Heh H F-IT AT 3R Ya-eaRk § W A9 TR0l I9H AR g &
STIHH! BT AT (BT 71, FORF IRT IRPR 7 g 79 a1 {6 9Ra v v
<91 VBT RTaT arsy-sie URRT @R M o9 IR Sfev, deak 3R 2feT
QfFefaet § 9gd 3ifdre A o1l SIST A, 4R & 7 IR Udh Fq5 HI I T4
@[ T, Al D! HE< bl AT W Y, FHHE TG §Y, SHP HUR I8 o
g U & 19 & &1 ST AT AT 21 Aot HIgH' W) WRA ARDR BT Uh
HIoTde ©, S8 g9 fafd= 3171 &I Wi Sire+ &1 &H fhar ST YsT 8l 39 99 faudi o)
=T <2 & I ot X8l 81 drell AT 9RA & oy #gcayqul 8, <ifh qrefl &
3ex W1 ¥ S DI WA ST V81 2, A1 §9 IR IS WU 4 H1H fhar <1 ¥e1 2

1. AfRT U=« AT ST "R, A H3AY S A S 99T SR e B,
IS [T H IThT gUdTE Rl gl IGH 78I+ Sl &1 A5 YUl (A9 gdT¢ &, I8 U
HRT GORT ARTHSY] 81 IBI BT & (b SHD! I Y 3R ARSI TR WX U gl
gl Uga g 1 ) 39 IR ° 9l fh Iy Wk R @R Tl H AR Y
TR TR ARHIR R ARI S GO QoIS &, S AT 4§ dTell ST, Sif
NS & hed | BT 8, STBT N IR -TIR b1 STu?

s diameht At : R i Suwufa 98iey, SHET TaR-TER &1 favy ff g,
IfhsT SO SITET IS fAvy I8 & fh U 3R S99 8, NTIdT 919 'Masakapan ke
Tukad ' 81 I8 qTeil o HGR HATIT STl 81 AR St 3R 31 GG Sl dI5] ST &t
J & E, 3= f 39 vy R e 91d @t oft F9 I o v o £ gt a1y
3R AT &1 Rl JFaRFST & A1 ¥ 9iiR SIVRR R99 &db g4RI dag
BN, AT 8 39 fIUg IR ST AT Ihd &1 H 31T 91 Dl 3T HATEIH H GIgNT ]
=TTl g b NS Iy WRBR AR YFafd st URTe <rgq 4 319 I6 Bl Sl
Tl BT Sl I8 © 3R S9H 1T a1 I 'Masakapan ke Tukad ' &T SfI8T9T €,
IAD! Sedh $B AR fhar 51 &1 gl
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MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. L. Hanumanthaiah. It is good that
you are asking question related to National Maritime Heritage Festival Status for Bali
Jatra of Cuttack. The question relates to Cuttack.

DR. L. HANUMANTHAIAH: No, | have other issues also in this, Sir.

MR. DEPUTY CHAIRMAN: You have to put your question on Cuttack and Odisha.
You know it; you run the House.

DR. L. HANUMANTHAIAH: Sir, my concern is that in the reply given by the hon.
Minister, there is no scheme for giving status of National Maritime Heritage Festival to
Bali Festival. But, | would suggest that the Department of Culture has to take
cognizance of historical festivals like Dussehra in Karnataka and the Hampi utsav in
Karnataka, which have got UNESCO recognition. Some are important historically and
some are important religiously. So, the Department has to take cognizance of these
across the country and recognise them as nationally important festivals.

31t STAUTIRT : AT FHT HBIGT, g A1 GG D] G &l I8 Ya el §,
“This is my suggestion.” meﬁﬁ?%, SIS EICESIRCIES] %, IR

Sl WTe oIl : O), § ! g A ST I Dl ATST-91 Tarads HRAT A8l
2198 g2 T % o1l g11- flhergTet # g1 goTl 1 IA¥h] H dos aReol ST Bl Sl
&ofl e, S 4R WRBR = B (AT 81 WRA WRBR 7 N1 Yol DI AR
TR TR AW o9 BT B fhdT IRT GRGR IR 59 a8 & JITT ! ¥&dl §
3N B9 JMSAITT & 37X BY ST Glol § Udb U] Aol UTd &1 YR P eRIex s+ Iel 2,
S AfF & S IR TR a1 B Fafiaand €, 396 oTJaR &9 ¥ |rd
H fpddt =T & U U9 Gahd &, {hdl o faw 9R &1 91l | U Ul 9ol Hahd B
SAIfTT §7 ©7. AfRT T St &1 WY Bl © fb S9d SIvTId 3w JIR B8l, I9d
SR B Bl R VIERIe U 9, Uhsiie wU F, dI 399 YR IRGR &I 988
BT 1 T WBRI DI AR TRBR & A1 (TS Hee I9d gY, I IR ol Hor!
QI M Yol H A1 WRA ARBR 1 100 TR &M a1 §, 98 39 Jadb qHe Bl
HIRT WRBR A8 & fob HIRT Bl &RI8R BT gX fagg # =719 X2 8l

ot ST : =TS | S7. BIfSTIT W STt Question is on Jatra of Cuttack.

DR. FAUZIA KHAN: Yes, Sir. The question is on Jatra of Cuttack. But, on these lines,
| would like to know whether the Minister can consider—Maharashtra has a rich
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maritime culture also -- incorporating Chatrapati Shivaji Maharaj’s naval ensign
Akshoni. As you know, the INS Vikrant is an important testimony to it. So, does the
Government plan to set up a national maritime heritage complex in Maharashtra as is
being set up in Lothal, Gujarat? If not, the reasons thereof |

SHRIMATI MEENAKASHI LEKHI: Hon. Deputy Chairman, Sir, India’s maritime history
needs to be celebrated by people across the globe because somewhere that has
been neglected. The fact is that our maritime history is as old as a few centuries
Before Christ. Many ports are found in Odisha which belong to fourth, fifth Centuries
Before Christ. Lothal happens to be the ancient-most port in India, man-made port.
RISEL @ﬂ‘ﬁ CIRICANCH qre %, seventh, eighth century B.C. So, comparison
between Lothal and the maritime history in Maharashtra cannot be made; they cannot
be compared with. So far as maritime achievements of India are concerned, whether
it is Maharashtra or it is Odisha or it is the coastal regions of India, each part needs to
be celebrated. | would request that many actions can be taken up by the State
Governments and many actions can be taken up by the Central Government. The
Central Government under '3ITSTTGT &1 37 HEITd' and various other schemes is
encouraging the State Governments and is working with them. So, if any such
proposal or a thing comes, it will be considered on its merit. But the State
Government is also free to take up these issues.

MR. DEPUTY CHAIRMAN: Shri N.R. Elango. It is on Odisha.

SHRI N.R. ELANGOQO: Similar one. Hon. Deputy Chairman, Sir, | would like to know
whether the Government is having any plan to declare Jallikattu festival which is
having 4,000 years of history -- and it is also connected with religious sentiments of
people of Tamil Nadu -- as a National Heritage Festival, or, in the alternative, to
declare this a 'preserved tradition' under the Bio Diversity Act.

SHRIMATI MEENAKASHI LEKHI: Sir, there is no such proposal as of now, and, if any
such thing comes, it will be decided on its own merit. | can very proudly exhibit, not
just before this House but all over, the whole world knows that diversity in India is as
wide and vast as it can be thought of. No other country can be compared with it.
Each State, each part of the country, each village will have its own festival, its own
festivities. | have given, and | can provide a list that how Government of India is
working with all the centres. Under our zonal cultural centres, we try to celebrate right
from Indus festival to Dussehra in Maharashtra and Leh. From North to South, East
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to West, we work with every State, and if there is any requirement of any such
grant or working with Government of India, we will welcome that. But for 'National
Heritage Festival', we cannot choose one over the other, and, | am sure, the Member
would appreciate that.

MR. DEPUTY CHAIRMAN: Question No. 96, AT &t SiteT Risgel Sit; Ui
EISRINESRICESI

Delay in translocation of Asiatic Lions from Gir Forest

*96. SHRI KAPIL SIBAL: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Central Government is planning to move the Asiatic Lions from Gir
Forest to another location, if so, the sites earmarked and the timeline and if not, the
reasons therefor;

(b) the reason for the delay in the movement of the lions from their habitat in Gir
Forest since the Supreme Court judgement in 2013;

(c) the reason for not listing the translocation in the 25-year roadmap of Project
Lion; and

(d) the details of the Asiatic Lions that have died in the Gir Forest till 2022 since the
Supreme Court judgement and the steps taken to protect the lions in the Gir Forest?

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) A Committee was constituted by the Ministry of Environment, Forest and
Climate Change with a view to assess the suitability of habitat for lions in
potential sites in Gujarat and make recommendations regarding
facilitation of natural dispersal of lions and the modalities for
establishment of lion population in newly identified sites in the State of
Gujarat. The Committee has recommended a participatory management
approach for expanding lion population, greater involvement of
communities and awareness and sensitization programmes, especially in
newly occupied territories. The Ministry is providing financial assistance



(b)

(©)

(d)
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to the State of Gujarat for lion conservation activities including for habitat
improvement, water management, grassland development and prey
augmentation. These activities will also facilitate the natural dispersal of
lions beyond the Gir landscape.

The lions have moved to forested patches through conducive corridors
and are now distributed in nine districts of Saurashtra namely Junagadh,
Gir Somnath, Amreli, Bhavnagar, Botad, Porbandar, Jamnagar, Rajkot
and Surendranagar constituting 53 Talukas covering a sprawling expanse
of around 30000 sg. km which is termed as the Asiatic Lion Landscape.
However, in compliance of the directions of Hon’ble Supreme Court of
India in 1.A. No. 100 in Writ Petition (Civil) No.337/1995 in Centre for
Environment Law, WWF-I vs Union of India & Others vide their order
dated 15”‘Apri|, 2013, the Ministry of Environment, Forest and Climate
Change has constituted an Expert Committee under the Chairmanship of
Additional Director General of Forests (Wildlife), MoEF&CC. The
committee has met six times. The State Specific Empowered
Committees have also been constituted in the State of Madhya Pradesh
and Gujarat under the chairmanship of their respective Chief Wild Life
Wardens for overlooking the translocation process. The translocation will
be done only after mutual consultations between State specific
empowered committees of the two States covering all aspects of
translocation including evaluation of the habitat proposed for the
translocation, procedures and guidelines required to be followed for
translocation and also the safety and security aspects of the
translocation.

As per the document titled ‘Project Lion: Lion @47 vision for Amrutkal
the Barda Wildlife Sanctuary, Gujarat has been identified andassessed
by the Wildlife Institute of India as a potential site where a population of
40 adult and sub-adult lions can be accommodated in the larger
landscape of Barda-Alechhills and coastal forests through natural
dispersal.

Incidences of deaths of Asiatic Lions due to various factors such as
natural deaths, train hits, electric shocks, falling in well, infighting,
disease etc. have been reported in and around Gir Forest.
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The important steps taken to protect lions includes:

Listing the species in Schedule-I of the Wild Life (Protection) Act, 1972, thereby,
according it the highest degree of legal protection from hunting.

The Wild Life (Protection) Act, 1972 provides for punishment for violation of its
provisions. The Act also provides for forfeiture of any equipment, vehicle or
weapon that is used for committing wildlife offence.

Asiatic Lion has been identified by Ministry as one of the 22 Critically Endangered
species for focused recovery program under the Centrally Sponsored Scheme of
‘Development of Wildlife Habitat’.

Financial assistance is provided to the State Government of Gujarat under the
Centrally Sponsored Scheme of ‘Development of Wildlife Habitats’for the
conservation and protection of Asiatic Lions and their habitat.

Appointment of ‘Vanya Prani Mitra’ (Wildlife Friend) in villages around Gir area.
Wireless Network in and around Gir area for fast communication.

Checking Nakas on entry points for keeping track of movements of vehicles and
people.

Law enforcement authorities in the State of Gujarat maintain strict vigil against
poaching of wild animals, including Asiatic Lions.

Wild Life Crime Control Bureau has been set up to gather intelligence about
poaching and unlawful trade in wild animals and animal articles and to achieve
inter-state and trans-boundary coordination in enforcement of wildlife laws.

The Ministry has formulated the 3" ‘National Wildlife Action Plan’ for a period of
2017 to 2031 to save wild animals, including Asiatic Lions in the country. The Plan
focuses on landscape approach in conservation of all wildlife irrespective of where
they occur.

The Ministry of Environment, Forest and Climate Change released the Advisory for
management of Human Wildlife Conflict in February 2021 and guidelines in June,
2022, which also provide for improvement of wildlife habitats.

In order to further strengthen conservation of wildlife, Eco-Sensitive Zones (ESZs)
are notified around National Parks and Sanctuaries under the provisions of the
Environment (Protection) Act, 1986.
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SHRI MOHAMMED NADIMUL HAQUE: Sir, thank you for allowing me to ask a
supplementary. 'Project Lion' is something that is very close to our hearts. | would
like to ask the Minister that how much fund has been allotted for this project, and is
there any plan to increase this allocation?
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MR. DEPUTY CHAIRMAN: The House stands adjourned till 2.00 pm.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -1 to this Debate, published electronically on the Rajya Sabha website
under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHORT DURATION DISCUSSION
Serious effects of global warming and the need for remedial steps to tackle it

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva, Shri Pramod Tiwari and Shri Sandosh
Kumar P, to raise a Discussion on the serious effects of global warming and the need
for remedial steps to tackle it.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you personally
for having given me an opportunity to initiate a very important discussion. | also thank
the Government for having taken up the Short Duration Discussion which we have
been asking for long. We have chosen the subject of global warming and climate
change which is threatening the entire world, at large. The learned Minister is here.
He is making very serious and sincere effort; | appreciate him. | just don't want to
make this debate as another debate like COP conferences and other conferences
across the globe,which have resulted in nothing. | want this debate, at least, to come
to some concrete results to address the prevailing issue of climate change. So, |
think, it would be a very healthy discussion because we all have a concern about the
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future and the present too. What is looming over our head is very alarming and
threatening. | feel that it is not the responsibility of only the Union Government; it is
also of the State Governments; it is also of the private sector; it is also of the civil
society, yourself, myself and everyone in the country.

Global warming is the contributory factor for climate change. Climate change
is the change in temperature, humidity, air, wind and precipitation factors. Global
warming is a phenomenon which is very natural in nature. The earth by itself
produces some Green House Gases like carbon dioxide, nitrous oxide and methane.
It is a process of the earth. When animals and plants decay, they emit gases and the
plants absorb them. So, it is a natural process. The emission of these Green Houses
Gases is very necessary to trap the sunlight. If it were not so, the earth would become
an ice planet; it would get frozen. These Green House Gases trapped the sunlight and
protected the earth so far. As long as men didn't intervene, nature was protecting
itself and the lives also. When men started emitting Green House Gases, which was
exorbitant, it increased the temperature on the earth which also led to rise in sea level
and other things. Everyone knows it; | don't want to give any data or the statistics or
the reasons or the causes. Yes, of course, we should see the cause, the effect and
the responsibility. We alone are not the cause; the whole world is the cause for it. But
the effect upon us is more. India will be the seventh country to be affected because
of this climate change. Everyone has to take remedial measures. COP-27, as was
expected again, after many such meetings, resulted in nothing. At last, it came out
with the intention to create a corpus fund of around 100 billion US dollars for the
developing countries to face the climate change. | do not know how far it will help.
Our Environment Minister has evolved some strategy. He is working on it. | am from
the State of Tamil Nadu and | should say that we have our own responsibility. The
target of the Union Government is that by 2070, there will be zero carbon emission.
Am | right? It is around 50 years from now. But | am scared for 2040. What was the
situation in 2000 and what it is in 20207 We can see the variations. The threat has
increased. The alarm bell is ringing like anything. | don't think that we can wait for 50
years. So, | think the measures have to be very urgent and very immediate.

The Tamil Nadu Government has evolved some policies. Our Chief Minister,
Mr. Stalin, has announced that we would achieve zero carbon emission even before
2070. By 2030, fifty per cent of our electricity generation will be from the renewable
energy sources. For that, he has not just stopped with an announcement. We have
started solar projects with an investment of Rs.70,000 crores. So, it should not just
be with words. We have got some other schemes also. | am very happy to mention
these steps, and other States can also follow that, and, | hope, the Union Minister will
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appreciate these. We have got Tamil Nadu Climate Change Mission, Green Tamil
Nadu Mission, Tamil Nadu Wetlands Mission. In addition, we have also established a
Special Purpose Vehicle, called Tamil Nadu Green Climate Company. Tamil Nadu has
got a coastline of 1,076 kilometres and we have started afforestation and we are
growing mangroves. So, we don't just stop at expressing our concern, or, pointing
fingers at others, as is done in the international conferences. Everyone points fingers
at the developed countries and says that these countries are responsible for climate
change. That does not solve the problem. Everyone has got the responsibility.

We are going to leave our generations to live. We may leave them with
education. We may leave them with property. We may leave them with many other
things, but will they have water to drink, will they have air to breathe, or, even food to
eat? This is a very big question. | imagine that. Maybe it is not hallucination. It is, of
course, waiting to happen. It is real. The sea level, which is rising, will take in many
of the coastlines. And, scientists say that in 2040, the blue will mean only the sea and
not the sky, and you will have to get into a boat, and reach to some point because
you will have no place to live. We see today that the rivers are becoming dead.
Forests are disappearing. Peasants are displacing and the sky is small. All this is
alarming. What can we do? | say for the Governments. | say for the individuals,
including Agrawalji. He said, when | was flying...(Interruptions)... We have to see
the reasons. The sun scorches Rajasthan, Uttar Pradesh and New Delhi, and there
are frequent floods in Southern India, that too in Tamil Nadu, and the recent one was
the cyclone. It is, of course, very certain that frequent cyclones will be there. There
will be more droughts. Fertile lands will turn into dry lands. So, where will we go for
food? There is one question, for which two answers are there. What will be the future
of the world after 20 years? The first reply is that the world will be ruled by Atrtificial
Intelligence. Robots will be doing everything. Man will be comfortable with only
luxuries. Sentiments and relationships would have all gone. That is different. India
will become a supernatural power and economic power. Everything will be there.
The other part is: how many species will be extinct? What will be the life of the living
beings? Already, it is said that 200 species get extinct per day, and it is said that
after 10 years, 10,000 species will be extinct, not numbers, but 10,000 species will be
extinct, and human life will also be included later by and by. So, this one question
remains as to what will happen after 20 years. We are living in a utopia that we will be
having Artificial Intelligence. We are educated; we are rich; we have money. But,
where will we go for food? We cannot eat money. | am bothered about it. After 20 or
25 years, we may not be there but our generations will be there. What are we going
to leave for them? Sir, this is very, very serious issue. That is why, | said, everyone
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has a responsibility. Let me share yesterday's incident. | took a flight from Chennai
to Delhi. In the Business Class, before serving the meal, they spread a towel on the
table, and, the material of the cloth was quite thick. | said that | did not want that
towel. She asked for the reason. | replied, firstly, because the table was clean and
secondly, without being used and soiled, she would put that in the bin for washing,
which will definitely consume water and detergent. So, for no reason, | am going to
waste water and detergent. Sir, do you know what the passenger sitting next to me
did? Although the air hostess appreciated me but that passenger looked at me
strangely as if | was not having proper etiquettes or something like that. We live in a
false world. What are all these things?

Sir, when we go to a marriage or function, as we all are considered to be
important persons, we are offered water in a pet bottle. We drink a little bit from that
and leave it there. One can find many bottles lying there in such functions. Water is
also wasted. What do | do? | see nothing wrong in sharing this. | am happy to share
that. | also tell this to students of schools and colleges whenever | get the opportunity
to address them. Sir, | carry my bottle along with me. As a result, | do two things.
Firstly, | save water, and, secondly, | do not dump plastic in a particular place. We
see whales found dead in the sea with tonnes of plastic in their stomach. Similar is
the case with elephants in forests.

Let me tell you about an incident which happened a month ago. Everyone
knows that Mettur Dam, which is a very big dam in Tamil Nadu, which caters to the
needs of irrigation and drinking water. Just near Mettur Dam, it was thirty seconds
news on television; ten tonnes of fish were dead and floating for no reason. Nobody
followed it, nobody bothered about it. Sir, | have a request to the Minister. It is not
only your responsibility. We understand that. It is not a blame game that you are not
doing this or that. We may have some reservations. That is a different issue. Here, |
am discussing a very important issue with concern with responsibility. That is why, |
said that this debate should have an outcome not in the COP-27 but today in Rajya
Sabha, we should come up with a concrete idea and with a concrete scheme. Then
only, this debate will be a useful debate.

You have to coordinate with other Ministers. You have to coordinate with the
Minister for Agriculture. The fertilizers that are used in agriculture produce more
nitrous-oxide, and, therefore, we have to return to the organic farming. You have to
coordinate with the Minister of Urban Development. Constructions should not come
up on drainages or on watersheds. You have to coordinate with Industries Minister.
Methane is 21 times potent than carbondioxide. Sir, in California, recently, there was
a leakage in a methane storage. It was nearly five billion cubic feet, which is
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equivalent to the emission of six lakh vehicles per day. They took three months to
control that. Today morning, the Minister for Science and Technology was replying
that a nuclear project in Tamil Nadu. ...(Interruptions)... Kudankulam and
Kalpakkam. When someone raised the apprehension and asked about the plans for
the nuclear waste. He said that they had not experienced any leakage so far. What is
this, Sir? You do not have to find a solution after having met with an accident? You
have to be well prepared to stop that accident?

Sir, we talk about producing more renewable energy or solar power and all
that. Tamil Nadu is potent with wind power. The quantity of power generated through
nuclear power in India is equivalent to the wind power generated in Tamil Nadu. You
have to think about all these things. So many States are there. Rajasthan is there,
Gujarat is there. Solar power is concentrated there. In spite of that, our Government
is attempting to increase nuclear power by three times in the coming years. You may
generate power because we are going to substitute electrical vehicles in place of
fossil fuel vehicles. But when the nuclear project has come in, the big question before
us, rather the apprehension before us, a genuine apprehension, is what you are going
to do with the nuclear waste. We cannot think about what can happen to the world
with toxic things from the nuclear waste. We still think of what happened in Bhopal.
It is not a nuclear one. But we still remember the Bhopal tragedy. What happened in
Chernobyl in Russia? So, diversified activities must be sensible and practically
possible. We should not harm the human generation in future. Just fulfilling the
present needs is not the issue. We should have foresightedness. We should look
into the future. What would happen in future?  Sir, India is the third
...(Interruptions )...

£ STFHMRT : I8 9ga TR T91 Il B! 81 YA & I 1P (5T 31 Ararsd
T8I g9l ... (FGY).... @S| ... (TALUH). ..

SHRI TIRUCHI SIVA: Sir, the emission of greenhouse gases ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Siva ji, please speak. ...(Interruptions)...

SHRI TIRUCHI SIVA: The emission of greenhouse gases by 10 countries amounts to
two-thirds of the whole world's emission. Surprising! The UN has got hundreds of
countries. We say there are two hundred countries; some are unknown here and
there. But 10 countries contribute to two-thirds of the total emission, and we stand at
third place. China is at number one. It emits 10.6 gigatonnes. Two years ago, it was
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9.8 gigatonnes and now it is 10.6. United States emits 4.7 gigatonnes. India was 2.3
tonnes and now it is 2.8 gigatonnes. So, Sir, | think it is high time we have to think
about it. Ten countries are going to raise question about the lives of the whole human
community in the world. Obama said that there is no other threat going to be for the
future generation except climate change, and his successor said that it was only a
hoax. That is not within our purview. But they have contributed more. They are not
able to be stopped. We are also doing it. That is why | initially said that it is not only
the responsibility of the Union Government; it is also our responsibility, the
responsibility of every individual, civil society, even organizations in the private sector.
| think the Civil Aviation Ministry could issue a circular that onboard and everywhere,
pet bottles should be avoided. This sort of wasting towels and other formalities should
be stopped. It is a very small thing but it can contribute a lot. We need water. Now
itself, we are suffering. | think the Minister is very serious. He has evolved many
things, but | have something to bring to his knowledge. We have concerns about the
Environment Ministry's recent EIA notification. The Environment Protection Act, the
Water Act, the Forest Conservation Act, the Bio Diversity Act, all these will result in
degradation of forests. We need forests. Only the protection and extending the
forests will save the nation, save the world, save the humans. That is what | said at
the outset itself. Whatever gas emission is emitted was absorbed by the plants but
now forests are not there. Forests are disappearing. Glaciers are melting. Ice sheets
are going off. Sir, the Minister is well-informed and he would accept that there were
10 things that were absorbing the heat waves. Out of them, 4 have already been
exhausted. And when the rest are also exhausted, | don’t want to say what will
happen. ...(Interruptions)... Again, | say, Sir, we are all here with responsibility,
every one of us. We should think about our future generation. What are we going to
leave for them? Not just education. Not just properties. ...(/nterrupﬁons)...
Please. This is what we are. When we say responsibility, the responsibility lies not
just with the Members of Parliament. When we ourselves lack it, what would the
common man do who is not literate or who is not aware of what lies before us?

Sir, while participating in this discussion, | am really trembling. Because | think
above myself; | think about others. | talk like that. My State is known for social justice.
Also, my Government, headed by our Leader, is striving for environmental justice.
That is why our coastline, the stretch of 1,067 km, is being afforested. | think when he
comes to know about it, he would appreciate that. These are very, very important
and minute things which | would like to highlight. | now leave it for the rest of the
Members to share their views.
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Sir, very importantly, we need stronger guidelines from the Ministry, because
we are afraid many States would suffer more droughts and frequent hurricanes and
cyclones would befall in the coming days and sea would encroach into the city where
we are living. These are not just statistics. This is not just imagination or hallucination.
It is about the lives of our future. Every single thing worth living has disappeared into
thin air and all we can do is this. As | said, a big part of climate action lies in protecting
and expanding forest coverage. | just don't want to conclude my speech with a
pessimistic note. My concern is the serious effects that it would bring on us. | would
like to give a few suggestions. | told you what | do at marriage halls, what | do on
flight and wherever | go. On the way, if | see a tap leaking, | would go and stop that.
| will stop my car. Either | will go or ask the person accompanying me to stop that
because | know how precious water is. Earlier water was available at the depth of 40
feet. Now it has gone down to 800 feet. More crops in a single farm. We have to
concentrate on such things. | requested the Minister that he has to coordinate with all
the Ministers. He has a very big responsibility. He is not just the Cabinet Minister
holding one portfolio. It involves the future lives of the human beings, future of the
nation and the world.

Apart from going and participating in global summits, we have to do
something. We need to expand forest coverage. Regulations need to be tightened
and enforced to ensure forest protection while acquiring land for public projects. To
drive climate action, we need to consider climate catastrophes as largely man made.

Sir, | leave it to the wisdom of my colleagues and | expect the Minister to give a
concrete reply. | think | have initiated a very, very important discussion today in this
august House. As | said, Sir, let it not conclude like the other recent summit -- COP-
27. Today, let us come up with a concrete solution. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Tiruchi Siva ji, for speaking from the core of
your heart. You have initiated very nicely. It is a very serious subject related with the
future of human kind and planet.
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DR. AMEE YAJUNIK (Gujarat): Sir, the topic is a very important one, touches
everyone across the globe and, today we are taking up this topic at a time when we
have made promises to the world about how we are going to curb the effects of
global warming. The topic is: 'Serious effects of global warming and the need for
remedial steps to tackle it." Climate change has been varying across time scales for
centuries. It has started from individual to a collective effort about the activity of the
human beings. We talk about global warming and we talk about climate change. At
national level or international level or in academic circles, they are used
interchangeably. So, they can be used either global warming or climate change. But
to understand what is global warming, it is a very basic thing, but | would still make a
point that whatever comes from the sun by way of sunlight and touches the earth, 30
per cent of it goes back because it is sent back by clouds, by particles, by ground
surfaces, whatever, and 70 per cent is retained by oceans, land and air. But, Sir, the
30 per cent that goes up in the space, not only does it come back a little slowly, but it
stays there and it becomes in a concentrated form and that is causing global warming
to the earth. This global warming was taken very seriously and we had United Nations
Framework Convention on Climate Change which sets rules. Then, thereafter, we had
the Montreal Protocol and the Kyoto Protocol where all countries are parties. That is
why, we have Conference of the Parties at various fora. We had it in Paris, that is,
COP-26 and we had it in Egypt, that is, COP-27 where all the countries, the
Conference of the Parties come and make their statements. The issue as to why this
is grave, as a student of Science because the atmosphere cannot be claimed by any
one country, the emissions which have been emitted, may be, from the United States
or from Japan or from Singapore or from India, they travel anywhere. Whatever goes
in the air doesn't have a specific space and that is why, here we are negotiating all the
climate change clauses at Conference of the Parties as to what a particular country
should do and what a particular country should contribute in order to curb the effects
of climate change or global warming. That is the crux of the whole thing. Due to
global warming, India has faced several, several serious issues and problems. Larger
ones are- one is the agriculture sector; 50 per cent of our people are working in
agriculture. Second is the industrial sector. Third is the cattle that is associated with
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agriculture sector. The belching by the cows, the methane that is produced by way of
decaying corpses of animals and thirdly, mainly, vehicular pollution. All these
pollutions are emitting certain kinds of methane, nitrous oxide and, especially,
Chlorofluorocarbons. Chlorofluorocarbons are by the industrial sector and the
refrigeration sector. These two sectors give out the most of these chlorofluorocarbons
which are known as greenhouse gases. These greenhouse gases have a greenhouse
gas effect which is causing global warming. We want to go back to that standard of
1.5 centigrade temperature and, that is why, we are rushing towards meeting our
targets. Global warming is an issue that has to be, now, taken very seriously. As my
earlier colleagues have pointed out that in daily life also, we can contribute. We can
also contribute at policy level. But, the most important is that to curb this, we will
have to come very drastic steps. India has committed to these steps internationally
on these COP-26 and COP-27 fora. What are these gases? What do they do? When
these refrigeration gases are manufactured, these are freon and refron. They also
spill over the land. In one of my matters, these gases had gone also to the land
surface and gone to the water level. The water contained fluorides. So, the water
would look very clear when you look at it but when you drink that water with that
fluoride content, it will cause problems to your body. You will age, the vegetation will
be destroyed and the cattle will have mottling of teeth, wobbling of limbs and all that.
These effects slowly come to the surface and that shows how these gases which are
manufactured or the raw material that is stored in open spaces cause this kind of
global warming problems. ...(Interruptions)...

7t SUFUTRY : TlST, 3179 AT UTes I5d) 91d 1 S | JgT 98 TR 41 81 2 Bl

DR. AMEE YAJNIK: This is here to stay. But, to curb these problems of the industry,
there has to be monitoring. These are air pollution matters. It also came to my notice
and also came before the hon. court when this matter was taken up that the
equipments to measure these pollutants which go in the air are not very effective and
we need to be modernizing them. This is one aspect of greenhouse gases causing so
many problems. Sir, the cattle and the agriculture are also the main contributors.
And the third contributor is this. We need to go for change or transition in energy.
Transition in energy means we are talking about going from coal to renewable energy.
We are thinking of a new kind of energy which is got from solar power or what we are
getting from other renewables because we have to cut down our fossil fuels. Fossil
fuel is human mankind indulging into the use of oil and coal. Now this fossil fuel is the
main factor or the main argument when it is coming to negotiations internationally
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because our country has been using fossil fuels for a very long time. We have
committed to curbing down or bringing down our emissions by 2017 to net zero. India
is committed at the international level. How can we do it when we are having 70 per
cent of our power production based on thermal, on coal? Coal is the main thing
where you get emissions and this is not going to be scaled down unless we have cut
down on our thermal power stations. So these power stations are one of the main
contributors. We do not have a roadway or a roadmap because despite committing
that we will cut down on our thermal production based on coal, | think; our country
has auctioned more than 100 coal mines. We have brought in private players. On the
one hand, we are committing to net zero emissions, but on the other hand, we have
committed to the private sector coal mining. So where are we cutting down on our
coal? Along with the coal-based thermal power stations, we also need to look as to
what happens to the ash that comes out, the ash that is transported. This is another
corresponding thing along with the thermal power stations. We have not been able to
cut that down.

Second thing is the crop pattern. You have to change the agriculture pattern in
the country. Most of the time, when | talk about climate change and climate
negotiations, | think about the women who contribute in the agriculture sector. The
women adjust to these changes in the patterns as to how to bring their crop out, how
to yield, to bring another crop, how to change the pattern, and these women are
hardly given any lessons in global warming or climate change. Yet they adjust
themselves, they adapt themselves to the changing pattern and that is where, | think,
we should get some learning out of these women who manage most of the agriculture
sector in the farmlands.

Other thing is the industrial pattern. Here, the third commitment comes from
clean energy. The clean energy requires a lot of investment in the industrial sector. Is
there a roadmap to see that we bring this investment in the industrial sector in order
to see that we give them clean energy and stop giving them the energy that is got
from these power stations? Look at the investments, the budget and, today, | am
not talking on the finance part or the budget commitments by the Finance Ministry of
the country. | am trying to see how we curb the serious effects of global warming. |If
that budget allocation is not increased for the clean energy to be given to this
industrial sector which is increasing today--we talk about Make in India; we want to
be a manufacturing hub, we want other countries to shift their production to our
country--where is the budget to bring in this kind of a clean energy investment? That
budget is declining. Sir, | do not want to give data today. Today, is not the occasion
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to bring in all these kind of data, but we are failing there to attract investments in the
clean energy sector.

Sir, the fourth point is the renewable energy sector. We are talking about the
Sun, we are talking about renewable energy from other water sources, but we are
unable to see that we have our own solar panel manufacturing. Sir, 80 per cent of our
panels are coming from China. Where do we have our solar panel manufacturing
where we can have solar panels on the roofs? India went for a solar rooftop policy.
And, | find that that solar rooftop policy has failed somewhere in some places very
miserably. The hon. Minister of Environment and Forests is here, and | would like to
bring to his notice. Sir, there needs to be a relook into this solar rooftop policy and
also see that unless and until we manufacture solar panels domestically, | think, this
solar scheme will not be effective. Also, there is a need to look at the wind energy.
Sir, when somebody is travelling along the coastline of either Gujarat or the South of
India, you find a number of wind energy mills, power windmills. But, somewhere |
think there are some electrical power grid issues; this is also another factor which is
coming to my mind when | see all the statistical data. Unless and until these things
are not improved, the shift to renewable energy, to solar power, despite making
laudable ambitions or making certain targeted goals, we will not be able to achieve
this net zero target.

Sir, the other important aspect is that when we talk about clean energy,
renewable energy, we are also talking about green buildings. Green buildings are a
new concept. The green buildings are totally energy efficient buildings. | would
request the hon. Environment Minister that though green buildings is a very, very
wonderful idea but he must see to it that do we have the select specific skilled
architects, designers who would look into this novice concept of green buildings,
energy efficient buildings. Do we have that kind of a education department where we
can train them to see that we have these green buildings. Sir, it is very easy to speak
about all these subjects. They look very good but unless and until we have the
wherewithal, we cannot meet those targets. Sir, 2070 is a long time. We may reach
there but, if we do not reach there, where we have failed is the question. So, finally
coming to the point that when we talk about negotiations or we talk about COP26,
COP27, then, we have another COP28, the industrialised world has emitted
emissions for so many centuries now because they industrialised first; we came later
on the industrial scene. So, do we pay right now or do we continue with fossil fuels
by seeing that we phase them out? We should control the use of this fossil fuel. But,
how do we do it is going to be the burning question. Let me talk about this. Sir, India
has promised a few important points at COP27 about global warming and in the
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negotiations that we will definitely go to net zero; will indulge into clean energy
mechanism, we will switch to renewable energy by way of transition, and all these will
require a lot of investments. Making promises is very easy but to fulfil them and to
look at the budgets which have fallen from almost some half way mark, we would be
unable to do that.

Sir, now the last point is that we need a forest cover. We have the National
Forest Act. A couple of decades back, the target was to bring it to about 31 per cent.
But, we have not even reached the halfway mark. | know the hon. Environment
Minister will definitely not agree with me but the data that he has shown also covers
tea gardens. When we show the forest cover, we show the trees on the road. That is
not the forest cover. The forest cover has to be 31 per cent. You cannot allow
deforestation and have construction sites. You cannot have construction and
urbanisation at the cost of forest cover. So, Sir, these Acts need to be implemented
very strictly. Now, if we put all these together, whether it is renewable energy,
whether you take transition to pure energy or you take net zero or you take agriculture
crop patterns as rice, paddy fields and other kind of crops, gives out methane, and
you take the shift to renewable energy, all these require a holistic approach. You
need to bring all these policies together. Unless and until we do not bring a
coordinated effort to bring all these agencies together, to have an approach to see
that we bring down to net zero, this will not fructify. And, the last and very important
point, | have always been harping on, is the waste management.Sir, today we all are
flying, all the time, by air. If anyone is looking at the tickets, they might see what
carbon emissions are mentioned on them. The developed world has already gone on
that level. The tickets there mention carbon emissions. That is where the world has
reached. Here, we are unable to see that the waste management is done efficiently!
By travelling on the road, on the one hand, you will see solar roofs everywhere. On
the other hand, you will see heaps of garbage dung which are not cleared. They
somehow, somewhere, contribute to bringing out these emissions which are not
required.

Sir, these two aspects would be a nail, on the whole, on the reasons | have
given. These reasons are needed to be taken together in order to see that we curb
the global warming that is affecting all of us. It is the duty of all the countries. But, we
have a little more duty because we have committed to certain things and we need to
work towards them. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you Dr. Amee Yajnik. Now, Message from Lok
Sabha, Secretary-General.
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MESSAGES FROM LOK SABHA

Nomination of one Member to the Committee on Welfare of
Other Backward Classes

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“I am directed to inform you that Lok Sabha, at its sitting held on Thursday, the 15
December, 2022, adopted the following motion:-
‘That this House do recommend to Rajva Sabha that Rajya Saba do agree to
elect one member from amongst the members of the Rajya Saba to associate
with the Committee on Welfare of Other Backward Classes for the un-expired
portion of the term of the Committee vice Shri Vishambhar Prasad Nishad
retired from Rajya Sabha and do communicate to this House the name of the

1

member so elected to the Committee.”

SHORT DURATION DISCUSSION - Contd.

SHRI JAWHAR SIRCAR (West Bengal): Mr. Deputy Chairman, Sir, | thank you very
much for giving me this opportunity to speak. Through you, | thank the Minister for
being present to listen to our woes. This is a subject that affects all of us, but where
the State of West Bengal is concerned, there are many other issues also which we
would like to raise; we have been raising them, like the federal structure, North-East
including Meghalaya, unemployment, price rise, misuse of the Central agencies and
the border issues with China. Since you have given me this chance of speaking on
this...(Interruptions)...

The special issue of climate change affects the coastal States of India the
most. As you know, the immediate effect is the rise in the sea-level. One of the most
immediate effects is the rise in the sea-level that we have been hearing of projections
of apocalypse for the last twenty-twenty five years. The way we are proceeding,
much of it might come true. We see the effects of it in the Sunderbans. The
Sunderban is a very special area which is, apart from being a world environmental site
and a world heritage site, it is one of the great examples of how nature controls the
sea. That Sunderban today is gravely threatened by dissipation of the ocean which is
again caused by climate change.
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At periodic intervals, the Bay of Bengal is subjected to cyclones of a type that
only two other zones in the world receive--the Gulf of Mexico and the U.S. Coast,
and the Philippines. We are ravaged and, that means, today, Tamil Nadu has been
ravaged and tomorrow Andhra Pradesh will be ravaged, Odisha has been ravaged,
and the Bay of Bengal--West Bengal and Bangladesh--is ravaged with full cyclones
like a magnet. But, nevertheless, what stops the sea from invading West Bengal is
the mangrove plantation that we have. On fresh mangrove plantations, we don'’t find
the seriousness that we require. Ten-eleven years ago, we had Alia, a super cyclone
that left behind a lot of misery. And till today, we have not received the payments. We
have pleaded again and again, throughout this year, that we need to replant
mangrove plantation saplings and that we need to grow the mangrove plantations
more. But, there is no reply. The Rural Development Scheme was the minimum that
we expected, but did not come through.

After that, | would like to draw your attention to the deadly impact on crops.
This one will be common to you, to me and to all of us. You know what happened
with this super heat this year, from the middle of April. The wheat crop got parched,
shriveled up and the procurement has been about five per cent less. Wheat was at
five per cent less than last year. | think it was four and a half per cent less than last
year and | raised this issue again and again and it is a very dangerous thing. After
that, the heat wave was followed by delayed monsoons. West Bengal is a victim of
this delayed monsoon like many other States. What happens in a delayed monsoon
for the paddy crop is that you are unable to cultivate it at the time that nature has
given and you are forced to contract your contract activation period from a good 120-
day crop to an 85-day crop and productivity comes down. This is all an effect of
climate change and we better realize that we are all contributing to it. That is the
worst part of it. We can't blame the elements of nature all the time.

| had mentioned to the hon. Food Minister about our food stock and he told
very emphatically that it is very satisfactory. | have reasons to believe that it is not as
satisfactory because the procurement of kharif and the vyield of rabi is sensitive
enough to worry. This is a national problem. So, we need not score points on each
other.

One of the World Bank's Reports that came out, -- the hon. Minister, | am
sure knows about it, == which says, 'the Climate Investment Opportunities etc.,
paints a picture that is very, very dangerous." New Delhi had 47 degrees in April
which was unprecedented. We have gone through extraordinary spikes in
temperature, but the World Bank predicts that this is only child's play. Through the
G-20 Climate Risk Atlas, they have said that heat waves across India were likely to
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last 25 times longer by 2036. Many of us hope to live till 2036. So, by 2036, -- not
me, | am not talking about myself, | am talking about Shri Imran Pratapgarhi --- very
likely to last 25 years and more.

| would beseech of the Minister that even if half the figure is true, if given by
the JT Climate Report, what are we doing about it? Carbon emissions remain
extremely high and the IPCC's worst case emission scenario puts India at one of
highest risk countries. We know everything about it. Up to 75 per cent of our
workforce, which is 380 million people are exposed to what we call heat-exposed
labour. Dr. Amee Yajnik just spoke about it. The point is, India has also the additional
disadvantage, from this point of view, from generating one of the highest humidities in
the world, being a tropical climate. So, it makes us worse than many others. The
bottom line is that they say that about five per cent of India's GDP is at risk. Wil
somebody please clarify; is five per cent of India's GDP at risk? We talk about six per
cent and seven per cent and quarrel for seven months, whether it will be seven per
cent or 7.1 per cent! 3R 3§19 | 5 GR™<C 31T 1T, Il Hal I8 U7 2 WA ! 39H

IR H 9 91 BT AR
So, we need to understand that we have to go through certain cold chain

facilities and the cold chain facilities hardly cover five per cent, but without this cold
chain facilities, our pharmaceuticals and vaccines would be destroyed. Many of our
high value crops would be destroyed and one disruption, thanks to our heat wave,
means perishment. What are the figures? They said that in Covid-19, India lost
approximately 20 per cent of temperature sensitive medical products and 25 per cent
of vaccines were destroyed due to broken cold chains.

3.00 PM

So, | am putting forward this picture before the hon. Minister who is well aware of
this, but the response is what we see. | am coming to that part of it. There are
reports how this year’s heat wave was affected. Sir, only in the first nine months, we
have lost 2,775 lives! We have affected 1.8 million hectares of crop area! More than
4 lakh houses have been affected! Sir, India recorded extreme weather events for
241 days out of 273 days this year! We are not talking about tomorrow or the day
after; we are talking about this year! We have gone through the extreme weather
events for 241 out of 273 days. Out of these, Madhya Pradesh went through the
worst, followed by Himachal Pradesh and Assam. Sir, this is what we are going
through.
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But, more than this, the cause of alarm that we have on this side of the House
is that there is dualism in the Government. ... (Interruptions)... | cannot use the word
‘hypocrisy.” It may be a little too harsh. There is dualism in the Government policy.
While there is energy for development, there are certain energies even for
environment which | don’t deny. But, there are, at the same time, events like 130 sq.
kms. of the most ecologically fragile region of the Great Nicobar Islands being put to
slaughter, put to slaughter, and, Sir, no one is bothered about it! So, we have, what
| call, these erratic movements. You are doing something about environment here. |
must say that the hon. Minister has done an excellent job at Sharm ElI-Sheikh by
getting the Western countries, at least, to agree to India’s proposal. | say it is good.
But, at the same time, his Ministry is giving licences; his Ministry is permitting the
slaughter of forest land ! The most ecologically fragile Himalayas are being put in some
sort of tourism ...(/nterrupz‘/ons)... Sir, you cannot have dualism. You cannot use
your left hand and right hand to negate each other. But, that is what is going on. If
we make a list of number of deviations that this Ministry has made in the last 5-7 years
on the issue of environment that would call for a special discussion and | would be
happy to speak on that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you Mr. Jawahar Sircar. Please conclude. | am
moving to the next speaker. You have taken two minutes more. Please conclude.

SHRI JAWAR SIRCAR: Sir, the figures that | have mentioned are alarming and fossil
fuels are the root cause of it. It is just about 170 years old. Much of the developed
world used it 170 years ago, 150 years ago and we, in the under-developed part of the
world, at that point of time, using it for the last 100 years. It is not the end of infinity.
We are inviting the next ice age. The last Ice Age came about 11,700 years ago. And,
we are hastening the process towards the next ice age that is the least | can say.
But, | am glad that, at least, the Government at COP-27 in Sharm El-Sheikh could
come to some common understanding.

MR. DEPUTY CHAIRMAN: Mr. Sircar, | am calling the next speaker now. Please
conclude.

SHRI JAWAR SIRCAR: | would submit, Sir, that special fiscal measures be introduced
and special taxation measures needed if we want to build up the fund. Thank you.

79



80

[RAJYA SABHA]

#t dorg fE (i Irogr &, feel) @ ARIER, I g9 59 #eeayul e
SR [EEBI H W & BT HidhT [T, S 1Y ATqehT g=gara |

RIS U WSTAT el <1, §1g + Del A7 fdb $9 Tpld & UK 8 §AM Bl ol &
o0 |99 o &, olfd fdl gob ARk & rerd Bl IR B & [y $o 91 781 Bl
T @1 3iefl Ss 3R QRI ST H SaTarsll & M 9= W4 TR1 61 I 31T
Tgd AR] UTpIereh TSI BT BIRUN g R8T 81 gD YehHI b WA <% &1 T2l
W 39 T aIi & SR YIRS 81 9 TORSIETS BR I8 81 37 ARSI & HUR
IR-GR FHSAIIT R & g9l d I 6] A ¥ &) YR g H U 319 IS &
Aol § AR I AFIGR] A1 AT 3 Uerd 8, i sFReT S <91, g &
AATRIAT BT <91, I 59 QI AT B TGSt T & (1Y, UTdbicrd Tucladi &
o1y, Tefa & dger @l e & folt 98 dR R RTFER €1 SH9®! ofdhs Sivar §
T ST gaTT, FoTehT UTel e U faaRid <21 781 &_d &1 S JHsiid & gdTide
I Sl SISl 81 A TR IR S PR A8, I §H SUde T8l HId,
TP BRUT EH- THIH WTHIcTD ITURT Sietl| HTPicTd el [ATTs & BRI &4
Ueh 81, dfeth - TSI & a8 d11 AR, B oI Bl Ybu o], T
AfYSITg B! AT <dl, B9 STRIES 1 ST <], BH STH-HIHIR DI Ua]
<, B9 SNTST P W <, A JFH DI 418 a@l, BA [98R Bl 918 <1, T
EEREIR R I IR CRIEANC A B I G Ea

[SurwTEasE (31 Yaasax Fiferan) 7157417 g0/

HJ [T & BRI MG | HTHIcTdh Hal [T, foTId BROT I YTl MUY
g%, olfch ST FHTHTT THY-HI TR FAR =13l 1 fag1l g1 a1e &, H 39+ =,
3ITERUNY Vg STPHR Sil P A1 Yeb GfeH bl fE¥=q1 a1 AT, S9 FHYI <2 $ 3fax U
g <ol o, STg Wiy ST, HAAIER Alfedr & [&GaR] Bl bR 3fed Sff 1 Thb ugd
1 2l - Tl SISl YIS B Ugel| 98 U agd el il ygd i, Ush agd & el
T Al 98 R I DI AT DI SIS DY AT Y a8 Ao ford S8 S 7 Tl
TS, H2Y TE AT, b 8 < ST AT b QAT Aot o, Ry g6 g 9 off
T FHhd ¥, 918 W W 99 Fabdl o, TAR AU A 99 Fhd | TS J&@&T 3R 918
& AN o Ty S TR 9 81 TS €, S WiTal 7 i) ) T 7Ry &, o fopear gt
8IdT &, AT &, clfd g G 8Id1 81 S bR W 39 Q9 & 3iGR UG 91g 3R
AT B 15 &1 AT b AN, TS MMYBRI, 91 b R IR IAD] SN Il 81 8, & &
Y TR 31T ST I YT 81 57 FaRI13T & VIR a1 &b foU Bis gl el Bl
STl

AR, $B 3Aldbs o, T d MTd GRS T AIgil - FgHe
ST B g RUIS &, R de1 731 8 b 2016 F 2021 6 &9 WRT b e ol




[ 15 December, 2022 ]

Iehald, 918, RIS Bl TSN §s, Sh BRI 3.6 ARG BICIR &F Bl BAA! Bl
JHA §3T; STrdrg URec & Foidt 20 Flel H YT UG H 79.5 3R SloR
BT 3P T GaTll FATSHE $ISAT, 2022 BT U RUIC 8, T4 w81 11 8 {6
HRT 7 99 2022 H Ugel 9 HEIMI H 273 &A1 9 9§ 241 &A1 H <21 o fomell 7 fomedl fewy |
oA HIGH [T @ gl ®l S@l gl 394 88 Ufiwd Jig g% ©, S9d 18 AR
TFCIR BHA BT &7 JHIIT Gl B, IS gall §l AIIAR, U $B AR 3i1dhs &l T
I & 31EX 2022 H S GTAN TS &, SUH Sd] Il (6T AT 81 1956 & 18
3TFCAR, 2022 W WRA H [ 37F 91 gs; 1901 & 91 AR B 891 T4 T ey
2022 T IT; 1181 I TH 3R 2022 BT IET; 121 Y F I8 FIH T TS 2022 Bl
RET; TART A T AU 2022 BT R8T AR 3 Tb DT FIY TH A1 8H AN A <@l
HRIER, Ush RUIC Al G H UK B! T, [STHH T8 11 137 b 2018 | 2020 &
qTe, I |1l H 916 & BRUT G2 DI 59,000 BRIS BYY Bl TR BT T gall
THTH B, BRI 3R ATdST-Tdh F¥RTIT bl Sl el Ugdl, S Aaeh] held B U
3 ITY Y &1 I RUIS # T 9mam 741 & 5 HRA BT 59,000 PRIS BIY BT
BT SIS TSTL.....(FHI Bl Gab)...

ATIAR, WX U a1 99 272

SUHHTEIE (31t YIA2aR Bifera) : Y Y-l (AC 3R giet SAIfoy|

2 o g : oo O JHM ad U 8, RSP SuR B9 ged oA Ared Bl
..(TALT)...

SURIHTEIE (S} Ya=aR Hiferd) : 3179 qIfery|

37 Horg R« JTIaR, §9 AT 319 & Pt 35 Tl # A 32 fSTel a1¢ &1 9gue # g 2
fI8R BT 76 TR JAETET 916 & AFATTIT WX H I8! 81 I P ol aI1g HHIIId &
BT 16.5 UTeId & f98R | 1 a8i 8% A1el o9 19 f57ell H 916 ATl 81 #RISars] &
ST H YR JIRT g3, 1A% R BHAT DI WRT THA TNl 3R BH TR
81 & BRI J8T 83 AN 7 B Di| TSR 4 Ul 70 991 H T4 378 o
S AT Bs| 2022 & ARG BT IIRT &b HRYT IORIT & 14 T 9 8 ARG fom=am=i ol
HHET P JHA b JY H 630 BRI SYY BT AT <1 TS]|

TR, SIS, S TG ¥ 900 e Bl »aTs W fRUd 2, 39 < &f Hl &4
AN A fdopdl gaT g37 < 21 g | A1 VAT &1 gey o &l fiyefl 21 39 a9
RUICcH & SIRY #9 $B s AP AHA W T, Sl IdK & b AR TRDR Dl &
SIRAGREIGCNIEISCIR ISR

HAT S, 2020 W s AXBR A Y IMUST M8 DY H F75 & TR & w9 H
1 IT8 & [T 15T D1 et 8,068 BRIS BUY &y A1 wfh 2021-22 H g TRBR

81



82

[RAJYA SABHA]

= TS} P SMUST T8 BIY H 17,747 BRIS B9 V| 59 RS I8 3MMUST BIY &
TR 3(TTH! THH To-ds Thol IR FRI BRI R JHI-THI TR 5T IRBRI BT
o IS Bl

qBIGY, STAT 34 3MUHT Ugol Wl 97T, TG AR FHIET ST BT I
ST, AT &S FUHT H 27 3R e S 7 S W U8 Bl off S8iq Pl o fh <97 R
1 AT BT STrel, RTAA G 3iR T8 &1 FHITRAT BT WA FHTET Fehel T |

IUFHTETE (3ft YIAaR Biferar) : 319 AT FAIG DI

st o1 R : R, 81 9! a1 10-10, 12-12 fAe faw 1§ 39+ 919 @ o) &7
gl

TR, WRTell & FARIT BT {57h IR-IR BIdT I&T B A1 741 Sff I8f 93 81 &%
ATl U HelM b SId) ool IR, e+ &b 3iex, I8x 3R 8% S8 UH &l a1 il &
e T T URTel & BIRUT HGHUT 1 IET 8, YATIRY TR Bl V&1 5| AR, Fedls
I el ol U RIS 31 2 b URTel STef & IRoT A5 6 Hierd qiaRor g id sidl
2, 94 TSI TITIRUT g7 3= HIAST 3R BRUN A BIT & ...(FGEH).... § a9 3771
I WH BR T gl 94 I YUl TR AIRIST I BIT §l fhal &l S1Sd &R
$IPT FHIET -] B

ABIGY, TR YT & I #3l1, 1) Wi7ad /19 St 7 A-11g #4151 bl U 95
forar o b oFR &9 i &1 ufd-Udhs <8 89IR B &) WEIAT 31 <5 &l
AISTT 979, RTAH 500 TU UoTd ORBR <, 500 BUY facell TRAR T 31R 1,500 T
DI TSI MR s WRBR <, Al TS d YT URTeAl 781 STATG | SHDT DBlg GANT
THTIT fIehTell ST Hahdl 81 8% ATl 88 SIl URTlT STel™ &l AHRT ST+t Ul &, df
B9 AT 9 IRE ST AHIET T bl

IUFHTETE (3ft YIAaR Biferan) : AT TG BT
2N o1 g« wTIeR, ofc | H 57 =a gl & A1 37U T FHIRT DRl G

"GEIR] WIS H 1T BT FIGH Teld] &,
HIY 4 8IS gO &, I8 qIaT foberd] &1

TR WRBR P 59 3R &9 <7 12T AFIdR, A 1 I w |
JhR W SATREIG &[5 dlc o ewvl $I 7, 98 9gd fFdeie gl =i el § b
THIH TR ST IR G DI ST aTell IehH 31d H g ST &b aRIER 5 §HDI AR
M TRBR B &9 <A1 A1BY, F=IdTG|




[ 15 December, 2022 ]

DR. AMAR PATNAIK (Odisha): Sir, the gravity of the topic is evident from the
concern expressed by the previous speakers, but history itself is replete with incidents
where climate change and global warming have completely finished civilisations.
History is a spectator to the fact that the entire Mayan Civilisation died because of the
depletion of the aquifer which was sustaining that particular civilisation. So, there is
no denying the fact that global warming, arising out of climate change, has impacts
on civilisations at a civilisational level, not just at the city level or at a country level. We
have seen the picture of the Aral Sea which completely got desertified. You would
have seen it on television. There is the picture of a ship which was there, but no
human beings were there. Now, if you really allow the climate change to affect our
lives unhindered, we will have the entire world houses where no human beings would
be there. That is the impact of a global warming scenario all over the world.

There are instances which people have mentioned of how it affects agriculture,
irrigation, industry, health, education, skill, etc. | don't want to talk about this
because this has been dealt with at length. | may not have the time, but what | want
to say is that even development economists who believe in economic growth alone,
like Stiglitz -- | have spoken about him in this Parliament -- have said that currently,
three existential crises in this world are: inequality, climate change, and the form of
democracy, democracy in the form of institutions of freedom of expression and many
other things. But, climate change has been specified by him as one of the most
important factors of existential crises simply because of the fact that economists don't
account for it. Economic model and factors of production do not take into account
the climate-related impact. Therefore, even economists have expressed concern now
that the economic growth model has to change. | do not want to get into more
theory, but what | want to say is the fact that extreme weather events leading to
global warming and many such things have resulted in a very important comment
from the Climate Investment Opportunities in India's cooling sector.

| must make one very important comment. Despite all the action that we take in
India towards changing or towards having a green pathway to growth, the climate
change impact world-over will continue to impact India, and, therefore, India is
destined to become a heat trap. So, the biggest problem that would come before the
countries which will be affected by climate change, and which is least discussed, is
human migration. As the hon. Minister is here, | really want to harp on this issue. The
modelling done by the IPCC, modelling done by the University of Chicago and even
the modelling done domestically have proved that India's heat trap will make it
unbearable for the people to go to the labour market, to go for factors of production,
or to go for agriculture. When the labour market itself gets vitiated, it impacts poverty,
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it impacts agriculture and it impacts every other sector. The impact of this particular
change, that is, human migration, would be affecting not just people within the
country; it will impact countries around India also. You may see people from
Bangladesh coming into India because the sea level over there has risen. You may
see people from one State coming to another State. The climate modelling has also
revealed that the global north will become warmer, and the global south like India will
become extremely hot and so unbearable that the report says that India will possibly
become one of the first countries to experience heat waves with temperatures
exceeding human survival limit. They won't be able to survive in those temperatures.
So, they will have to migrate, and if they do migrate, you imagine the situation of food
security in that country, or, food security in the new region and energy security in the
new region. Humongous calamity of catastrophic proportions will hit that particular
area. It will impact not just India; it will happen all over the world. We are giving a
direction and we are taking the leadership for a green new pathway. It is all very
good, but we have to be prepared to face the consequences of others not doing it.
We have also to face the consequences of others having committed historical
negligence in allowing emission to rise and rise in their quest for economic
development, and, therefore, | thought, | will take this opportunity -- since very few
minutes are left -- to not talk about the impact really but to talk about what are the
pathways and suggest what are the things that probably we should still be doing
which we are not doing keeping in view that we will still face the trauma even if we are
doing everything well. So, the first thing is that we have to move from security to
resilience. Food security, energy security and health security would be important but
we have to think about resilience of that system. You may have all the security but it
may not be resilient. When the impact of heat wave comes, the entire security
collapses. So, resilience will be the new buzz word.

Secondly, we have to move form mitigation to adaptability. To face these
conseqguences, how do we have to change our lives? | will come to it later. It is
about lifestyle changes. But even at the national level, we have to think about
changes. We have to move from relief to preparedness. We have to move from local
thinking to global thinking, which we are currently doing. We have to look for green
pathways not only inside our country but we have to help countries around us also to
have a green pathway. These may be SAARC countries or South Asian countries.
We should take leadership in that, and, G-20 provides us that particular platform. We
have to move from Government to private sector and citizens. Life is one such
pronouncement which makes it important for all citizens to change their lifestyles to
be adaptable, to be resilient, to face the challenge when it comes over them.
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Sir, the hon. Minister is sitting here. | think, we have to make a suggestion
regarding the private sector. | am making a very concrete suggestion that the
Companies Law should be amended to change the Corporate Social Responsibility
(CSR) provision to ESG (Environment, Social and Governance) provision.
Corporate Social Responsibility currently includes everything. The private sector
needs to have a responsibility in this because everyone is affected. Their own value
chains, their own productivity will be affected. We also have to think about modelling
and research. (Time-bell rings.)

Sir, | will take two minutes more. We have to improve our modelling and
research. Take for example the Odisha's ability to handle the disasters. One of the
factors responsible for it has been better modelling of the movement of air. The
climate modelling impact, the scenarios have to be worked out. | will come to some of
the remedial measures.

Sir, the most important thing which we have to do is to have a re-look at the
Disaster Management Act. The Disaster Management Act, 2005 has not been
revisited. When the pandemic came, we looked around. We looked at the Disaster
Management Act and we looked at the Epidemic Diseases Act, which was very old.
We reviewed it and we brought a new Act. This will be required in every sector be it
agriculture, industry, health or education, and, therefore, | think, the Disaster
Management Act -- since it deals with all other departments including the States --
needs to be revisited. Please factor in all other requirements of other departments to
build this resilience, not the security, and, we must also realize that many of these
climate changes are irreversible disasters. They are not cyclones that will go away.
They are not floods that will go away. They are irreversible. Therefore, the Disaster
Management Act has to be looked at because that provides guidance.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

DR. AMAR PATNAIK: | am concluding, Sir. This is the last point. Currently, every
country has a Scenario Planning Cell at the level of the Prime Minister's Office. What
would happen in different scenarios? What would happen if human migration takes
place? What would happen if two million people start coming to West Bengal or three
million people come from Pakistan to Haryana or Rajasthan? So, there has to be a
top level commitment to this scenario planning. So, in my view, the Prime Minister's
Office should have a Scenario Planning Cell. It is there in UK, USA, Singapore and
everywhere. | have been a student in those universities and | know that it exists. We
should have the same thing at the State level at the Chief Minister's Office level.
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Lastly, what Odisha has done under Chief Minister, Naveen Patnaik's
leadership is a small step but, | think it, is a giant signal, that is, you need to have
climate budget for every State. Then only you will be prepared to face the disaster in
all the departments that will face it. The last point...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Amar
Patnaik. Your time is over.

DR. AMAR PATNAIK: Sir, the last point is, in all these matters, in climate impact, you
would realize that the poor are disproportionately affected and disproportionately
impacted. So, inequity keeps on increasing and that is the first existential crisis that
Prof. Stiglitz was speaking about. Climate change will lead to inequity. So, two
existential crises will automatically come in. So, we have to address all these things
during this discussion on global warming. Thank you so much.

THE VICE-CHAIRMAN: Thank you, Mr. Amar Patnaik. Hon. Members, | have
received a request from Dr. Sudhanshu Trivedi. He has an emergency and he has to
go. So, if you agree, | can call Dr. Sudhanshu Trivedi.

S1. guiyg Badt (SR Yo : AFH1T Sug9Iee J8ied, AN 89 o f[uy wr
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civilization in the world which can give an answer to lower down the temperature of
the ecological climate and also the cultural climate because this is embedded in our

culture. BHRT TIG-HE o M & d1¢ SUD! SRR 3T g1 BT B fhar Bl
saferg # wedl g & I8 iR 9gul faeq 1 fen <71 & forg wRd & w9 9 i I8
femR 81 381 7, 394 IS IR Wi & =Rl & 31wy 89 3R 941, Ol JH
P TP T3 Q2 <9 § %l B8, g=IaTe|

SHRI S NIRANJAN REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | would start
my speech by expressing my gratitude to the Chair for allowing a Short Duration
Discussion on such an important topic. | would also like to compliment Mr. Tiruchi
Siva for provoking this particular discussion. Mr. Siva is one of the Elders in what
informally is referred to as the House of Elders. So, he is showing us some guidance.
| thank him. | also compliment our Minister, Mr. Bhupender Yadav, who is here,
showing the seriousness that he bestows on this particular topic. It is also greatly
comforting that we have such an efficient Minister who is shepherding India through
this difficult time taking care of our environmental interests. | am also satisfied that
the Winter Session of this House started with discussion on two important
environmental Bills -- the Wild Life Protection Act and the Energy Conservation Act.
Maybe, the winter chill and the bad air that comes with it are possibly setting the
stage for us to discuss these environmental issues.

Sir, | represent the State of Andhra Pradesh which is particularly vulnerable.
India as a country itself is more vulnerable to global warming. Andhra Pradesh State
has 975 kilometres of coastline, which is the second largest; and it is on the Eastern
Coast, which is now believed to be at greater risk of global warming than the West
Coast. We also have three major cities -- Visakhapatnam, Kakinada and
Machilipatnam -- which have been found to be the first of the cities that may be
affected by global warming. It is also a largely farming State and one of the perils of
global warming has been the alteration in food crop patterns, the reduction in the
crop growth output. So, these are matters of great concern for the State as it is for
the country. | would also like to bring to your notice and to the House's notice -- my
friend Shri Amar Patnaik has already mentioned -- there was a recent report which
mentioned that India is particularly susceptible to any increase in temperature
because the temperatures may cross the human tolerance level and the poorer
sections are the ones who are going to be most affected by it. The agricultural
biodiversity is also going to be affected and there is a possibility of a large-scale food
crisis that may stare at India after 20 or 30 years because of the reduction of the food
output. Having mentioned the problems, which have already been spoken to by the
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other Members of the House, a few of the remedial steps that | wanted to suggest
was that, possibly, the Government could look at having a disaster resilient
infrastructure. My friend, Shri Patnaik, had spoken about moving to a resilience
strategy and an adoption strategy. One of the suggestions | had for the Government
was to have a disaster resilient infrastructure with special emphasis on global warming
and abrupt flooding because we have seen this as the immediate consequences of
global warming. We could also look at an advance warning mechanism which would
help people. We could look at a disaster responsiveness programme that is prepared
for some time to come in the future. There are also certain micro steps that could be
looked at. While there are macro measures that need to be taken, there possibly
would be a few micro steps that may need to be considered. Greece, as a country,
has designhated an officer known as a Heat Officer. The Officer only looks at the
aspects of global warming, advises the Government on what steps need to be taken
during the summer months when a lot of poor people would be subjected to the heat
waves. We could look at having heat shelters like we have some shelters during
cyclones. When we see summer months that are approaching and we see that it is
the poorer sections that are going to be most affected, a heat shelter that is prepared
well in advance, which could deal with a few heat days in particular regions when the
heat waves cross, could be one of the suggestions | have.

Sir, | have another suggestion. The world is moving towards a climate fund
where the countries that are more advanced contribute more for economic pollution,
pay towards this climate finance and climate fund which is then used for mitigating or
for improving situation in the lesser polluting countries. India, as a country, is equally
diverse. Some States are much more developed. They have much more higher levels
of industrialization. They have much more levels of revenue collection, tax collection.
They are, therefore, much more richer so to say and they are also contributing more
to the economic pollution and the warming within India. One of the Ministers in the
last speech, when we spoke on Energy Conservation Bill, hearteningly told us that per
capita contribution of India is only one-third while it is salutary and India would try to
maintain that. | am only saying that if there has to be a climate fund or a climate
amount that may have to be collected by the Government for addressing these
issues, possibly, we could look at the world situation where the more polluting and
the richer States contribute a little more so that the money could be then used for
offsetting these effects in the other places. | would like to conclude by referring to one
old native proverb which says that we do not inherit our earth from our ancestors, we
only borrow it from our children. We have only one planet, as one of the hon. Minister
said and | would think that the Government is moving in the right direction but this is
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an impending crisis that may need to be addressed a little more seriously and a little
more urgently. Thank you, Sir.

DR. K. KESHAVA RAO (Telangana): Sir, we are discussing this subject at a very
appropriate time because the Budget is right before you coming within two months.
So, whatever we are trying to tell you, is useful. These have been very strategic and
very valuable suggestions; but they would take time to implement. Dealing with your
own Budget, asking for more money, is something which is easier. So, | would rather
welcome this discussion on the eve of our Budget. Whatever it is, the climate is
changing. | am saying this because we are not indulging in any politics now. If there
are some shortcomings, and | raise a finger, do not take it amiss. It is true that the
Government of India has a big list of relief measures and the things that you intend to
take up including the new fund that you wanted to create for that. | would say that
Dr. Patnaik has very rightly said it after the scholastic speech of Ameeji about the
scientific things about climate change and Mr. Patnaik warning us about this climate
change or what you call global warming. It is something which is not only threatening
our lives today but the existence of our very civilization. | was going through a book
yesterday that talked about how human race was 2 million years ago, how the
dinosaurs settlement came down in numbers and went into extinction because of
climate change. Now, that is the threat that Mr. Patnaik has detailed. | would say
that there are two things here-- rather than saying what would be the impact and
what exactly they mean -- which is known to all of us -- | would say that it is no more
going to impact a particular age, a particular period or a particular section but the
entire civilization as a whole. | would say as to what exactly we need to do. Shri Siva
was telling me that "instead of saying as to what exactly are the statistics, please try
to give measures or some suggestions that are going to help us out". Patnaikji has
talked about three threats, three things that are going to challenge us and that are
scaring us. He says that in place of security you must have resilience, in place of
mitigation you have adaptability, in place of relief you must have preparedness and in
place of building pathways, lifestyle must be changed. This, | would endorse and say
that this should be our guideline. The IPCC Report says that unless we radically
change our course now, we will be leading towards worst end. India is ranked fourth
among the list of countries that are most affected by climate change in 2015. That is
notwithstanding the fact that today two-thirds of the emissions are caused by ten top
countries. We are somewhere at three per cent as per this emission and yet we take
the blame. What exactly the West should give- the technologies that we expect from
the developed countries, which is not forthcoming. That apart, we are not coming
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out with our own technologies. As Shri S Niranjan Reddy has rightly pointed out that
we must now think of the resilient development schemes and we must go to stand by
them. Now, we have 1.2 degree centigrade and within another twenty years, we will
be reaching 1.5 although we promise to fight it. Notwithstanding the 1.5 threat,
today, if you allow the things to go on, sixty per cent of our population is going to be
affected by the increase which may not reach 1.5, but reach some disastrous level.
At the same time, we must also think as to where from this emission comes from.
Seven per cent of emissions is from the Indian side. This has to go down. As Ameeji
said, wastages or your own fossil energy resources or let me say, what you call, the
coal that you are using, the burning stubble residue in Punjab, these things do add to
the emission levels. These things are within your own control and that you can do.
But in case you allow things to go unchecked, if you allow things to come to a head,
like, when the Himalayan glaciers are at threat, if not today, tomorrow, the main rivers
like Ganga, Indus, and Brahmaputra, which mostly depend on snow water, glacial
water will make them vulnerable to global warming. (Time-bell rings.) Sir, | will take
only one minute. In fact, | am not doing well. Recently, we have seen floods in
Chennai and Kerala. This is again the effect of global warming. To mitigate this, what
we need is the laws and strict enforcement of laws. Take, for example, Uttarakhand.
We could not allow the water to flow down because of the illegal constructions in
between. These things may look impedements on the day when the disaster takes
place, but before that, we are never mindful futuristic. We need to bring that kind of a
lifestyle in us so that we become futuristic and understand why the Government is
trying to take these kinds of stringent actions. Another thing is, we have the CSR
today, the Corporate Social Responsibility. This must change into a regular law or
regular funding source. The corporates must take up these schemes by themselves
and do the job. Coming nearer to Telangana, | can tell you that like any other State,
we are also an agriculture State. Naturally, this global warming is going to affect us,
going to affect our economy. We, on our part, have taken the scheme or programme
like within another five years, 50 per cent of our power will be solar, renewable energy
and not thermal. This is a big step that we are taking. Like this, every State must take
responsibility to take up the programmes which are going to help the nation, going to
help the humanity and our own selves. Thank you very much.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
A.D. Singh.
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SHRI A.D. SINGH (Bihar): Sir, | thank you for giving me the opportunity to speak on
this matter. As this is a menace which is going to harm every living creature on the
earth, | would not dwell on the disasters or ill-effects which have taken place. But
this is one area where every Indian has to participate and give his contribution in his
own way and new innovative ideas have to be spelled out to the people. The other
day, | was in Mumbai. | went to Mazagon Dock Shipyard and | found that they have
made a boat which can carry 25 people in the inland waterways running on Hydrogen
and the same boat can be used for transportation also. Such small things will,
definitely, help in its own way to bring down the CO2 level. | have only a few
suggestions because most of my colleagues have already spoken. So | will not dwell
on many things. We have to try to reduce CO2 emission by 45 per cent annually
below 2005 level; try to have 50 per cent of power generation capacity in the country
on non-fossil fuels; raise additional carbon sink which means increasing green cover
and forest cover; improve waste water and municipal waste management, this will
reduce Methane emission, which is ten times worse than CO2 and blending of
Ethanol. We should give incentive to the sugar industries that they should produce
large quantities which can be mixed in petrol.Simple things like road management;
the way all over India, every road is blocked for half the day! So, that is also
contributing to emissions, and we have to incentivise private sector.Today, plantation
in degraded land, tidal energy, wind farms, geo-thermal energy farms; all these
should be taken care of. Solar energy panels should be put on the houseroof of every
individual wherever it is possible. So, there are small measures, which we take,
| think, will definitely help in its own little way in contributing to our efforts towards de-
loading of Co2. And, as we go back several decades in the rural areas, there were so
many water bodies, and the need of the nation was much less than today. We have
covered all the water bodies and made them land. Those water bodies also have to
be revived so that the underground water level is at certain level. And, we would
need less of pumps and other things to extract water for the agriculture. Thank you
very much, Sir.

DR. JOHN BRITTAS (Kerala): Sir, | am glad that the House is debating on a very
important aspect, and this should be a non-partisan issue. It should even be beyond
the scope of the nation or a State, and we should not be setting the agenda by saying
that we have a solution for everything. Actually, the moment we say that we have
wisdom to deal with any crisis the world is facing, we are trying to confuse. As
Niranjan/i said, and | appreciate the quote which he said, we have merely borrowed
this earth from our children. But, some of us believe that we have inherited it and we
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have the right to do anything with this earth. That is the issue. Tiruchi Sivajil am very
glad that, a very senior Member of this House, talked about the example, of the sky,
...(Interruptions )... of course, at 35,000 feet. Now, | know that. See, when we go
for Committee meetings, Sivaji also says that he doesn’t want flowers. When the
bureaucrats come to receive him with flowers, he says, 'no, | don’t want any flower, it
is a sheer wastage.' So, if we all of us can emulate something, from somebody that
should be the best way of sending a message. Priyankaji, you can also do that.
Don’t think that you are insulated from that.

Sir, let us be realistic about the current situation. We should not be leaving this
issue to the scientists or experts or to the Government. Mr. Bhupender Yadav is a
very studious, learned Minister. All of us support that. Though he has some linear
politics sometimes, but still, there is multi-linearity; we need to bear with that. Sir, as
a nation, we should be very clear of that. We are paying the price for the greed, the
greed of human beings; essentially, the greed of the developed nations and
capitalists. There comes the relevance of the ideology which Mr. Binoy and myself
profess; yes, Manoj Jhaji also. Sir, the capitalist competition, these developed
countries which plundered Asia and Africa, they became industrialised nations at the
cost of Asia and Africa. And, they still rule the roost at the cost of developing world.
Now, there is an issue of a double-edged weapon. (T/me -bell r/ngs.) Sir, it is a very
important matter.

DR. JOHN BRITTAS: Sir, | never heard your ringing bell when the others were
speaking.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The time allotted for your
Party is over and also you have one other speaker left to speak. Will you speak?

DR. JOHN BRITTAS: Sir, | have only started.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): But, one should not
deviate.

DR. JOHN BRITTAS: Sir, it is a double-edged weapon.

4.00PM
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One thing is that only now the developing countries have started the process for
industrialisation. Now, they want to thrust upon us certain standards! Fine, perfect; |
have no issues about that. At the same time, they are not prepared to shoulder their
responsibility. They have a cumulative guilt. They have to compensate for it. For so
many years, they have been shirking their responsibility. Sir, 100 corporations of the
world are responsible for 71 per cent of the emissions. That is a fact. | am skipping so
many points because of time constraint. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): There is one more speaker
from your party. If you consume all the time, he will be left with no time.

DR. JOHN BRITTAS: Sir, my friends are ready to give me their time because this is a
non-partisan issue. Even the Minister may set apart some of his time to Members !
Sir, you need to have collective inputs. It is not that something will come by having a
unilateral discourse.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You may negotiate it later.
Now, please conclude.

DR. JOHN BRITTAS: Sir, let us be very clear about our policies. It is a fact that this
does not rest on the shoulders of Shri Bhupender Yadav alone. There are many
Ministries involved in it. Unless there are coordinated efforts and the States are
brought in, unless the civil society is also brought in, we can’t find a solution to this.

Sir, the State of Kerala has decided that it will become net carbon neutral by
2050. | know, Dr. Thambidurai also would agree.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude, Mr.
Brittas.

DR. JOHN BRITTAS: Sir, let us talk about our policies. We have been focus sing on
the policy of promoting electric vehicles. What is an electric vehicle? We are using 70
per cent of the fossil fuel generated energy only. Just by converting our vehicles into
electric vehicles is not going to solve the problem. There are other issues attached to
it. Even the FAME India Scheme is in its Phase-2 which has made provisions only for
increased demands in terms of two-wheelers.

My request to Shri Bhupender Yadav is that you should give some incentives to
the States. Those States which are sincerely making efforts to deal with this problem
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should be incentivised. Secondly, there should be a set of awareness measures
taken. | feel that such a debate in the House would send the right message to the civil
society and to the humanity, as a whole. Thank you, Sir.

SHRI ANEEL PRASAD HEGDE (Bihar): Mr. Vice-Chairman, Sir, thank you for giving
me the time to speak. First of all, | would like to congratulate Shri Tiruchi Siva for
selecting this subject. | would congratulate him also for his expression of concerns on
the 10,000 species that are going to be extinct. He spoke of organic farming. He also
said that we can’t think of a solution after having met with an accident! 31t 8T TR
T giee, ! Heq Wi 81 <&l o1, S8+ Sel-get & ax | 4T {51 fhar| e
Ugel A1 § P! 9918 <1 18T § (b 3MMUb FAATAT H Sl A ISRl
JATRET B, I8 IATBT BFT B! 3T ol S ddb YAy AR dIEITH3IRY e,
AT 3 Wicd RIS U8 BTN 5C ARSI €, U VAt TRt €, St anft
dH A9 AT BT T G 378 © AR M Ht TIrel [ § Aeea ararsrgaiacy
3FATRET & TN H Yo AR I UR U] gYTg <1 18 X8l § (b $ ATl Usdl SHR]
36 NS & ATECTH ST a15d IRTAH, STd IR DI HITHC] DYl
& W Bl GEIAT B b oI Y, I SMUS! JFENS, YD AR
JRATSTIINICT JFATRET 7 I TR Gh&HT TeTdT| AT 3ATTD! JITarFSt =, Al T2l
JTATSTIREET JFATRET 7 I IR b HT TNl ST ISt 37T 81 H 2, 98 dIsl A
PR A 2l T 39 e & fory & &l Arssiki # Sl #SiRTe e &, 3699 <1
'How can India cope with the climate change effects? $9d IR H Sl I8 HE B & (B
an adaptation approach is the way to go. For this, a big push must be given to the
interlinking of rivers and the use of GM crops. EET%H%FT 3 Rad & IR o ﬂ'l_s;
Torg g S 3t gt B1 FolTsie o9 Dl b+ b folu IfTfordd arfeyl IfTferdy
fafaerar &1 gerar 81 SN.TH. Hisd STHIF & W81 @1 IRkh $I gerkil 8, SiL.UH. 9.2,
I FATIEdT BT BH BRI & IR AMIDeaR Bl GGkl &l Si1.TH. HIsd Tagalell T
JIde 8, FATIY FATSHT ol IR §HD g 3R Bl &< §Y AN TS| o -idll, [d8R &
T HAT A HHR Si < 59D [OR1E | g8l B FULY. B WRDR & F9g 91 8!
fored) off 3k 39 TR 31 Y fore) fordt 21

A 91, T | SEi-S1et Siffeded Afewiss MRS &, 98 SuTel des
Il B, oAfhT S9 <M | wel WY Ofl.gH. Aves T8 g1 SI.UH. AIsd B HH! B
dies & IR H A1 STHY gdMT ATRY, b ST BISARE B Bl AT BRI
STR] 81 81 39 910 UR $s ARDGRI Bl TARTE fhAT AT & 3R If | had an inkling of
the future at that time, BT Cotton would not have been introduced in India. g R
T B 91 BT B, dobleile caaeIgdl Hshes! 3R I9d d1g 29 & Jad §$ U8 I
3R Sl RERR Y &, S=i7 39 d1d $l B8l ¢ AR 39 A1l H BAIAI8S Bl 3T
BHRAT TSl 2| SHD d1g HRBT H FId ST haH B4I1SS [FTC SHOIST & T I
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81 32 81 3707 TS & fhdl & UR I8 WA {1 T & 3R $9 RO A 84 Al
CIERREEINIEERE EIRRECRIEIEY

31 H, § 37U ITd HBDHR FHAIK DR &1 § [ WRDBR b gRT SIL.UH. bt IR
Pls HSH IS I USl, ST 2009 3R 2010 H Tchlold TaI-HE ey it SR
U9 7 I BT AT ST UR Ufeords IR Y off, 390 ORGR &I Wi § fdeT o=ar
g o ara ) ufesras fRARAT | SI.UH. e & F¥-g § § I8 gadrar § fob Sfl.uH.
PI H B SR~ BIH T B & Tl b Bl

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Vice-Chairman, Sir, thank you
for giving me this opportunity to speak on the Short Duration Discussion. Today, the
world is facing the most serious problem due to climate change and global warming.
It looks like a war between Russia and Ukraine. Russia-Ukraine war is related to the
two nations, but this war is against the entire world. India always played a very
constructive and a positive role in global warming and climate change. When most
leading countries of the world, developed countries of the world work against the
spirit of other nations, at that time, India played a very significant role against climate
change and global warming. For example, in COP24 at Copenhagen, organized by
the United Nations, India's role was very positive. Sir, the United Nations organized
COP-26 at Glasgow, Scotland. At Glasgow, India had played a very important role.
The Indian Declaration at the Glasgow Summit is very clear — zero carbon emissions,
clear energy and efficient use of energy. This is the commitment of India at the
Glasgow Summit.

At the Paris Summit, India declared low carbon development strategies
towards zero emissions by 2070 in accordance with the principle of equity and
common but differentiated responsibility. In the Glasgow Convention also, India
declared that by 2070 it will be zero carbon emitting country. This is a wonderful step
and initiative of the Government of India. India, at the Glasgow Summit itself, had
declared its ambitious plan that by 2070 it is going to produce 300 GW of energy
through renewable sources. This is a welcome move. By 2070 India is going to
produce nearly 300 GW of energy through renewable sources. So, the Government
of India is giving a lot of emphasis to renewable energy.

Along with this, | would like to request the hon. Minister, and through him, the
hon. Petroleum Minister, to try to give more importance to ethanol. Sir, ethanol plays
an important role in energy production and production of energy through bamboo is
also important. Numaligarh Refinery of Assam started producing energy from
bamboo. So, | would like to request the hon. Minister to discuss this issue and see
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that more budgetary support is made for renewable energy, ethanol production and
also for production of energy from bamboo.

Sir, one of the most important parts of this discussion is that climate change
and global warming not only affecting one State, but it is also affecting the entire
world, including my State Assam. So, my suggestion to the Government is that it
should go in for more and more plantation. The Government should encourage more
and more plantation. The Government should allow MPs to use their MPLAD Fund for
plantation. This should be encouraged.

Due to global warming, we are facing a lot of problems. We are facing a lot of
problems in Assam, because Assam is already having huge problem due to floods. In
addition to this, China is constructing a big dam in China. Due to this, Assam is the
worst affected State. So, | would like to draw the attention of the hon. Minister to
look into the issue of China constructing the dam.

Sir, my last point is very important. Every year, floods are creating havoc for
us. And, due to floods and erosion, much of the forest land of our country is
destroyed, including Manas Abhyaranya and Kaziranga National Park in Assam. To
protect the Kaziranga National Park, to protect Manas Abhayaranya and to protect
Dibru Saikhowa National Park, the Government should provide more funds. The
Government should also provide more funds to protect forest which will be helpful for
green energy. It will definitely be helpful to fight against global warming, because it is
all due to climate change. ...(Interruptions)... So, | hope that the Government will
consider my proposal.

With these words, | thank you once again for having given me this opportunity
and also thank Mr. Siva for his initial remarks on the subject. Thank you.

1l TETST ([TR US) : ARIER, 3TI {31 FATSHT Aol oI TR I8 TR Fier Bl
3R U a1 2, $9d ol 984 -98d g=arg|

AR, 37T A& 59 AT Aecaqul favy Bl ol Igd TR 21 |1 uel 3R
forget o TH I Gl 1 59 UR 3Y+T-319+ IR g 8| Falrgfic ol I 817 Tl
SUHTEl | &F |4 U9 1 3R S9! b D1 T T8 (b1 1T Al 37 dTel!
dqifei & forg ag 3iR A1 tfdres waras g1 gARI AT BT ITIHT 0.8 H TDR 1.2
HIH H IS ATd dl BNl &1 §, SHdb -1 TAN HHd-ash 4 HI 3ABT T91d ST
&I e 2, Rt aoig A gAR T9H %ol 9Ra1G §s 81 AT # 81 78 95al1d &
JSIE W THM TARE DI ATl ATYSTY AT VET &, e A4t A= Aoty ({98 Sft 3
A Faie BT 8, Sy § S9! QIR a1 aT8dl | FlgHT Aol B gofg I 3715l
fareg & 9™ AN @Y ST ST BT B
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AR, B4 $9F BRI 3R AR IR 9719 <1 81911 396 98d IR SR B
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g} UR 27 Ufrerd SifeiToT g9 Ul A &1 fAer € 3R 70 Ul sifedisi feRd
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A SITET ©, SATTT UST Bl 99T & foIT &4 31T 971 91Tl

RIS, 3R H -9 ATl YIB o114, d 8RS § BRI 25 TfI9rd BRI
ofT, Aifeh ST THBT BT T BN 21.71 UILIT I8 T ©, 31T 88 59! faar ff
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, at the outset, let me thank the
Chair and also hon. Member, Shri Tiruchi Siva, for having taken up this topic for
discussion. | think climate change is something that challenges the very existence of
human kind.

Sir, whenever we talked about climate change, say around the 2000s, we
thought something was happening at the North Pole and South Pole. The polar bears
and penguins there were getting displaced. We didn't ever feel that it was going to
reach our country, our cities and our doorstep. Today, each one of us realizes that it
is not just our country and our States, but also our cities and our homes that are
seeing the impacts of climate change. When the North Pole and the South Pole
glaciers were melting, actually it was a red alert for all of us. We didn't realise that
when the glaciers melt, the water comes into the seas and the sea level rises. India is
a peninsula. We have several little islands around our country. When we look back in
history, we didn't even realise that people, who are fishermen, a vulnerable
community, were moving inside the mainland. In fact, when we saw Animal Planet,
Discovery Channel or National Geographical Channel, we saw several people or
fishermen who said, 'lt was there where our village was and now it is under the sea.'
We didn't realise that. In 2008, we lost an island called Lohachara. There were about
6,000 people staying on that island. | don't know whether we really bothered as to
what happened to those inhabitants. Secondly, there was an island called Moore
Island. At every bilateral talk between India and Bangladesh, there were issues of
ownership; who owns it -- India or Bangladesh! But it was ultimately nature which
took the decision, and Moore Island is not there anymore. The IPCC, in a very, very
recent report based on NASA's statistics, says that twelve cities of India along the
coastline are going to be submerged in water by the end of this century. This is
serious. We all see that storms have increased. On the eastern coast, there used to
be several storms hitting Odisha and Andhra Pradesh. But, on the western coast, we
had never heard of storms. In the recent past, for four or five years, we see strong
storms hitting the western coast also, so also torrential rains and cloud bursts. We
have never heard it before. Standing crops get devastated. Not just this, we have
seen the cities have been flooded. So many cities have been flooded. | don't want to
list them, but all of us have borne the brunt. Heat waves, 49 degree Centigrade
temperature in Delhi! | have never heard of this. Diseases like dengue and
chikungunya are on the rise. Sir, don't look at the watch constantly, | get very
pressurised.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your allotted time is about
to be over.

SHRIMATI VANDANA CHAVAN: Over I | don't believe this.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don't waste your time.
You have three minutes.

SHRIMATI VANDANA CHAVAN: Sir, please don't look at it. As | said, on the right-
hand side, there is China. We know that Yangtze was completely dry. On the left-
hand side, there is Pakistan. Two-thirds of Pakistan was under water. Look at
Europe, even today, due to heat waves, 16,000 people have died in Europe. This
pattern can change anyhow and we could also bear the brunt. In fact, we are bearing
the brunt, maybe not to such an extent. A lot of people have said about extinction of
species. | just want to give one example. In my college days, | had taken Zoology as
one of my topics. We had to dissect a cockroach and dissect a frog. Whenever our
cut went wrong, we would go to our professor and say, "Sir, the cut has gone
wrong. Can you give me another frog?" He would happily give it. This frog is extinct
now. There are so many such species which are extinct. At the global level, we have
the UNFCC. It was formed in the year 1992. When the Rio Conference took place, it
was mooted then. At regular intervals, we have COP meetings. | am very happy that
after the Paris Agreement, there is a meeting every year and every country has to give
updates. In India also in 2008, we had NAPCC, which was mooted by Dr. Manmohan
Singhji, as the Prime Minister. Now, of course, we have given very ambitious
commitments there and as far as renewable energy is concerned, we have excelled
our commitment. | would like to congratulate the Government for this. Sir, you are
looking there; so | am going to stop. At the global level, we are doing a wonderful
job; at the national level, we are doing a wonderful job. But the main thing, which the
Rio Conference talked about, was Agenda 21, which says, 'Think globally, but act
locally." If we have to really make a difference and address climate change, the action
has to be at the local level. Unfortunately, none of the local-self Governments are
equipped enough and sensitised enough that there lies a solution. Every project of
development must be seen from the lens of sustainability. A few months back, the
city which | come from ...(Time-bell rings)... Give me two minutes. This is
important.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | wish | could give you
some more time. Your allotted time is over. There are other speakers also.

SHRIMATI VANDANA CHAVAN: Sir, this is very important, and, | think, all
Parliamentarians need to do this. | had a talk with the topmost engineers of the
Municipal Corporation, but, unfortunately, none of them was sensitized on what is
climate change and how they need to deal with this. As Dr. Brittas has also said, this
is not the work of only one Ministry; it is the work which has to be done by several
Ministries.

Then, my last point is that we also owe our responsibility. | am a part of the
team of former Vice-President of America, Al Gore. It is called 'The Climate Reality'.
During his sessions, we have been mandated that every day, we should talk to, at
least, ten people on climate change and sensitise them in some way or the other over
tea or coffee. | think, all of us, as Parliamentarians, need to do that. Sir, you are
constantly looking at the time. So, | am getting very distracted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You had three minutes.
You have spoken for six minutes. | wish | could have given you more time because |
love listening to you. ...(Interruptions)... Please conclude now. ...(Interruptions)...

SHRIMATI VANDANA CHAVAN: Sir, this is very important. We have to discuss what
we should do. Finally, | would like to make an appeal to all my colleagues here that
we must all see the film of Greta Thunberg. In 2018, this girl was 15-year old. She
used to sit outside Swedish Parliament every Friday and she made her
Parliamentarians think about how we need to address climate change. She was not
put in the jail for doing this, but she was called by the United Nations to address all
the leaders of the world. She makes an appeal to all of us, who are in decision-
making positions, and asks as to why we are snatching her future. Please, do watch
this film on YouTube. | am sure it will inspire each one of us that we owe our
responsibility to the future generation because we have leased out their future. Thank
you, Sir.

1. I YT ATEd (SR <20 : 379, H S1-<f14 e | S1-¢019 91 81 dgaml TR
& Al I8 8 [ Paxd A [Aepd T A a1 @1 o1 b gedl Bl fhd=r TRH
Y& 8 31X {5 dRE A &Rl &l ARA1gd HRAT 2, ol A1d ST+ 39 Aol &l
fSTTS T &1 BT {1 ST BT IRV & - IE Tellgel gIiH iR FellsHe ool
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HEIGY, THLT W & TS BT Sl U 2, SHBT Sl arsdievo 8T 8, ST gedt
T gl & IR KT g g, SI1 T4 Y& ol HEersd e & vHeE 9,
D FSREIATSSIYA ¥ 3R AN &l W AR ¥ Sl SIHINEIN §al 7, Sl
STl 1 HETS TS &, 371 999 3R T3 AT IR SI5id, YT & STo ¥ I8 81 38T 2
3ITST A 20 Tl Ugol RTolT gsaarey w W) 8+ 319+ gerar # fhdl & ggf vl 981 2wy
o, Hel I T2 ST AT YH1Y ST AN DRl ANl 3R By YIS 81 Y AR
fopefl Ui Bl TaTferaR o ST U, @1 U ST~ A1Ed o, Sl TSl AR 6 o STl
B | 3T I-T 20,000 MISAT &1 A S MAEAT &, A T T B Y&l & - T bIad
STEATFATSS BT YRR HR I8 ©l BTailh AT sl Wl Sl &1 d $B T DI
2T BHRP b IG & foTq IR SUTET B, SHD! IIATaR0T | 18- S o & oy B
FIdh 3R AP b TSIT ST, T AT Yol I8¢ T4 &1 SIQIl 3R Pig 1T 8
8 UG AT 3R AR BIC qT8R Fell SIRAfT, A1 gt 9th &1 el 99 SR, o 9
DIs [T T8I X8 Fhdl & 1 Pavd J g8 il Aol IR I AT, IH &H Al ,
g Afthdl 71, ARI AT 7, STAR dglsl 7 Fa SATGT Jh A ugardl 5w
UR 3RTY TR & &1 &1 BHA HH BRI, il g9+ [H BT 9gd YRR BId1 8,
ST IATERY 1 WG B V8T 2l AT S & MRBT Fgear & dwadr o b g
P HIA ST d78 BRI STD] s ol H I SI1ST I Hdhdl X8l 8, SAHT U9
81 Y81 8 3R g1 &l I 8l X8l 8, ofd 89 I9H 81 S @red| e
FHHSIST B NS B B T, T8 Afied o fifdT 81 1 €, A 8 T8 o dahd! Bl
et 1 Ty el UR QT I |l UiTa=e SATET AR 781 81 Febell 81 THM SICIST s
gl e &I da) AF-Mfrmyed St g3, S9¢ d1e 99 favwhie gail, YoH a4
BT QRIS goTl| S0 15 AICIHIST gall, A1 89 RN =1 1 foba| o/ 3 |t €
T8 82 ¥ dferat %, but they are not binding on sovereign countries. 3‘*@ SR
HHdT 2l BH Ig |ral & 1 85 T AT 2, T S99 HY g1 39 dgd Sd1al
TSI 3R & | TR frerer= o1 8, 1Rt § Afeat § urh 781 <mem, R & forw
ST SN e Freperal) 2, S9 I T2 81T, & Bfel -Te] 81 Ui & ded © fb 20
AT 18 feeell § IYAT a) G Sl 3R I8 feeedl & o=l &l Sl Ul Heber g,
ST ATl g9 B I8 SIU I8 FRART 81 39 9! a9ig | 717 e & 9 07 &1
g g, RTeT 9™ uge ot 1 T2 g1 211 S qR STRAT o, I HaaT et o,
AIPH] garsar o S A9 FHIRAT BT a1 B WioT B off 75 AT 379 TV fhe & I
JATIB &, O DR T BRI A P 18 ISP [IU TG DI STAT BR- H T
TTSH o {36 O9 I 9gd AN AN AR 7Y, 211 we did it very efficiently.

qBIGY, U9 I8 & [ I AR Sl feapa UST 819 aTell §, S9P! dl 85 & I
BT AT 301 Sft, T o 31 I8 HIRTY b S SivTet o X2 8, 99 IR W&it |
b T Dl BT BIRTU| Ths! dicH diel 3d- g AT 81 7T & fb 31T W 20
ATl U8l STRIGS H S8l U, I81 IR a4 9 JH IR b & Us JU7 3 Us WS
TEd ¥, 39 J 99 @A Bl Y, IR-IR {9 e 91§ TH IR ORI § 11, 3Tq6H]
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Ao 2 6 T IR =9 98 # 1T o1Ts 18 oY, < & SeaR fiys1 St & g § gl
W Y | g8l W UH S el 21 981 wR § ML H |1 A1 A1, 519 H 56, 91 g9
e BTl b H STRIES H 31 71 g1 981 S 8al g ¥e! ol 3R Elep, AT, A &
US Es 9, [Iopd STl &1 a8 o011 981 & B 7 HEl {6 J8f qad <! gk
AT STcH 1 H AT 317 1 M7, 918 H 3MYD] o111 981 IR d |9 3 AN W &
I8 81 Uh-Udh US I S1Hd Urd I <9 oIRg BUU T BIct 81 T SHB! BhIe I8 8 3R
T US o T2 X8 21 7T U T Bl Sil aRIhl & - § I9F 9N | 9471 I8T g1 A8,
§ Usp-31 AT SATGT of oI, 317 €] A oS 3R 319 €T IS Q, af U4
HECESIcRIL

SUAHTEE (S} YE-I2aR HIferdn) : {1 YS! ifevs! a1 fAie sareT § Ay &, safery
319 AT AT BT | § €T TET IO, Afh=T 37 3T FHIST I

91, I MYTA ATEd : HBIGd, H ATYD! I 8T g b U I BT RIECH a1 1<l
21 379 fAfReR a9 3w B, 39U SER W@+ US| H Udh IR UFdIIHHE TS BIRYT
HIHST H AT, Gl AR SN St IHS 37egel | 99 feg<) S 947 o1, 99 984 Us
4 A1 I FHY I8 Dl 1 b [ U gd 8, ATTh] I+ TS 3T -UT Gax] S8
T T § U IR ST ! TR -1, 1 911 7397 b I8 wie e fegst &l sig
T 9% B &1 B 4 39 BT H g, St Sft, 791 98 uar Fer 7, a1 Sl Sft 7 39
HATSTT &b AsheX] I YBT b o1 I8 el &, Al Ashed] < dhal b I8 Wel 51 gq R d
gTet fh U fegs) & gaof ST § @A, 1 I8T & THarI-He UR dRIT TR U+ aTel
g7 9 Us W B ol 27 H IB1 WX fhdl IR SR FE1 HRAT A8 §l 3R Bls
og fh S B ArT el &, I 519 89 9N ol 8, 79 Wl ST STsaifaarge e
T3 INE W T IMMEH $B 7 $B a1 SIS T &l ¥&1 T, olfdh gad 91 ey ot
dl T8l BT S Adhal Bl 3R 89 P [ A 7d g, ife 399 dred
SISIATRATSS BT U 81 VBT &, d1 I8 G9d 781 2, Rl gdd -1 BIs daigd =gl
PR GHdT 1 I Al TR &, olfdhd IS & M IR 94T &b QT oW Sidb 8] 2|
SN G & dIgS H N[I=q H e IRE B GIR T W BIRIR B &, 94l &b qIT STHIA
H g9 S &, 39 d18 39D IS I Ol &1 d 99 94 & US 8l o, Sl Dlg B B
T8l B0 81 S99 9 SUIST T B &, 1 81 d SIS 9 BId 8, sy ST SameT
AT H el I Bed 8 & U 3T &1 Us o1l g9+ SRl St & Bl {6 UTa %9 § ush
TR 94 & 4191 3Tl 1 SBI7 Urd FIR U o 3T iR U= B9k B0y a=e
J of forg, g T8l g1 arfayl

IUqHTEIE (31t YaaR Fiferan) : i 7, gIaIS|
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Y. ITH MYITA TS : 3T TSI HINU AR SITBRICIE BI AfhU| T§ F9d df ol
g, JIfe T 31T &R ST B RTIERY a1 993ch 81 BIs 8% | |1 Hiex gX Y Seem,
=7 T # 9 2T S Fandr, I AN 81 918 B Uh-Ud 'R H S9-S5 el wel
g3 ol [hal-9-fdl &, fhal-9-f6dl TatHe &1 I8 el ol &1 g 6
MIH! Uk fod & folv 399 SuTeT USid Je! el Il 8, 978 319 319+ IRT <l
TIT%?IIST'\’@'QIYOU have to make rationing for it,msﬂﬁﬂﬂsﬁ?é\l.\ﬂdiﬁq\ﬂsﬁ
AR ARI 3D H U ST &1 7, FAIC HRA-HRd 98d I U 1= U7 faqe
H ST 78T & 3R IE A% WY ¥ Wd 8l I8] 7, ookl H &9 &l Y&l gl 3R &4
Halsa AT &, A1 A ART BRI SR TS, AT HRAT TS MR I8 STl g9 I
5 1T H SHBT THAM Bl Ahall T, [BhAl-T-THl DI 397 2 § $9 IRE & haA
IS Bl TS, aRAT 98 d ERI (RN 3 aTell 21 379! 9gd-98d g=Idig|

SUHHTEIE (3ft YIAaR Biferar) : ST IS IS ST, 311 forg [t &1 fHe &
I 1 ...(GETF)... MTD! YIeT & <1 e 99 B ...(FagM)... 16 8, 319 TH-al
e SITeT 9T oNfoTg| ... (FAILT). .

SN Iotta S (BUNTR) « R, TR H 781 dlefddl g ...(aem)...

SUHHTEIE (3ft YaAaR Fifera) : AYh AR U W Bl ...(FIYH).... I8 & H
AU . (FGHM)... U 81 BIKT1 &1 ..(TaEH). .

S Iofd ¥ord: W), H B gl ..(FaE™)...
SYHHTEE ST, 3T /YT BT e {71 31 Yo Ifeh I1< AT &, U T I1]
JRETE -
"3V %k ST ¥ &<, 3N I ST ¥ §& [ pavd &9 gl 11"

eI, I TSI Tellgel I & [S¥he UR grficRiye &R &1 HidT A 2|
§ #301 Sft &1 g=gaT] Bl g [ 319 U d 96 Y ol 31 DIRIT ATE 1 1T % 519
DRIAT BT U8l ofex oY, 99 89 99 8- H 93 U I I FHY A 9gd ANl o
%@W?ﬁaﬂﬁm 1 oA forem g o § sl I8 qarn =g 6 39 o
P HEYH AT TTBI qb ST Bl a1 2, Al A% U1 GRT STl UST 31l &1 JATIHT URA
wfiHE, 2050, 2050 | 2070, 3MYHT YaRd e, 99-$© 394 21 I8 forar ganm al
I8 IATBT ST 8, cAlhT I8 Dlg ISR BT el T8l 81 Ig Tl T Bl
HET & 31X YRT fdeq 394 galcees 2, AN ol 89 99 A331| {31 o7 & o 89 Al 8],
cifh= ST BRI WX 8, Sl 89N §2d 8, 89 S (oY Sl BISHR Sfl W8 &, 98 &4
Aq o7 980 9 &1 91d 81 89 @l 7 BRI H <@l {6 o dfted fee @1 9ad
UIcs Sl B8T SIdT 8, Big B8 V8l © b URIell &l g3l &, Pls ®s I8l & [d
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3TRITRTSTS hagIsl HI g3l &, faeell & TRl IR% UBTS &, offdh Udbidl =1 T fha
- 9 99 gUETY BR 99 3R 9 a7 H Yargang 350 I AT 49 TR 371 A7 89 AR 377,
Tq GR-GX TP 9 78 ¥, ISNS U UBTS faxg T2 1 37K 3MMY &l ¥ §R-§X dd o
T2 ¥, Tl AMIDI F3-F8 [haAMIey ddb A ol 37 I8 | UHHT 7 & AR BT 984
areeT, HieT 3R Rwret H9ST faT fo 3R &9 U<y 8% H 46 ST, dl Ui bl U
JMIPT S BT 3T B, 98 F&TT 21 S8 B & - 89 99 SNl 8, BARI hac InT SN
Hic B [AfceT WS BT I B, US Bl Hre-r a8l 4 fafear & ger & qer,
T arfiT & forw | &A1 ARy, w7 FHEE 87 SS9 $el o 79, Us 9a
Rt Jg® 73111 AR 9= RIge aiid A Rigd a1d &8 I8 &1 931 ol © (6
98 el ST Bl SRR T8l &1 FI1 89 I8 B PR I8 &7 A4 d1d 81 I8! oY f
UICHON &8 1 T §, oifdh da T8l g1l &1 U8 H 3MUd] T RI H < T8l gl Feoll
aTel, Seof aTel 3R BISI-BICT §hT dlcl Bad & (b HeH, gl TRBR Bl dilely fdh
$HP gacl PO AANCH TIbx MY, T Ylell (T dg BN AIhe H Ul § el 2
§ g8 USRI A9 UR el o R&! g 2020 ¥ 2021 ¥ 31 ARG US HT Y, A &l
I 3fTaR H I8 MR T R IP 96t § IS a7 Th US Pl oW+ H, GIe |
Ug g9 H fohe ATl o7 S 87 3R QaaR ¥ Y[R DY dl SHH 50 AT, 100 AT
I B 3R B9 311 & US A IH X dl IAD! HI I3 BIhR Bl o § IR AT o
S &1 37T BHR HIg T84, ¥ U Sl [dedhel Hal 68 I8 Al...(F9 &l ge)...H
319 e dretell gl A 1) eIC B fh a1 2l ...(agm). ..

TR, g UBTS| ¥ 9gd @R 8 3R A4 I 9gd aRId] 3 oWl 5] dTe SRS
BT 914 81, 9T USel &t 91d 81 AT TSNS U< Bl §1d 8l, I81 U¥ SIThR fod
a1 21 are et &) ¥ URBR 81, B AN A STTYHE & A9 UR, TR Bl S8
FART #3401 A7 HIQH 11, A1 HEl {6 I8 FSd 91 &I, df 941 &1, 98 ISP 9471 &, al
91 <1l 89 URI-HE P oI, Talael Iy & foTv ot Wi Saude I HisiHargs
TE IR T B, I AT ©l 31T Pl [P YBTS! SATdhl H ST a1 &1 BIg Hl qr<
JTSHT JATHR T8I TR STHIH T8l of AhdTl MYHT Wl IdT § 3R 89 Al UdT © fb
SISTT H, BIR 9RA H SFTS SaArdiol gl are fRArae uael 8, STRIEsS 8l Il
3TBUTEE UGS I, T8I Mol SIS CaIaiol 3 AN WX Is 81 ¥%, 3R A Yy
a1 ATYD] Uh YT BT 4 g1l faeel arell o QRT-4RT U UBTS WIS forr 8
3R IR-R 39 UBTS § Us i, R1th AP 3R dHeblc FoR 3 &1 MY dSHIg |
R 9 & 7T UgTe W) Igrs e BTy, ar ardd {6 agt st W Rrel drg= &)
gl B9 SN < 981 S 18 ol X 1, I8 I8 MY Bl AT 84 BI, 9 Rrair=umrg
fopan, amaet Igre fdhan, Afd ge1 98 & & 981 o1l U RiTer ams+ & Feft 2
JEI 31151 T Sdol TS 81 Tel US| STd TP ST T8l Toldl & I Y] S I
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2 fob <19 9197 BT 3R ofs TS s 8T, A1 fhr T 8 ? SMieN 89 <Nl 4 3 As b
fopaferu 991?319 UeTST BT Rt WIS B BT HTH B 3B B

fEATae Uae # TRl YR Wiicd &l &9 |l 7 98] 979 diE ¥ BIggl UTa”
I 1Y 8, ITh! aW@dR ART f&el g BT AT §H H I g8 A AN el Y 8,
S ATl 9 T fheAIHIeR 61 g1 UR 81 I8 Sl & 1 eI~ 3R ofereg & oy
Y S fhallHIex BT BRI ATe BN ol ifehd ST& dgof H g9 T-&T feam?
St s S UBel 981 T 8, I8 o¥d Y81 81T b IHA & AN Bl RIT JHA
B3| AR, BH US| Bl Sl d1d B8 X8 o, I8 qedlg 6 AR ARDR SHH o1 Gl ofcll
27 S8l IR W 917 3R gres! uTaR & foru S < St 8, 9871 10-10, 20-20 ATcll
DI ATZH dTel U1 DI S8 RIS T Sl 2| HIel fGErs STl & fob I8 die o
fem, I gl o SIY1 4§ Srar el g 6 S99 9 80 URYT WY AR O ©l 98l WR
US Al T, &1 [Tl B YleT I 781 I 21 B9 ga &1 DhebIC Bl I8 YRT UBTS TSl B
e e?

R, § O WIgcHd g1 aredl gl H 310 Ryt I8 qo1 arsdl g b &4 Al
g8d AR YR DI 91 DR 2 &l YL H3] A8 1 g4 2050 H 2070 AP BT SR
foram < R | @iHe garr, 98l S=iF "I’ &l 91 B, TR IS RIT BRI, ?
URIIC Sil HE I8 &, S IITAR A Sl TRAC o I8 &, IAD (ol TTHIT 105 PRIS
ARG BUY DI ST’ s IR Uil a9 2.1 TG RIS BT &I SToxd Usill g8 39
BBl I VA7 RIT I8 Hollh 87 THAR Ve F21 S a8 2070 G AT 120 AT & &
STTE, &1 9 b 89 o foTvaT i ?

TR, § 3 P @IgeH UR d1d HRAT A8l gl THid 7 8H BRI & SR
fafe=T 10 1 TE gar a1 {5 9ga BIEI-BIC a1dl ¥ 9 U+ Tallad qIfiie &l dgld
DR Fhd &l oI I Ih ATTIY &1 V8T ATl g URY TUHC Bl gai, I 317 Wiy fd
Tah-Teh AT H e BRIs BU & §UBRI? 3779 b (ol WRE BYY W &I b
£7 3R &9 gUaTY 96 SN ...(WHT Bt 1Y)...

SUAHTEIE (S} Ya2aR Biferd) : ISMIT ST Sil, 319 AT FHTG DIy
St IOl 3914 : @IS, J1-a14 fAe 3R < 21
SUAHTEIE (S} Ya2aR Fifera) : MY AR S! &1-<14 e SaTeT die] 715 &
ST Ioitd o @ R, Wil |

SUHTEE (31t IR piferan) : 3l FHTE HITY, MY q1E § glel ST g
TRT DB BT T 2|
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il FoTid $oT T @ WY, o |

SUHHTEIE (31t YI%aR HIferd): ATTD! SIS STSH Al 11 3T YIET Bl a1
<19 81 2, <ifh 3! Saof <T5H ¥l < T, 319 31T FAT BHIfT|

STeh Ioiid Y914 : OR, I8 S99 <ISH &l 919 © I TAI-HE Bl a1 & 2
IUIHTEE (S} YEA=AR BIfeTdT) : 31 MY FHAT DHIFTY, T8 FHI Bl &1 91 2

SN Yofta o1 R, § A qoAr arsdl g fb S| W B a1 g51 20 BSIR
PRIS TII BT TRIC §41, ISP 916 30 EOIR BRI BUY BT SRAC §1, RIT T ATH
B T3 ? 1 SR IIAT A1% &1 137 &9 28 WRA' @I 91d $Rd & ...(FagH)... §
QIfAfCRT T8l BR &I E| ...(aEM)... [Soel & TRl dRb $ol ol ...(TALTH). .

SuHTEger (3Nt Ya=aR HIferd) : AT 37U 1 FHAT DTG H TAR WIhR Dl gl
BT gl ...(FdYH)...

S Iofta o1 : #3l1 Sft, § 9 B & § o 9 TRy F XY ATy, offd
Ig T TS SINT BT T Wb &F I D g<al Bl Ifdsy SRa1g el BT a1y
...(TILT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): Please conclude.
S} Il ¥919 : Wfisl 9%, g1 e &1 993 3iR © IR

THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): How much can | extend? |
have already extended enough time for you. | am calling the next speaker.

SNt Iold 3914 : 3)7 R H8 ST ST IB B ....(FALIH)...

THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): | am callng the next
speaker. 3T YT I THTE HITTT|

ST IOt $oTH : TAlg T Rt WI907 T HeT 81 o| I8 98 IR HET 5 315
feel TRl TR® ¥ Fe A ol g3 2
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THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): Thank you, Ranjeet Ranjaniji.
YT 91 &I TS 2

el IOl ¥4 ;39 T avg &1 3wy 1Ry, ...(demH)... TR W
1Y, g8 Rt BRTSI A YR 61 BITT| &RIT 3T TaRI o Bl TAR &, RT3 AT
BT d¢ B B JIR 872

SUIHTEIE (&ﬂ {-Flﬁ"él'\' EFI'%I?IT) : gUdIq, | am calling the next speaker. Please stop

now.

St Ioiid 94 : OR, BN | Sl IRAT BId 8, ...(Fag ).... I), Rk g1 fie
BT Y 3R T ST

SUHTEIE (31 YRR Piferd) : VU T 2T 2
SHRIMATI RANJEET RANJAN: Sir, give me only two minutes. | am concluding.

THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): | am caling the next
speaker. 31T 371 T THT BT

Sl IOl 3919 : OR, TRAT Bl -- 199 8 oIRg U dhedl, T 1Y TaRRHCE &
oI SgdI € BRI ?

THE VICE-CHAIRMAN (SHRI BHUBANESWR KALITA): Thank you. Now, the next
speaker is Shri Surendra Singh Nagar. ...(@@TH)... 319 dlci, Nothing will go on
record except the speech of Shri Surendra Singh Nagar.

SN ot ¥ord ;-

it = e AR : SUwYIee He ey, giars|

SUAHTEE (3T YEaR PIferdn) : 3779 FiT 9ief I8 &, Nothing will go on record.
3MIe! g1 Rebls UR T8 Sl &1 2| {9 TR Wihx Dl I €1 &, d 81 dlefill Only

the speech of Shri Surendra Singh Nagar will go on record.

* Not recorded.
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it P FiE AR (SR U= « A SUQHTE HB I, 31191 89 Siedryg uRac
S GYUTE! B T PR VB Bl AT G4 Y8l AR awhlll = 3R felT-3eTT &l &
AT < 97 fwg uR 37+ fe=amR ve|

AT IUGHIEIE Heled, STdryg URacd ®l Tdr 3T S8l $Hb gHHral
DI T4l 8BS, dB1 gANI AR STAdrY TRTT & 59 [SThH 4 @& J9d W $B S
3 B TRE A S@ 3R G B el AR {3 dorg (98 St -- U 99 ugdl I
Sq-S1q faeell § YUl &l g1d il 21, A1 892 YS9 & fhami & SHuR aIY o
ST 2T {6 URTeH & BN 4S9 3 Sl gaff 311 X817, ST faeel Bl yguvl 9¢ I8 5

H g=IqTe BT <ATET §

21 Geiel AR AT (I Irorerrii &1, feelt): 89 3779 & a1 Uoie gur feam

#Y == g AR : o) g8 ) 9T § g=are BRAT A1Edl § b BH 9 H faodll
P TGUUT DI B 5 9 P YSI &b [BAMI Dl Sl o TG Tb Q1Y AT T, AT
I BT Bl I IIY F Gfth el & 3R 59 ool dl WRTell & gu A gih o &1
BT IR fhdl < fharm 8 A1 59 92 & U HA1 A% Jlal Sif 3R qaiaRo) /301, quws
Iq1ed Sff 7 fHa1 81 I8 93 &, H IAD! SHHT S S =R AR IAD! Al Bl
ST AT ...(FFEH)...

AT SUGHIEIE HEIGd, BART Q2 $iY YIH o3 &, SAlY PV & & |
SUHTE] Bl bR A SATGT Tehl Gth DI 5| gl BA dsh Bl Il g5l TART Sl
g b U BT ddel 9 V81 8, SHD! Wl Tl gs AR agd Al a1 371 39 =41 4 §s,
QIR H U ST HE1 T8 ¢ 1% 31151 39 I BT ~Igcd Avigd a1l # GRfad g1 89
SO FiS AT = T Tt A o1 Al 1 11 H STH A1 Hgr1 =rgar g e s
R T TS T B g9 A W Ife fHdl o1 B dR% 9w B B AR [
AT B dP g X818, 1 9 S BT 7F YR & 3R 9 =T BT 719 21 R Al 2
H 3HPT IQTERVN ST AT 4T YY1, P SRSl Ashex] Y A1 59 ST b Y4T
3] s AlGl St 7 9GS WS Bl 'LIFE' T a1 vt stagar | 59 HYh
R & HETHG 3T, AT I=s1 e A3l Sif & §9 75 & oY Ha1 [ oFR gan 4
FATSHE 9T I oTe1 8, I U H2t A= AT ol 7 Sif 94 a1 8- 'LiFE', 98
Hecaqul YRYHT UG HYh I & ASTAT  faear, 2022 H Ig awhed [T
AT IUFHT ST, YR T STofar] & gRadd, S Jeflsde dau 2, IS99
TR B SHP] ST T AT 99 9d URY H Tob FsiIaT ol 3iR I9 FHsiId &l
ST 37T A1 Y QR I ST RS &1 §9 AHSII DI g1 H Ueh MMRET IHIE & o
@ AT & 39 qEEid | I8 9 fhar a1 8 1 Teligel g1 & Wk ol g 2 &3l
Afcqad I 1 w1 21 394 1.5 S Afcqas &1 dley fReiRa fvar m fb s
$HH @1 Syl faf= <er, e gaw Wi foran, S2iF 39 9HEila # o=t ufcagar
DI NIRRT Bl AT BT BT ATl gR T & Sl AISfCHH &, H 98 oidl 99y
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TEI LT, BT AT ARBR &b IR H S a1 B Ts, BRI DR b Sl YA B, I
R Tl B AU [I9T FHIG BRAT AN 4T 59 9 1.1 F$Ut Al & @ik
3meienT & fr Ig 2 fSIlt Afcdas d& uga ok 39 wad Surel fasrasid <9
g 811 379 a1 | Bifds USHe SR o1, 39 99 GRI g1 & AT ded o
fh WRA FIH SITT THIAT S BTN TGS TR H WIRA BT FI9 1T JHIA
S AT AT B 3R fABraeied Qe & goll 3 BRI Bl oW, d §HR]
AT g5 SATE] 81 8, T8 ATl B! (AT 2

SUQHTETE ABIGY, WRA 9G¥ 991 AlGdid <9 gl Sofdr] aRad &l
PR WY IR JHI <20 & qardl Sfrar g1 R Y 97 Al & & 3ot Wk &l
ST SffeaReT &, I8 98 ol 9 3 ¢ I8! 2l S8l YRI g A, Holl Bl diwdl,
DITS AETHRT &b JHTAl DI AT DI e BT &, U FHY H HRA 1 (U1 3D
ATl & 1RI-¥1e] STerarg URas W Sl Ifgd, AMfed AT 8, SEH STae
UG, BRICHS DI GRT BR DI BRI S ANl & 41 g H 3R fhdT =1
T 2, 1 <2 & YGT A3l A5 ALl Sl & Agcd H WRaay o fbar 81 Asied, URY
G § S SR gfiagdr 7, g S Aifaat €, 8RS BRisH 8, ST g
IAD! MRS B BT U B [HAT 21 59D el 3R H RYuadl Uil &f 91
B, SN e IR A iR by 8, S el Bl 3R M9 <, I Aol gL g+
YR B! RIYUEe TSI & &4 & WY H @ I8l 8l 59 FIY-HIY AR 39 g
dhi1ehl DI qIdd DY, ITH HIRT AN BTH DR 6T 2l $9b ATl 3R H RYuae
USI T J1d B, BART 51 GITIATST &, SD] d1d Do AR AT 541 b 91 §g, STH
3R AR Tifefl B1 91 B, AT 39 9 H ¥R 311 9 Y&T § 3R o U< wfiigHe
&, 99 UR 3T 981 Bl BT HR Y&l 81 H 30 TRV HA1 Sif Bl 9e1s <1 a8l §
fop 31t ST T gt S HRT -1 3910 - ¥ Ydb AUl HiHPT 3MaT Bl B
SR & ST [Iaraeie <91 &, S9! <1l %S =iy o1, U =1fey o, i ofey aiRa
foam w11 21 - 100 faferam STelR, SH®! e & forg 9Rd 7 AR ggiaRor #31 Sff &
I9cd H R T & (ARl Sell & oTSls &I e &1 B (6T, I9d oy §
39T GITRYT HAT Sl Dl IETg I1 <Tadl gl

$HD IFeIdl, § 9gd claTddl dIsil R 81 ST =gl I8l a1d §g [P sHR]
I &1 B 81 T 8, ol 3R MY 2021 W 379 T oW 31X 3R §H I &3 Bl a1
PN, Al SADT MHR 24.62 TI2TT B AT, I8 981 &1 SHD AT SR S IR S
TSl 8, Sl ©R19 A U1 2, IHB! Al FEl B BT M AT g1 BT BH B &b Sl
TR e, 39 R UG e &1 &l 4R 9RaR A {1 81 H 9gd srat
T HEd gY Ud d1d e FHdl g [P FAgHS ol Bl Sl FAK &, ITH ART TRBR
S H U HAT A% AIGT Si b SIg<d H g7 DI U (G201 [S@T BT B B 8 2
31TST BAR 9gd Al o =4l &1 3R R o f6y fo Us 7281 wen =181 =yl
& IR UBTel &I T4l g, 3 IdU g5, 379 G4 [4Y Y AR g f<-
31 eITd QU Q| § S Gl BT @RI DHRAT g, cAlhT Teb AR W1 BRAT <8l
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% b goima A1 894 AU 3R BART ARBR AU BT R R8T 2, ol 3T A AR
RTERT 41 3 BIF1 A1MET1 I8 Heheq 1 §H 31T ol 1 A1MSY| el WINUT < F HTH
TEI TTeI| BHRT W Hehed BIFT AMBY, IHH ART W1 NG BIFT AMSY| FATSHE
BT U ATEIA I 12T [ BH A $F 89 Sl WiNS &, STH] g4 WNIGR BT
IRy, Y 39 99 3R T Bl 39 FAAgAT AT Bl gHldl 9 g9 H, IHD
SUYTEl W TG H, BH AU W FEINT R Aeh| Heled, ST P Y& HAI 3R
qfeRoT W1 Sff & wIgcd H Sl B ° I8 §, H MiTHd WU A BT Goba g b A
arell Gl &1 wiqw, fad g 4 fordn @1 7% 8, 98 Fieed wu 4 gRIEd 81 594
HRT U oilS) & U H U H $51 SIeal b A1 Y1 I FHTS DT 5, 954~
EENEREIC]

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the discussion on this
Bill will remain inconclusive, I8 ¥ AATG &l T gl Ig AHAR Bl B fora
SITUITTI Now, Special Mentions.

SHRI TIRUCHI SIVA: Sir, will it resume on Monday ?
5.00 PM

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA)Z You will get the list.
...(Interruptions)... The hon. Minister will reply on Wednesday. Now, Special
Mentions. Shri R. Girirajan.

SPECIAL MENTIONS

Need to take steps to control the leakage of obnoxious gases from
factories/plants in North Chennai

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | would like to raise an important issue which
affects the life of the people of Chennai. People living in Thiruvottiyur, Manali,
Ernavur, Madhavaram areas of north Chennai are spending sleepless nights due to
obnoxious gas stench and air pollution caused by both public and private companies.

For the past few years, the pungent odour has been emanating from various
companies. Due to this, people suffer from problems like sneezing, shortness of
breath and eye irritation. They are unable to sleep at night and bad odour persists
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throughout. Stench of ammonia gas is coming out from the Union Government-
owned MFL fertilizer factory in Manali and the privately-owned fertilizer factory in
Ennore. There are CPCL, DPL and private companies that manufacture
pharmaceutical ingredients. People are not able to breathe properly due to smell of
gas. People of this area fear getting dreaded diseases like Cancer and lifelong skin
disorders. Time and again, it was found that such foul odors are emitted from these
factories. The Central Pollution Control Board has to investigate thoroughly and need
to pinpoint from which factory the obnoxious gas is coming out. Since the companies
are Union Government PSUs, it is the prime responsibility of Union Government to
stop the obnoxious gas emission from the PSUs and find an appropriate solution to
this grave issue. Therefore, | urge upon the Government to take appropriate action on
a war-footing to control the obnoxious gas leakage from these companies at the
earliest.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the issue
raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now Ms. Kavita Patidar.
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Need for installation of Information Boards containing detailed history of temples at
prominent places in their premises

it S uridleR (97 U<w) : A IUHHIEIE HRIGY, AT YT HAT Sff
YR P i Ud e &I fRRweITs 991 §U &8 HieRT &1 YA Ud SiiviigR
fopar 8, gafer # A= ggr w31 ST &l g=are <dl g1 HQRT & SivligR & A1
IR &1 AT FRIAT R HH 1T BT JTogR W1 2 H SIRT A & X&T 21 3777 e
H weg I HiGR 1 (AT g1 7T A 81 R8T 51 BN H [4ea1er 418 9k B Hipicrd
TSI T TR 9T I8T &1 STRNRGS H BRI, doi-1er &9 gRT oief & 7 fasra
& T AT foRd 1 2 &1 1 T HRAORR Alfed BINSR Gl §l eHPps dlfed
d ¥ [ o1 &1 & AR S del H ST AETdhTd dldh ¥l 3Tciid & MR & 1Ll
AT & WA & [l TAR 81 GabT 51 $7 SHI8T IR S2T &b I7eATdT fa<er 9 371 arel
AN BT A& I A 91 5 SHY 8H HISRT DT ST MR 37U+ HRP I BT
AR 3 AT | S WM TR BT 91y, dife 9 YR & iRar=d
SfUETd 3R Hwpia & Hell-HifT aRfId 81 96|

SAfTY # frde= ol g b ARl & sfaerd &l fawga w7 A g o1 Ul
SITFHRT BT dls HiGRT H T Foi} 31 dTell S S8 U= o T A1fey, o agf
31T gTel AR 1 HiGR & ST &1 FRul TSR] e T 3R I IR APl

qUicHT S bl

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | associate myself with
the issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised by the
hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Ayodhya Rami Reddy
Alla; not present. Now Ms. Dola Sen.

New National Pension Scheme
MS. DOLA SEN (West Bengal): Sir, the National Pension Scheme is a tragedy for

retiring personnel. The pension under the current plan is just 15 per cent of the
pension under the previous one. Asserting that the National Pension Scheme (NPS)
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is a catastrophe for retiring employees in their old age, multiple employees have also
written to the Cabinet Secretary pleading for the restoration of the Old Pension
Scheme (OPS). For instance, a Defence establishment official who recently retired
after more than 13 years of service, according to the federation, would only receive 15
per cent of the assured pension he would have normally gotten under the OPS. After
more than 15 years of service, another official with a base wage of Rs.34,300 received
Rs.2,506 as a monthly pension, although under the OPS, he would have been entitled
to Rs.17,150. The NPS personnel are worse off than OPS employees despite paying
a monthly contribution of 10 per cent of their income throughout their whole
employment. The NPS pension is static, and unlike the OPS, there is no Dearness
Relief to offset inflation or price increases. There is an urgent need to address the
employees' concerns and take necessary steps to include Dearness Relief as a part of
the pension scheme and restore the old one. |, therefore, urge the Government to
take steps to address these concerns. Already, most of the profitable Central
Government concerns are going to be disinvested. So, closure of Central
Government service and reduced pension both have put employees in deep distress
and are affecting them badly.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.
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SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
issue raised by the hon. Member.
[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair. |
MESSAGES FROM LOK SABHA- Contd.
The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Constitution
(Scheduled Tribes) Order (Second Amendment) Bill, 2022, as passed by Lok Sabha
at its sitting held on the 15" December, 2022."

| lay a copy of the Bill on the Table.

SPECIAL MENTIONS - Contd.
Need to set up an expert Committee for revival of Darjeeling tea industry
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw the kind

attention of this august House that in spite of the fact that Tea is one of the most
popular and low cost beverages in the world, owing to its increasing demand, tea is

117



118

[RAJYA SABHA]

considered to be one of the major components of world beverage market. Above all,
Indian tea is among the finest in the world owing to strong geographical indications.
Yet, Tea gardens in Darjeeling Hills are suffering as never before. | humbly urge the
august House to draw the kind attention of the Prime Minister to urgently provide
financial help and set up an expert Committee to find a solution to the greatest Indian
Industry's revival.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

STHTEE (S YR== R ARR) : 1. | ur3T Si, 3179 3797 W 4 iy

Need for passage of the Women Reservation Bill in Parliament

S1. AR 9T (3NFS) @ ABIGY, H ARBR H SEART BT g [ Aleel TRET0T
faerad o1 MR I § Seg W STee giRd fham Sul Afgern amxeror fagae &1
qIRT BHT T BT 66 BRIS ARARI & FIARHHRUT BT 2T § U Vfg1Rie wad
BT 98 Wl 9, 519 WRd 371 ATSET b 75 AT IR SITSIGT BT 3R Felead HTT
BT & AT 1Y B RIS R TR Si1-20 P 3egeqar Wl B T g1 Jigell Reqor
fagrae a1 TRT B YR a9 & A= U AT Hifcdar =mfud &) Fhdl gl dAldb
JHT 31 e [Tl # Afgerali & fory 33 Ufrerd s1Ref I Aqed & 1Y 37awR <71
IR YRT B fI9g BT TIIS g g9 H HRIR Rig ST
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HBIGY, WX Il AT G H3i1 &t 1 qee 3R A8 gre] dis] ST gel
A JMReToT faeryed &1 T § UTRT HRIF B s ATall F T 6 Jal gl 2018 § oY
TG eI St 7 22 XIS Sl B T i), Sl Gof & Ui Fsof 9of 3R
9 A9 BT AAS H IR BRI b [Ty FH AN B I[oT1d el - 59 J2H
DI FHAT Y {311 2019 Alh FH1 G1a H &1 TI9 gS1eb St 7 33 U Al q4
el IR Afee TR & fedme 33T 3R S99 I & 1191 Al I & 9 &

eIy, H faTaar & | e 9 o=t A1 &1 qrevrar g & Afgen smeem
fIT® BT YR I9g H STeg | STeg ol S|

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMAT! JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (I\/Ianipur): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

ST AT AH (IRTS) : HEIGd, § W1 AT 9a §RT ISR TR favy & |12

I Bl FRIG Bl gl

Deaths on duty of Railway Trackmen due to lack of safety devices

SHRI A.A. RAHIM (Kerala): Sir, the Railway trackmen and keymen are essential
workers in the railways who carry out the track patrolling and ensure that the rails are
safe to ply on and, hence, ensure the smooth functioning of the railways. Theirs is a
high risk job as they have to work on the tracks while trains are still running. Every
day, these workers are putting their lives on the line for the railways and, hence, for
our country. In the Thiruvananthapuram Division of Southern Railway, thirteen keymen
met with a fatal accident while on duty in a short period. There is already a device
called the Rakshak or train-passing indicator which is a hand-held device, which can
alert the workers of the incoming trains. However, these have not been provided in
the Thiruvananthapuram Division. They should also be provided with walkie-talkie
devices while working in single line sections. The keymen also have to work alone
without any supporting staff and this is also a risk to their safety. There is also the
centuries-old practice of manual monsoon patrolling which is completely avoidable if
mechanised patrolling is introduced. A special risk allowance also must be instituted
for the employees working as keymen. The Ministry should urgently take up these
measures to ensure that the brave workers working as keymen are not prone to fatal
accidents while on duty due to such completely avoidable circumstances. Thank you,
Sir.

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need to open the Pradhan Mantri Awas Yojana-Grameen App for the registration of
poor people of Muzaffarpur

11 fade S1gR ([NBR) : weled, Te w31 ATIRT YIS (AR HIR WRDR B Geb
HEIYU! IS 8, T BRIST ATHIIERIT Bl 31aTd Iue BT 8, IR (T8 I
P GOIFHRYR 7ol H ger= H2t SITIRT AT (ATHIT) & 7wile Ycher gt § g ¢
UTa YREART BT A AT BRI B AT I 1T (AT faeers 9T fagr
TS & UHIh 370600 &I 23.05.2018 FRT Wil TAT ATl Tl I UK ATda &
AR 2,27,676 31d& U Y &, T4 W AT @RI IR A3 10,106 SATYDI DI &1
TS BT ST et T TR STATHB AT Bl BSTel P BRI ST1e SURI Y ATHDI B!
SIS RICARS IS Al

31 TRIG AT & f2d DI ¥t U WRBR gIRT YA: 3T i VY Bl
QI LD T, FTHH FOTFHIYR el & TRIG YT ATHTIERIT T ST ATSTT 6l
ST U &1 Fh| IR DI TSI BT JHAT IR ST Bl 1 I TS, SATY

ARBR GIRT Y : AT @I VT Dl GleAT (AT AT 2|

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to upgrade Healthcare facilities in rural areas

DR. AMEE YAJNIK (Gujarat): Sir, despite increasing infrastructure for healthcare,
hospitals and other medical facilities are still out of reach for a large and vulnerable
section of our country especially in rural areas. For a simple ambulance-care service,
many people, who do not have access to facilities and are economically unable to
afford, slip into debt. Large section of rural population who needs these facilities due
to non-availability has to be left to fend for their health themselves. The pandemic
and its aftermath have exposed the weakness of the public healthcare system. The
2017 national Health Profile data showed that there is only one Government doctor for
every 10,189 people and one Government hospital for every 90,343 people. The
number of hospital beds per 10,000 population decreased from nine to five between
2010 and 2020. Currently, India ranks 155" among 167 countries in terms of bed
availability and has five beds and 8.6 doctors per 10,000 population. The major
problems are acute shortage of skilled personnel, gaps in healthcare infrastructure,
non-availability of medicines, lack of advanced laboratory facilities and equipment
and a severely constrained healthcare workforce. The infrastructure of primary,
secondary and tertiary health services in major rural areas has not improved
satisfactorily. Keeping priorities of healthcare to be made available to marginalized
people, weaker sections of our society and in far off rural areas, | urge the
Government to come up with a comprehensive long term and short term plan of
action to strengthen and change the way the health services are organized and
funded at the national and sub-national levels.

SHIRMATI MAHUA MAJI (Jharkhand): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for coverage of needy beneficiaries under National Food Security Act in Andhra
Pradesh and distribution of unutilized grain to them

SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Sir, the National Food Security Act
was implemented to help needy beneficiaries but 1.56 crore people in my State are
being denied coverage under NFSA. In Andhra Pradesh, the number of persons
covered under NFSA is 2.68 crores, amounting to 60.96 per cent of the rural
population and 41.14 per cent of the urban population. The Act itself stipulates that
the coverage extends up to 75 per cent of rural population and 50 per cent of urban
population. NITI Aayog has already recommended revising coverage to Andhra
Pradesh and providing our State all the unutilized grain from other States under
NFSA. The overall unutilized quantity of rice under NFSA is three lakh tons per month
and our State's requirement is only 77,000 tonnes per month. Therefore, the unmet
demand of Andhra Pradesh can be met from this unutilized quantity with no additional
burden on the Central Government. Considering the gravity of the matter at hand, |
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request the Government to take cognizance of the same at the earliest and authorize
the distribution of unutilized grain in Andhra Pradesh.

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to impart skill development to transgender community for their
socio-economic upliftment and respectable livelihood

8t s SARTST (BRI : /AR, § R GHIS gRT 9gdl g3 WegiRl &
gl {9 &1 W= &AM 91 1841 ¢l b=k FH1eT 1 89N AT Bl &1 U
31T & TAT HRA BT ARG 7, R Ifea w7 f&an S =nfgyl agd sire e
Tl 3§ = fhR a7 & ST 9gd 21 o761 BM &R I8 § iR TRIoTdh
Sie ST ]88, oIl ATSTdhdl 9 FHIST H Jgal aild Bl (WegiRy b1 Jaer 9¢ <8l
gl IR ST & 8 R ARTE UR AT a<il 37 &1 ot Bl a&r H fhix
MiSAt & M YA oRId 1 ITIh] JIER ST AfHST B Tl BT & b
IRIR & AT Sl § 9 ARH Bl &F e B o1l 91 BT THI YBTS & FHH
SEGIES

AR 3D AIETH A ARBR ¥ AT & fob AMToTd 3 & 39 STURTe Bl Al &
foIU amaeas weH SO WU JAT fh=IR a1 BT B ISR O ATIIRD
THTSTS BT A SIS HY AT Siad Sie & ol 31 91T STv|
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SHRI PABITRA MARGHERITA (Assam): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI RAMBHAI HARJIBHAI MOKARIYA (Guijarat): Sir, | also associate myself with
the Special Mention made by the hon. Member.

SHRI DINESHCHANDRA JEMALBHAI ANAVADIYA (Gujarat): Sir, | also associate
myself with the Special Mention made by the hon. Member.

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Fiscal problems faced by Dr. B.R. Ambedkar Open University due to
bifurcation of the State of Andhra Pradesh

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, A.P. University was
renamed as Dr. B.R. Ambedkar Open University by the Government of Andhra
Pradesh in the year 1991. Establishment of this university was the first open university
of its kind in our Country.

After bifurcation of the State, there are 76 Study Centres in A.P. where
currently 26 regular employees, 13 pensioners and 436 part-time employees are
working and the student strength for the year 2019-20 was 35,354.
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As the bifurcation of the university has not been completed, the fee collected
from the 1%, 2"% and 3" year graduate students, PG students and diploma students
comes to Rs. 11 crores per annum and is paid from all the Study Centres to university
in Hyderabad.

In addition, the GPF and other contribution of the staff which comes to around
Rs. 36 lakhs per annum is also going to the same university. But, the Government of
Andhra Pradesh is paying the salaries, pension and cash benefits of retired
employees, remuneration and honarorium to part-time employees till date.

In case of Telugu Academy, the hon. Supreme Court had ordered to divide the
assets, liabilities and funds as per G.O. Rt. No. 243 and distribution of funds
between A.P. and Telangana States was agreed to be at 58 per cent and 42 per cent
respectively.

| request the Government to intervene in this regard and solve this problem as
soon as possible.

DR. SASMIT PATRA (Odisha): Sir, | associate with the submission made by the hon.
Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate with the submission made by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate with the submission made by
the hon. Member.

Need to develop the area around statue erected in memory of
Jatra Tana Bhagat as a monument

3l AR ST (SIRTS) : HEIed, SIRES & YA [S7el H [GFRY Tarciell Td & Y
affeari aRaR # ay 1888 H ST START M W B W &=l WUM H 9gd
Hecaqul YT BT 811912-14 ¥ =T 191 vd SHiaRT & Race Afdad srasan
3ITITT AT BR oI+ I, GBI ToRT R AT Poll P WY H ASIGY B I
HAT BR fSI1 ATI 521 a1 H SBI JAFARIE WRA A (AR, a1, gararar
3= Y 1 g ST=IATHINGT BT Ueh FeT BT 1940 b &b H el S &
AATIE W PR I il Tl H 41 UM g7l 39 THY H SIRES Bl
g8 AT I AT<Ied, AfEqD AATUE Bl ATGRIRD FHY DI Y ATTAASTD
ERGISE]
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ABICY, 37d: ARPR I A T & foh U ST afthed &) Sarefl=dr Gam™
H AT BT XGifdd B B, ST 1Mid H, T ATGHDS HfTHT WIdl TR F ey
U URUERI) UTdh T 10T BRIAT STV Ud S &1 BT ATl fhar S|

DR. SASMIT PATRA (Odisha): Sir, | associate with the submission made by the hon.
Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate with the submission made by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate with the submission made by
the hon. Member.

Need for long-term policy to promote use of
Hindi and other regional languages in Government offices

1t g1 e I1ea (STR UewD) « Ay, fowal Afed <21 &) FHE AIgHIIY A ihd
& el WTdl DI h HR DI HIEIH el 8, dicth I WRARI ARPI<l, AR, AR,
UehdT, IRGST, UH, 18, Hith 3R WY STITHTTH AT AT Bl AfHea<h B Dl
HIYTY &1 e &1 917 &l I AT 31 Mg # &1 8IdT g1 AR &1 | 7re7g
3D AHGLME &, U= a2l WINT 3USH BT SHS §l HINT & HY H S AT
ferea o fopt Y |91 BT ST )7 781 B

oy HereAl M Sft 9 ®er o1 fb "SRRl IS qe
FIBRRITE! & 7 H TR DR (71 51 § I 1 < 3R AL b (7Y URTY A

gl"

3TUSTT |11 T T WA B TSI Rl TAT <20 D1 3= ATTHTT- AT
3R ST ST ATAT b T 97 A 3R J9-~7 YT 81 &1 81 e dI 9 BIeT &
fE=T TAT I BT AT AGHIIAT & Yh1vs [IgH T SIS WINT Gl H YT Bl
TRATET A8 R &l H AT 479 wreal § 941 I e e g b st fewat o
T 31T ATYIRN &b Wil BT BT i, Ifed ISAT BT AT Y B Bl JTTIIH]
2|

H A IR ARBR A ST {2 BT Hels I UTel- B MR I Bl FaRT
&3 WIGHTIIST & JAfABTED TINT B b [Ty Sreiebiiore iy MgiRa w1 o

HIT HRAT g, Td1g |

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

127



128

[RAJYA SABHA]

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | too associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

Need to accommodate medical students from Ukraine in
Indian Government or Private Medical Colleges

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, the hon. Chief Minister of Tamil
Nadu, Thalapathy M.K. Stalin, had written a letter to the hon. Prime Minister,
requesting him to take necessary steps to secure the future of those medical students
who returned from Ukraine due to the ongoing Russia-Ukraine War. Since the
beginning of the conflict, around 2,000 medical students from Ukraine have returned
to Tamil Nadu, the largest number among all the States in our country.

Given the current situation in Ukraine, it may not be practically possible for
these medical students to immediately return to their colleges in Ukraine and the
uncertainty is likely to prevail even after the cessation of hostilities. Considering this,
the Government of Tamil Nadu has been repeatedly urging the Union Government to
take necessary steps to accommodate these students in India or in suitable
universities abroad.

Sir, these students can be accommodated in either Government or private
colleges by creating additional seats as a one-time measure. Since these students
sought education in Ukraine due to their inability to pay higher fees in private medical
colleges in India, a special dispensation may be considered in the form of a
comparable fee structure in private medical colleges in India similar to the fees paid by
the students abroad.

Hence, | call upon the Union Government to direct the NMC to initiate steps to
bring in necessary amendments in the relevant Central Acts, to enable these students
to continue their studies in medical colleges in India and save their education.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | associate myself with the
Special Mention made by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala):  Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRIMAT! JEBI MATHER HISHAM (Kerala):  Sir, | too associate myself with the
Special Mention made by the hon. Member.

ST (st s 8 AR) : 20 8”98 RR Sfl, g g1 fee 4 a9t ard
BT, FIT ST AT fgdal Sit T Heolde Wl AH &, I I9d] UAIRNITE BT 2

Need to evolve new tactical tools to combat
online drug smuggling especially through dark web

SHRI LAHAR SINGH SIROYA (Karnataka): Sir, this is to request the Union
Government to immediately take more strict action against the use of technology
apps and the dark web to combat online drug smuggling.

Sir, | wish to draw the Government's attention to the drug racket that is being
operated through social media and instant messaging apps. | urge the Government
to take immediate and stringent steps to combat the menace of online drug
smuggling. Last week, it was reported that the Bengaluru Narcotics Control Bureau
arrested 2/ people across India, including a foreign national, artists, techies and
students from two Bengaluru colleges for smuggling and selling contraband drugs.
Those arrested were said to be part of a larger drug racket that operated through
social media and instant messaging apps.
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In 2021-22 alone the enforcement agency made a record seizure of
contraband, including drugs, valued at Rs. 20,000 crore. Recently the hon. Supreme
Court too observed that drugs are a problem that adversely affects the health of the
people, especially the youth. The 'Smuggling in India Report 2021-22", which was
recently released by the hon. Finance Minister, states that new tactical tools for drug
law enforcement are necessitated by the use of the dark web, crypto currency and
social media platforms to solicit customers and sell drugs.

Considering these new and technology-based methods to smuggle drugs,
there is an urgent need to continuously evolve to develop new tactical tools to check
the sale of drugs online, especially through the dark web, and ensure timely and
effective action against the drug menace to combat online drug smuggling.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SuHTEE (S == g ATR) : sfrch A fgd<ll el 9 THIRige o1 2|

sl Wb fgadt (SR Qe : ABIGy, WRA Jawril & < 81 9Rd H dRab! Bl
R Garail f Qi I I[OIRal 81 120 b &1 781, YRR &1 721, qleth FATS bl 1Y
HHSIR B Tl Th STaxiall STex 81 HH 39 & 9w, e S5 12 99 9 15 99
3NYAT BHH S &, I 79 F ST 89 daTell 81, I8 98 WY J GH=Id 8,
IRAR W AHId 81 31rdT AT T 81, S99 SF{USI ¥&d &1 SHHT YR I8
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BIdT 2 [ P8 Bl <RI & 918 U ARh T2 Bl od DI RIBR SR ATRID
W BT BR < &, [T T ISTERVT UH-UIb131 Ud =Sl oTcll &b HIeH A 84
<@ Pl fHeld Bl

eIy, Y13l & Heh BT ALl 3R FATS & A1Y-A1Y <2 B 8 dTell
RGP IR I Il §, Rl STG-ST9 92 BT JdT Fal K| W Il 8, d9-a9 a2 H
HITDHRT IR M B1 AT &b IR H 2 Bl IDH & [y T HeH ISR S
DB &, $9 IR BH FIP] [ BRAT I AALID &l S H Y P HRU HH FAHY
H Bl STae B! WaRT gl ol bl ARE 379l ST Il arell YRR 37a=1 gaT
Gt & TMERT B+ aTcl g2di & HIRUN FATG &1 ST &

Iy, W_1 98 & P R 39 vy R WRAYdS @R &-e $o
3T {17% q1Y, q1feh fth, IRAR Td FHIST BT S0 & Fh |

Need to re-open border Haat at Tripura-Bangladesh border

2 fage $AR 29 ((FQRD) : 78ISy, | 3MMud AeFH A WHR A AR oG H R
JISX BIC B Y HRATT BT AT Bl gl HYRT H 9RA Ud AR HI M1 )
RITTEISTAT fSTel & HHATINR IRTR 3R A8 FAQRT S7et & Fafsdior qawHd &
SR BTN H ATWTedh dlex BIC Il &, [oTHH SIFI I¥1 &b GHMGR IAThR
WG G 994 3R WIS 81 GATH] Dl 9l I§ WA MDY HIAT &, AR
HITE BT H SIFI FIeX BIC g B QU Y A1 H 3MYD] FAId BRI @ § &
DIfaS o FRART AT B & 918 HeTad I & = 31 Tl diex 81 Bl Tl
feram a1 8, fobeg FrqRT o 7€} 81 Bl el Wiell AT 81 9 Iraa FIYRT WRDR &
S fIUTT 9 g URBR B A H ST HY S IRBR I §1d B IR
TS & GISY BT Pl I BRI DI U (6T 5l

BT, gIex BIC &1 YdTad oW+ & {7 911 SaTse diex 81 BHel | gIHl
IR o Tl & YSIYH 81 I 41 g1l H BARI AR H TSIYH o dle} 8IS Y BRI
BT favT ISTAT ©, TR SIS T Bl IR A BIs HRUT Aol g1 o7 ¥a1 8 b
e} BIC I T8I Y PR V2 8, [Tqa! ao78 I g WA ANl Bl AT DT i
&I el 8|

31 10Ty Qd SN HATAI A 3 STog YR o gU Sarael I FgRT
1S} BIC YR BRATY AR HHAYR & ARTSR] 3R SR H I 81 dTel T gl 8IS
& BT H o1 AT

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to provide benefits of Ayushman Bharat Scheme to those
working in stone cutting industry and mines

SN T ATed (STR IS : AT SUGHIEIE JEIGd, H 319! JOIH Sl §
3R g=IdTS <l § 1o ST H3T WeTel I UR dref ol Al faaml § sroy | el
AT SR Dl WY IO BR<ll g | T8 ART FG H dIel DI ISl AR B

q8Igd, <3 YR H fI9wd: o § SR U< & Qg TINRIST &
YBRATG H YRR QTS AR W H B B dlel BRI AOIGR 8% ATel el
S WIS R Bl gUe § AT S 81 Helqd, I8 SR g 81 qa-id &l A HoIgY
TSI-TS! ARBIR] AR TAT BHR AR BRI DI I &1 A AUGR S7o! AR Il
gR1 H T dTel YRl Bl dRIT, g §Y 39 sl dRT & RIeR & 9 &l
e BRI 3T AfSdHal RAD & il & AR A 2000 H TTHIT T RIS
SART 8 THRT &1 gUe | 377 | §74 3MUhaR SRIST HOIGR 7, T dls AHINTS
GRefl TEI el &1 Sl @aTe Byl 3R SharRl & o1y AT Sl 8, 3781 WaH
H HOTgRI Pl HI Bl NI el 81 ST81 39 d9RT 9 G 7orgR giare) ey
GfIermait & o7a 9 TH IS Id 8, 981 IR IS9P IRAR SfTol BRI §U Bl 3 §d I
2|

eIy, A1 ¥&q & AedH ¥ I8 e & b 57 79ig] &b o ST 579 Bl
T U &, Sl F&IT A UTa 81l § WRHR A e HRell § 6 7 7oigRi &l
'THTTHAT ST WRA AT P T8 IYGSHT DTS DI ATH [T AT

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to expedite the construction of four-lane road on NH-75
between Bengaluru and Mangaluru

SHRI JAGGESH (Karnataka): Sir, ongoing work of construction of four-lane road on
NH-75 between the capital city of Bengaluru and Mangaluru is relatively slow as
compared to other road works in Karnataka. The stretch between Sakaleshpur to
Maranahalli is totally destroyed and traversing on this stretch will be a nightmare for
the people. Slow progress has caused inconvenience to the industry and trade, as it
takes longer to reach the capital city. Around 16 kilometre of stretch from Donigal to
Maranahalli from Shiradi on NH-75 is totally destroyed. Works on B.C. Road to
Gundya and between Sakaleshpur and Hassan is also going on. Works on many
stretches are going on slower than expected and due to one way and diversions,
vehicles have to move very slowly. Karnataka State-run bases operating on this
stretch are also incurring huge loss due to increased travel time and long diversion
routes. Especially during the monsoon season, traversing on these stretches will
pose danger even to the lives of passengers and drivers.

The commercial activities of Bengaluru are dependent on the only major-port
city of the State, Mangaluru, and large-scale industries like Mangalore Refinery and
Petrochemicals Limited (MRPL), New Mangalore Port Trust (NMPT) and Mangalore
Special Economic Zone (MSEZ) are in the coastal district. Present road condition is
causing enormous loss to their business and also affecting daily use items like
vegetables, fruits and grocery reaching Bengaluru through this stretch. Therefore, |
urge the Government to expedite the work in these stretches on priority basis and
complete the work without further delay.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need to change the name of Bakhtiyarpur Railway Station
located in Patna district of Bihar

2t ¥y IRV ued ([98R) : Helgy, § 9eq & A ¥ &g ARPR A IS B
el § o IR Yerd wIr, St fF f9gr gid & 9o i # a2, s9
Y BT M gac] PR WA g, 5 AT AR A0 & A1 UR IGT ]
a12Y, Fifds gicrerd Tare g fh 12df ve 1341 erare) § aR&FaR Raefoil 7 fd ave
q e Ve f8R | ¥5h I8 o1 IREFIR Raetoit =1 1241 At H gfan & gar 49
T fqafderney, ATl &l Y{I OvE I aRa1e B (A1 AT 981 ! AR fhdTe Ster <1
TS, X faeafdemery 1 gt dve | T o {331 131, 981 ue 3@ faentsri vd Rierei
DI AR STAT 1T, ST faqell Rieres vd faemedl o, I8 4l aR&FaR Raarsft 4 4R 1
Td dlg g9 & A dTel BRI dlg Hefsll Ud difgRel o1 deelsd B Sarl 54
JATHIAT H BHR TR SIS B Il 8, 39 IRTIR Raeroll & 79 I YRd &
el VeTd M &1 91 81, I8 84 8Tyl uR U ALY 21 3fa: § A= vl #31
ST 3 31U HRAT TS § 1P S8R & geT el RId IRETIRYR Yeid T &1 7
g oT Bl HUT BN |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

it IFTEiE ST (BRAN) @ wEIRy, H Wi Wi &l 39 AWy & A1y Hag Hal g

#ft AHISIY CIUR (TR U< : HBIGd, H I T &1 39 99T & A1 Hag dral
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£ goTaTel (STR U<Y) : HEIey, § I T &l 59 99 & 1 Hag dral g
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S a1 S% TSI (STR U< : qeied, § 41 W &l 59 [y & A1y dag
PR

SHRI NARESH BANSAL (Uttarakhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need to set up green crematorium in every village of country
to avoid pollution and reduce deforestation

SHRI KARTIKEYA SHARMA (Haryana): Sir, cremation was practiced largely in India
and Nepal initially but now it has become popular amongst other communities due to
scarcity of land to bury. India has only 28 trees per person compared to China and
United States of America, which have 102 and 716 trees, respectively. On an
average, for cremation, a body needs two trees (400 to 600 kilograms). There are
about 110 lakh deaths annually in India, of which 70 per cent are cremated, which
need wood. Sir, this consumes around 260 crore kilograms or 50 million trees. While
burning the wood, there is also emission of millions of tonnes of carbon dioxide and
ashes, which is obviously not good for the environment. The main drawback of the
traditional method of open pyre cremation are air pollution, high ash and methane
emission due to wood and finally deforestation.

Studies reveal that a normal cremation needs 500 to 600 kilograms of firewood,
litres of ghee, 300 to 400 cowdung cakes, the total cost of which may go over Rs.
10,000/-. | would request the Government to encourage green crematoriums, which
use only cowdung, which can save our environment and ecology. Experts say that
only Rs. 3 lakhs is enough to set up a Green Crematorium.

| urge upon the Central Government to take necessary steps to arrange funds
from various sources like CSR or CAMPA (Compensatory Afforestation) for
concerned Panchayats / Municipalities / Corporations to set up green crematorium in
each and every village of the country to avoid pollution, reduce deforestation and
protect the environment.

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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SHRI DHANANJAY BHIMRAO MAHADIK (I\/Iaharashtra): Sir, | also associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): The House stands
adjourned to meet at 1100 hours on Friday, the 161 December, 2022.

The House then adjourned at forty -four minutes past five of the clock
till eleven of the clock on Friday, the 16" December, 2022.
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